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alone can be taken. I admit a Calling
Attention Notice prima facie and send
it on to the Minister concerned. In
this case he has stated that there is
no factual basis to thig allegation.
Under those circumstances, what is
the use of raising it again and again
in this House when I have sent him
a reply?

Shri Mahanty: In all humility, Sir,
may I just explain to clear up the
misunderstanding? The question is,
when reports appear in the national
papers it is the Ministries who have
to contradict them if they are wrong.
They are not doing it. .

Mr, Speaker: Again and again hon.
Ministers have said that if they go on
looking into every paper and go on
contradicting the reports that appear
there they may not be able to do any
other business. Of course, hon. Mem-
bers have a right to ascertain whe-
ther they are right or wrong. Here
there is no basis at all for Govern-
ment to explain. Government need
not explain the position here. The
best forum is, when the House is sit-
ting, if they have got any doubts
they will explain. Hon. Members are
vigilant; there is no doubt at all.
If somebody imagines something and
writes, it is not their business either
in this House or outside to go on
explaining the matter. Now, let us
proceed to the next business.

1208 hrs.
*DEMANDS FOR GRANTS-—contd.
MINISTRY OF LABOUR AND EMPLOYMENT

Mr. Speaker: The House will now
take up discussion and voting on
Demands Nos. 66 to 68 and 126 relat-
ing to the Ministry of Labour and
Employment for which S hours have
been allotted.

" Moved with the recommendation of the President.
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204 cut motions have been tabled to
these Demands.

Hon. Members desirous of moving
cut motions may hand over at the
Table within 15 minutes the numbers
of the sclected cut motions.

Hon. Members are already aware
of the timelimit for speeches.

DemAND No. 66—MINISTRY OF LaBOUR
AND EMPLOYMENT

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 18,890,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year cnding
the 31st day of March, 1961, in
respect of ‘Ministry of Labour and
Employment'.”

DemaNDp No. 67—Cmxr INSPECTORS OF
Mines

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 22,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Chief Inspector of
Mines'.”

Demanp No. 66—MisceLiANzoUs Dx-
PARTMENTS AND OTHER ExXPENDITURE
UNDER THE MINISTRY OF LAmoum Awp
EMPLOYMENT
Mr. Sp : Motion d:

“That a sum not exceeding
Rs. 10.39,58,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Miscellaneous Depart-
ments and Other Expenditure
under the Ministry of Labour and
Employment’.”
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DemaND No. 126—CAPITAL OUTLAY OF

THE MINISTRY OF LABOUR AND EMPLOY-
MENT

Mr. Speaker; Motion moved:

“That a sum not exceeding
Rs. 2,05000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Capital Outlay ot the
Ministry of Labour and Employ-
ment’.”

Shri Braj Raj Singh: Sir, shall we
continus with this discussion for the
whole day?

Mr, Speaker: ] am trying to extend
the time. Hon. Members must be
prepared to sit on Saturdays and
Sundays also.

Shri Braj Raj Singh (Firozabad):
We are prepared to do anything.

Mr. Speaker: Very well. We are
sitting till six o'clock. How is the
hon. Minister inclined?

The Minister of Labour and Employ-
ment and Planning (Shri Nanda): Sir,
I would likc to accommodate the hon.
Members.

Mr. Speaker: How long would he
like to take?

Shri Nanda: It depends upon the
course of discussion.

Mr, Speaker: We will sit till 600,
carry on this debate and finish it
today.

Shri 8. L. Saksena (Maharajganj):
He can reply tomorrow.

- Mr. Speaker: He never said so. He
said ho is prepared to carry on the
debate till 6.00.

8hri Nanda: It will depend on the
course of the debate, Sir.

APRIL 11, 1960

for Gruants 10908
Mr. Speaker: All right. He may
initiate the discussion.

Shri Nanda: Sir, I wish to initiate
the discussion by making a brief
reference to some important matters.
concerning the labour situation and
labour policy. I have thought of
bringing up these matters because
some aspectg of labour policy have
been called into question. Very re-
cently the Federation of Chambers of
Industry and Commerce and some
other important forums also have
dealt with labour matters. In this
case, some prominent representatives
of business and industry chose to speak
about the policy of the Labour Min-
istry, and it appears that some of the
features of this policy were not to
their liking. I have, therefore, to
make a few things clear at the outset
in this context.

The Labour Ministry has no policy
of its own. It is the policy of the
Government of India. It has not been
conceived for the special bunefit of,
the workers. Of course, it is in rela-
tion to employcr-employee relation-
ship, bul apart from the question of
well-being of the working class, the
labour policy has to take into con-
sideration the larger interests of the
entire community, the question of.
successful implementation of our plane
and the realisation of the objectives
of the economic and social policy of
the nation.

A distinctive fact about our labour
policy is that it is the outcome ‘of
deliberations of all the parties con-
cernad. It is based on general agree-
ment and built up over a period of
time with the support and the con-
sensus of opinion of all those con-
cerned. This policy has been evolv-
ing in response to the needs and com-
ditions of the time. It is, therefore,
not a rigid policy and whatever
modifications have been made, they
have occurred as a result of agree-
ment and akmost unanimous consent
ot all the parties. Therefore, I would
not be wrong in making the claim
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that it is a precious asset. A policy
which is not simply emanating from
Government, but a national policy,
acceptable to all, is an asset which
should not be dissipated thoughtlessly.

I have had to say this because I am
sensing some dangers {o the main-
tenance and growth of this valuable
tradition. There is an outery heard
in many places that the industrial
workers are being pampocred, that
undue burdens are being placed on
industry because of things being done
for them and costs are rising. On the
other hand, the workers too are
showing signs of impatience. They
are telling me that certain obligations
towards them are not being perform-
ed properly and they are not having
a fair deal. In other quarters, there
are questions about cmployer-employee
relations and sometimes it is made to
appear in certain cases as if the
employers and the employees get
together to exploit the community.

Therefore, 1 am going to take up
this very important issue of wages
and prices. Wages have recently
figured in discussions and there is a
natural anxiety in this country now
about prices. It is in national interest
that prices should not be allowed to
rise. Any rise in prices particularly
at this stage is going to make diffcult
the progress of the nation. If possible,
prices should be brought down. There
is no disagreement regarding that and
80 far as the work-rs are concerned,
it is their obligation and duty to
co-operate in the process to the utmost
extent possible.

But the question arises, is it a fact
that the workers' wages have had
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am not prepared to make any dog-
matic assertion, but on the basis of
such studies as I have been abhle to
make of these questions, I feel that
it is very unfair to blame the workers
for the inflationary pressures and for
the upward trend in prices. It is not
at all good to create a feeling among
the workers that they are being hcld
to be responsible for raising prices
and they are benefiting at the ex-
pense of the community.

The fact is—and it is a very import-
ant fact—that the workers always lose
when prices rise. Some people gain,
but not the workers. They, at any
rate in this country, have been losing
invariably whenever prices have
risen. Statistics show that. Between
1839 and 1947, the standard of living
of the workers had declined by 25
per cent. By 19851, they just recovered
lost ground. By 1058, the rcal wages
had increased by 13 per cent. But
since 1956, when again prices started
rising, their gains have been to an
extent wiped out.

The reason is, it is a very well-
known facl that wages lag behind
prices. It is a known phenomenon.
There will be negotiations, concilia-
tion, adjudication, etc. and therefore,
the time lag is widened. There is a
considerable prolongation of that lag.
It may be said that we have cost of
living adjustment and D.A. paid. But
they are not being paid to all. Maybe
a majority of the workers do not have
the benefit of the automatic adjust-
ment, the sliding-scale, in relation Lo
cost of living. For such of them to
whom the benefit is available, what
is the position? 100 per cent. neutra-
lisation s rare. It is in a very small

ber of cases that there is 100 per

any serious or ifi fl on
the prices and is a factor of that
kind a substantial factor? There is
another question about cases where
wage increases have taken place to
such a magnitude that they appear to
be having an excessive share of the
national income of the country, to
the d-triment of the legitimate
interests of the other consumers. This
is a complex and difficult problem. I

cent. neutralisation. In some cases—
the textile industry, for example——
even when there is 100 per cant.
neutralisation, it is only relat~d to the
basic wage, which is much leas than
the average wage. So, even if it ls
100 per ccent. neutralisation, the
workers' wages in any industry will
not have caught up with the rise n
the cost of living.
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The workers can Jjustifiably ask,
why there is such a thing as objcc-
tion to 100 per cent. neutralisation of
the cost of living when prices  are
rising. There is some justification for
that in  certain  conditions. For
example, in times of war, when pro-
duction is going down or for some
other reasons, everybody has to share
in the sacrifice. But production is not
Roing down; industrial and agricul-
tural production has risen. Then at
any rate, we  cannot apply this
doctrine of sacrific to the present situ-
ation, especially when the per capita
availability has not gone down but
has somewhat increased. It is this
background, these conditions, on
which we are judging this question,

1t may also be taken into considera-
tion that, after all, when we are
thinking of the price lavel in this
country in the conditions of this coun-
try what can be the potential influence
of wages. The incomes of the workers
are a relatively small proportion of
the total income in the country. Since
industrial production is a small pro-
portion of the total production in the
conditions of the country, its effect
cannot be very much at all. So, by
the very nature of things, that cannot
push the prices.

Then there is another thing. When
we look at the statistic about prices,
the indices, we find that the prices of
manufactured goods have becn rela-
tively stable and during the last few
years when the prices of manufac-
turcd goods have risen, they have not
been accompanied by any rise in
wages. That is to say, wages have
not been responsible in any m-asure
for the increases that have occurred
recently.

If the workers are told by those
people in the rural areas, the agricul-
tural workers, people who are badly
oft, it they confront the industrial
work-rs, that is reasonable and very
good and the wrokers will be answer-
able to them if they have made any
illegitimate gains, if they have ex-
ploited any scarcity. But there are
athers who have themselves gained
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out of this rise in prices. I have got
the figures but I ne d not take up
too much time of the House for
figures as they are known to all. The
index of variable dividend industrial
securities, with the base of 1952-53 at
100, has gone up to 122'5 in 1958 and
142'4 in 1959. This is the context in
which we have to study this question
whether the wage earners and their
wages have to a considerable extent
been responsible for the ris~ in prices,
and the second question which we
have to answer is, irrcspective of that,
have the workers been making exces-
sive cla‘ms, have then b en given
excessive increases in wages. That
question remains. The excessive capa-
city of an industry is important and
the question is whether they have
been treated in an unreasonably gen-
erous manner.

I have now to point out to hon.
Members, who of course know it
already, that in this country the
workers and the employers age not
left to themselves to fight it out in the
field by a trial of strength. Workers
have placed th mselves at the dis-
posal of authority. There is a law
which pels them to before
a tribunal, whose judges ar~ appointed
by us. That machinery has been set
up to which the aggrieved party can
have recours®. That impartial
au‘hority decides wage claims on judi-
cial principles. The only guidance
that has been furnished to them is
through a framework of reference and
principles provided in the shape of
trivartite conclusions and recommend-
ations. The most important of these
is the report of the Fair Wage Com-
mit‘ee. There are reports or re-
commendations of the Labour Panels,
the Indian Labour Conference and the
Standing Labour Committee. This
system has yielded very satisfactory
results.

These reports of the Fair Wage
Committee and others, and also the
r dations bodied in the
Plans, have all laid great stress on
productivity. It is wrongly assumed
that productivity has not risen and
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only workers’ wages have risen. Now,
productivity is not a very simple
concept and it is casy to have various
inierpretations. But there are some
broad yardsticks and when they are
applied to such statistics as are avail-
abl to us it is found that thcre has
been an increase in real earnings of
30 per cent. during the period of ten
years between 1847 and 1957 and
against that there is an increase in
production per person, adjusted for
price fluctuations, of 45 per cent. So,
we shou d not ignore this also.

This id.a of linking wages with
productivity is a very good thing and
it is already obtaining over a wide
fleld and the workers have not resist-
ed the introduction of the incentive
system of payment. Considering the
figures that are now given, it is
obvious that the gains of increased
productivity have been shared, which
is a very legitimate thing to do.
Because, productivity is not entirely
of the workers’ making, it is not their
contribution alone, for investmcnts
have to be made and other things
should go into it, the interests of the
consumers have to be considered as
also the development of industries, the
economy of the country for further
capital formation and so on. But that
productivity has somewhat outstrippcd
the ratio of increase in real wages
seems to be a fact.

There is the other way of looking
at it. Ultimately, it is not the money
paid, the absolute quantity of wages,
but it is the labour costs which have
greater significance for industry. And
all that data that we have point out
that labour costs show that the cost
per unit has not increased out of pro-
portion to other costs. It might have
slightly declined over a prriod of
years. These are the general broad
facts about wages and their relation-
ship with other factors, national
income ete.

I was very much amused to find
some comparisons made between our
wages and the wages in other coun-
tries and the per capita income here
and that obtalaing in ether countries.
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I wish they do not indulge in these
things, because these are not valid
comparisons. I would be very happy
if those siandards that were appaed
to per capita income and wage rela-
tionships were applicd to other
incomes and the gains made by others,
their remuneration and rewards. Then
the working class would not at all
fight shy of that, that is my own
belief.

Therefore, I now come to the two
questions which have arisen now. One
is that there should be a wage freeze
and the other is that wages should be
linked with productivity. If all that
I have said before has any weight or
meaning, I need not now say that any
talk of any kind of wage freeze is
devoid of meaning. How will it be
enforced is another question. So, let
this cry be set at rest. In the first
Place, there is no justification at all
and no ground has been revealed for
considering this. If somebody sug-
gests that, I would ask him “What is
the justification? Who would fre-ze
it and how?” Government have only
fixed the minimum wages under the
Minimum Wages Act.

Then Government may not do that.
I may say that there has been no
undue rise so far as minimum wages
fixed under that Act are concerncd.
Then all that Government can do Is
not to refer to adjudication, tribunals,
wage boards etc. the question of
wages or wage demands. But then
would it create a better situation?
Can we afford the unrest that will
arise out of it? Can we afford to
stop the increase in the wages of the
workers and all that? Of course, it
is not that there is going to be a ban
on wage freeze or any other sort of
ban on all the activities of the work-
ing class.

So the conclusion that I draw (s
that 1t is good for the workers to have
price stability. They should help in
it to the utmost extent. But they are
helpless. Price stability has to pre-
cede and all that has to be done about
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(Shri Nanda).

it is that they should assist, help and
collaborate to the fullest extent.

1 may in this context again make
oni appeal. When we are discussing
questions about labour, wages and
other things, let us not forget that we
can get out of the working class much
more  still. That much more will
depend upon their goodwill and co-
operation. We should try to see that
we secur¢ that and not jeopardise
that. About productivity this is an
important thing.

‘The question of linking up wages
with productivity is a very healthy
approach, As far us I am concerned
1 am all for it. We have to provide
for it in our various statements, plans
and otherwise. Of course, there has
to be a proper examination of the
wages in relation to existing conditions
before that link is established and any

alles or deficiencies that may be
there have to be removed.

1f there is price stability, the other
question does not arise, that is, the
tion of p tion for cost of
nvmx increase. The working class has
to appreciate this that they cannot
have any substantial gains either
having got whatever they can out of
the profits in relation to the existing
situation. After all, if normal profits
are secured and if the highcr profits
to which I have drawn attention are
al) distributed to the workers, that is
not going to make any substantial
increaee in their wages. A few rupees
more in the hands of the workers ix
not going to raise or bring him up or
move him on to the living wage. It
is not that those profits should not be
kept down. They should be kept
down and the excess, if any, should
be utilised in the interest of develop-
ment ete. But that is not the source
on which the worker can rely for any
advance and hiz well-being.
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So the conclusion is that the
workers have to understand that they
must make the fullest use of their
energy and skill for the purpose of
increasing production and produc-
tivity. There are the other questions
of ma and all
that. They are all there. But the
workers have a very heavy stake in
productivity.

I may point out that there was a
time when the workers were obstruc-
ting in progress on this front. But for
some years past that stage has passed.

Shri C. D. Pande (Naini Tal): They
were under the influence of the
political parties.

Shri Braj Raj Singh: Now they are
under the influence of the ruling
party.

Shri C. D. Pande: They are healthier

now.

Shri Nanda: If the workers are left
to themselves and if all parties cease
to take interest in them, everybody
will be the better off for that. That
was at one stage. Later on, I believe
the workers’ response has been satis-
factory. Their attitude is not at all
something which we can object to.
They have acceptcd the basis of
rationalisation. A tripartite recom-
mendation accepted that rationalisa-
tion with certain safeguards. That is
common ground. It has to be imple-
mented. It is being implemented
also. Wherever there is any difficulty,
it is the r bility of the organi
tions of the workers to prevent that
and to ensure full implementation.
Rationalisation has been accepted.

But on the other side what I find
is this. There appears to be a vast
scope for improvement in the effici-
ency of the management itself and in
the carlier days just as labour was
obstructing, the management was also
obstructing. There were recom-
mendations made for increase in pro-
ductivity and the employers would
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not look at that. Even now, recently
when 1 off:red to introduce with their
help a code of efficiency and welfare,
shey were very reluctant. They were
not at all enthusiastic about it. Even
wow, 1 believe, there are many things
which have to be done by them in
order that there should be effective
atilisation of all our resources. They
have not done all about it.

This matter was discussed recently
i the Standing Labour Committee
and it had engrossed thc interests of
all the parties. On behalf of the
Government I gave this assurance
that we are not going to leave these
things to the parties only. We have
got a dominant interest in productivity.
Therefore Government is going to
arrange to call from abroad, from
which~ver country that can furnish
us with them, teams who can come
and study the situation in each indus-
twry and devise measures for the pur-
pose of incrcasing productivity in
these industries.

1 have spoken about employers, but
since 1 do not see the employers very
adequately represented here, I have to
talk to the workers' representatives.

-

Shri Nanayanankutty Menon
(Mukandapuram): They do not want
to hear you at all. They are never

* m the habit of lstening to you.

Shrimati Parvathi Krishnan (Coim-
batore): Shri Pande is there.

Shri Nanda: 1 have to advise my
hon. friends that in spite of all this
it is up to them to sce that while
pressing their claims they exercise
restraint, not for the sake of making
more profits by some people but there
are other iderath They should
undersiand that in this country, in

© spite of the fact that we are not so
- well off, there has been an effort to
give more wages to the workers. If
t hag been set at nought by the rise
© in prices, it is an unfortunste condi-
tion which is hurting and affecting
- many other people. The middle class
" and the Jower middle class are suffer-
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ing heavily because of that. They are
asking for social security. Something
has bcen done in the shape of
Employees’ State Insurance and pro-
vident fund. More demands are being
made. I think an earncst effort is
being made to do something. But in
making demands on the country in its
present condition they should not lose
sight of the fact that against the
number of persons who are employed
in organised industry there is such a
vast number of people who are not
employed or who are underemployed.
They cannot transfer their income to
them directly, but they can help
them. They can help them only
through assisting in capital formation
and devclopment so that more cmploy-
ment opportunities are created.

I will remind hon. Members on that
side of one sugg stion which I made
at some time. When the workers ssk
for more wages, the demand is resist-
ed on two grounds. One is the fear
of rise in prices and secondly too
much income placed in the hands of
the workers may come in the way
of accumulation of want capital for
development. Now, workers having
got whatever is legitimately due to
them, why can this position not be
taken, pressed and acceptcd that
workers will participate in capital
formation? Having got in cash wha¢
et is due to then. and . we ques-
tion is not of grtting money, this is a
direction which possibly I would still
request them to consider because this
is without prejudice to their other
claims,

I have to refer to one very
important matter and that is about
wage boards. 1 am referring to 8
r ibility of the 1 ®. They
have to carry it out. They have to
give a lead to the working class
regarding scrupulous adherence to
undertakings and their responsibility
for impicmenting the obligations that
have arisen and which have been
accepted. This is an outstanding
obligation. It is well known that this
wage board jdea is a long-standing
thing. It was mentioned in the Fafr
Wage Committee’s Report. It was
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agreed to by all the parties and embn-
died in tho Plan that there shall be
wage boards, as it was recognised as
a better method than the o.her met-
hods. Some time back, it was acc:p-
ted in the Standing Labour Committee
that the unanimous recommendations
of the wage boards would be carried
out. When there was some talk about
legislation, the employers said: why
legislation, unanimous reports will be
carried out. Now, it is in the face of
this situation, these circumsiances,
that we have to consider the delay
that is occurring in the implementa-
tion. What is the alternative? It is
well understood that the wage board
is a much higher form of wmachinery
for settling all these things. It has a
judicial element, the judge; it has
representatives of the employers and
of th: workers; besides that, it has an
independent person and an economist
There could not be a more rational
set up, a set-up which will guarantee
the observance of regard for all inter-
ests possible. If such a thing breaks
down, and if such a board’s recom-
m ndations are not carried out, I
cannot visualise the next step. If the
unanimous recommendations of a
board with employers, workers,
ind -pendent persons, an economist and
a Judge is not carried out, what have
we left in our hands? They will say:
have a law, of course. Possibly that
will be done, but that takes away
all the grace out of it. The future
of the wage boards becomes jeopar-
dised, and then only the tribunals
and all the delays and obnoxious
features persist. I hope this will not
happen. 1 am only considering the
theoretical implications of a contin-
gency. I hope this will not arise,
because it is not a question of a few
rupees, but of a whole system that is
at stake, and it is too valuable for
anybody to deal with lightly here.

There is the question of the nced-
based minimum wage. I have to make
a reference to that also because
Members would be interested in that.
I do not think that the Indian Labour
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Conference has overstepped its limits,
or has done something which was not
appropriate. The Fair Wage Commit-
tee s Report had thought of a certain
standard, a certain minimum wage.
Somebody had to give il concrete con-
tent, and the Indian Labour Confer-
ence tried to do so. It may be that it
may have, in a hurry, erred in some
direction, but nobody can take ex-
ception to the concept of a minimum
wage. The Pay Commission also had
before it the recommendations of the
Indian Labour Conference and has
dealt with them It has deffered.

Shri Narayanankutty Menon:
But repudiated by the Finance Minis-
ter.

Shri Nanda: I do not agree there
has been any repudiation. What the
Finance Ministry said was it had not
been ratified and it stood as the re-
commendation of the Indian Labour
Conference. These are facts. We do
not have ratification of o'her recom-
mendations of the Indian Labour Con-
ference.

Shri Tangamani (Madurai): A new
type of repudiation.

Shri Nanda: It is not.

The Pay Commission took notice of
that, went into the matter in detail.
Later, we have examined it again in
the Standing Labour Committee.

Shri Prabhatkar (Hooghly): You
are a party to that decision,

Shri Nanda: Am I withdrawing
from it? I am saying this, that I am
not for rigidity from this side or that
side. The question is we have to
obtain certain results. There must
be a proper standard laid down in
respect of minimum wages, a reason-
able standard, not any high unrealis-
tic standard; and even if it is not pos-
sible to realise it in a certain place
in certain conditions, that does not
cease to be the minimum. If the mini-
mum has been conceived in terms of
physical efficiency, of physical needs,
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so much food required, so much of
this or that required, then it is a ques-
tion of fact, not a question of opi-
nion. If we cannot pay, we will say
we cannot do it, but there it is; we
may be able to give it tomorrow or
the day after, but it gains priority,
and this is the sense in which it has
to be taken, But if there is a scienti-
fic doubt raised aboui,—that is my
point when I mentioned—rigidity—we
should not be rigid and adopt avidly
without looking into it the nutritional
content given by a certain scientist.
If the technical aspects are examined
and we find that it may be somewhat
different, we should not be afraid of
that examination, and this is what the
Standing Labour Committee decided.

Shri D. C. Sharma: (Gurdaspur):
The hon, Minister should look at the
Speaker when he is speaking. He is
looking at the others.

Shri Nanda: Why is he worried
about it? At least I am not looking
at him.

These are scientific, technical mat-
ters, and they have to be looked into
in a proper way, and the Standing
Labour Committee has agreed to that.
Therefore, there is no question arising
about it at this stage,

Now, I have taken a fairly long
time, and I would rather listen to
what the o'hers have to say, and I
hope what I have said will possibly
reduce the attack from the other side.

Mr. Speaker: I have looked into the
time that has been taken for the
various Demands. We have been try-
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Today we proposed to sit till 6 O’
Clock, finish these Demands by 5 O
Ciock, and start the other Demand
and devote one hour for that. Now,
we will go on with this Demand till
6 O’ Clock. Hon. Members must be
prepared to sit from 6 to 7 O' clock
for the other Demand.

Shri Tangamani: There is a half-
hour discussion.

Mr. Speaker: I myself suggested
that as far as possible we shall have
half-hour discussions on burning to-
pics that come up, but during these
Demands for Grants you must give
me some latitude to take them up or
not, because after 7 O’ Clock nobody
will be in the House, I shall try to
accommodate as early as possible;
after the Demands are over, we shall
have half-hour discussions almost
every day, I have no objection, but
till then I must have an amount of
discretion.

We shall sit till 7 O' Clock today
and finish the Labour Demands by
6 O’ Clock, and devote one hour
which we would have otherwise lost
to the other Demand.

The Half-hour discussion will be
postponed and accommodated as early
as possible.

Shri 8. A, Dange (Bombay City—
Central): The Labour Minister said
that his speech might help to reduce
the attack on the Labour Ministry's
Demands. That is partially true. He
has in a way cleared the ground for
doing something more concrete than
merely attacking him on certain basic
principles. As I have already said in

ing to be liberal, to di
Members who are interested as far
as possible. I am always trying to
note how the interest increases, and
that is why we have been sitting
longer sometimes, May I suggest to
hon. Members to keep to the sche-
dule, that wherever we extend the
time alloted for any Demand, we
make up that time by sitting longer
during that day?

my previous speeches on the Labour
Ministry’s Budget, personally it is
very diffict’. to quarrel with the
Labour Mir -ter as such, but, as he
himself has said, his policy is not a
special labour policy; it is a national
policy since it stems from a Govern-
ment which functions, so to say, as &-
national Government, not in the sense
that it is an all-party Government,
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but # Government functioning in the
name of the whole country, that is
of all classes. Therefore, his labour
policy is a policy which benefits all
classes,

A1 the same time, 1 appreciate this
difficulties, because even when the
Government proposes to do things for
the people as a whole and in general
for their welfare, while laying down
policies various Ministries start re-
presenting different interests, and ul-
timatcly what comes out is a bundle
of policies in favour of the employers
‘and the landlords and policies which
sometimes favour the peasants and
the workers. And then when you
start discussing, the contrast stands
out though ultimately as members
with the same policy and of the same
Government  they do justify each
other and stand by each other, There-
fore, the statement of the Labour
Minister that he is not making any-
thing special for labour may be true.
At the same time, 1 know he has his
difficulties. From some of the re-
ports that we get of the tripartites
which we attend and so on, and what
has happened in this House in the
recent period, 1 understard his
difficulties of pushing forward some
of the labour policies he has
in mind in a Cabinet where the
power of Finance is the most domin-
ant power. Therefore, in spite of the
fact that it is the policy of the nation,
it is dominated by the power of capi-
tal as 1 call it and, therefore, con-
times they come in the open, some-
flicts do arise in this House—some-
time they do dont—and 8o we have to
take a standpoint on the basis of re-
presenting directly working class in-
terets when we speak of the national
interests as such. Because it is my
position that national interests con-
ceived in abstract do not exist The
national interests are a totality cer-
tainly of all classes. But then the
dominant classes which form the na-
tion are the middle-class, the peas-
antry and the working class which
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produce what is the real national in-
come. Now, when you come to cal-
culations of national income, I beg to
submit that the theory of calcula-
tions of national income followed by
the Government of India and cer.ain
of the capitalist countries is a wrong
theory. They take into calculation all
the services. Now, if a Secretary of
the Government or a Minister or a
clerk or somebody is getting Rs. 1000
as a salary, then what is his contri-
bution to the national income be-
cause his labour cannot be calculated
in terms of concrete positive values?
Therefore, in socialism national in-
come is always calculated in terms
of positive concrete utility values and
the services and such olher things are
generally omitted,

So, national income in the concept
of socialism is always that income
contributed by the working class, the
peasantry and the middle-class in
helping to transform things in o good
things. Therefore, this is my concept
of a nation though here the capita-
lists do exist, the landlords do exist
and I think we should realise that
their contribution to the national in-
come is only by way of consumption,
not production and to that extent they
are certainly a part of the nation be-
cause they go on consuming more
and more. And demanding more and
more the share of the income but the
real national income comes from the
working classes. Therefore, we should
not be quite at all in discussing the
labour policy as a national policy in
the sense that it must benefit the
working class, the peasentry and the
salaried employees.

Having cleared that ground with
regard to nation and the working
class and our concept about it, I am
glad to find in the statement of the
Labour Minister an admission at least
this year or since the last two years
that wages have not made for price
rises, That is exactly what I have
been fighting for In this House for
the last three or four years, that the
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wage price spiral theory is a wrong
theory and on the basis of that theory
we were all along being denied of
wage increases.

Shri Nanda: We cannot settle this
question between us. This is my view,
that is your view and there may be
other views also about it.

Shri S. A, Dange: Now, the ground
is cleared that at least with regard to
these price rises he does not accept
my theory—he may not. But at least
the fact exists and it is underlined
too that the price rises that have taken
place are not due to wage increases.
That is number onc, Secondly, wages
have lagged behind prices and third-
lv—that is my conclusion—that we
ave thoroughly justified in putting up
a stiff fight for wage increases and
that no nation, no party, no sector
can blame the working class fighting
for rise in wages, by trotting out a
theory that “If we increase wages,
then the prices will go up.” Thanks
to the Labour Minister, at least for
the year 1959, admitting it in fact, if
not in theory.

Shri Nanda: I have other conside-
vations also—capital formation, em-
ployment and all those things.

So, Sir, I am happy in this respect
that something of our agitation has
won at least in the year 1960 and has
reeeived recognition from the Labour
Minister. That I do not think, is a
recognition from the Government I
am afraid, tomorrow another Minister
might get up and say that his theory
and his statement is all wrong. But
that is what they will decide among
‘themselves. I have nothing to do with
that. But 1 am glad that at least the
Labour Minister who has to retain
something of his trade unionism in-
side the Cabinet dominated by finance
is able to state these facts before this
House and, therefore, all my congra-
tulations for him and all my aid to
him in solving the problems peaceful-

_ ly, it necessary in the way he pro-
. Poses, for getting a wage rise. But
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will he succeed? That is the whole
point.

Now, I come to the next point. The
economic situation is very good, pro-
duction has increased, food produc-
tion has increased and naturally the
fate of the working class should have
become better. The story is thai pro-
fits have increased, production has in-
crensed productivity has increased,
but the prices have gone up, the
monopoly power of capital has gone
up but the share of the working class
in the gencrated weal'h has fallen.
This is the result. If under such con-
ditions, the workers feel irritated
and go into action, then what is the
remedy? What is the remedy to solve
the siluation? Price increases are not
in the hands of the Labour Ministry.
Prices have gone up and, therefore,
the real wages have fallen. To this
Finance Minister will say, ‘“Well, the
Pay Commission says that all that
wage increase demanded on the basis
of the minimum as defined by the
Triparti‘e Convention called by the
Labour Minister ig unscientific.” What
is unscientific?

Now the Pay Commission has come
to a funny conclusion that all Indians
are short statured and, therefore, the
calories that they require must be
gshort calories. How do they come
to that conclusion and from what
pseudo-scientific enquiry do they
come to that conclusion? I do not
know. The Punjabis have diffierent
heights from the Marathis and even
among Marathis they have different
heights. Many Tamillans have differ-
ent heights. How is the short stature
made suddenly a fund tal ground
by a group of scientists and econo-
mists led by Dr. Mehta, the Finance
Minister of Bombay and how sud-
denly are all these calories cut be-
cause we are short statured? Now,
all the short statured gentlemen might
proclaim a revolt against this finding.
1 do not know. We might form a
union of short statured persons and
fight for higher calories and all the
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tall statured persons might fight for
still higher calories, I do not know
what will happen. By the science of
determining nutrition and calculating
wages on the basis of calories in this
country, the whole concept of mini-
mum wage is blown up by a Pay
Commission which went into such
considerations presided over by a
judge. Now, a judge may not be ex-
pected to understand calories and pro-
duction and wages. That I can un-
derstand. He is not concerned with
it because he is revolving round in
conceptions of legal rigmarole, The
calories are forgotten—except in lunch
hours—even by judges. But what
about others, economists and all
those?

So, under such conditions when a
Pay Commission attacks the very
concept of minimum wage as defined
by the tripartite body what is the
remedy for the working class? There-
fore, the workers are coming to the
conclusion that within the Govern-
ment of India there is no uniform
labour policy. The Labour Ministry,
the employers and the workers ag-
reed to a tripartite convention on
minimum wages and a tripartite con-
ven'ion on rationalisation. The mini-
mum wage convention is exploded
and the employers come and tell us,
“Accept the convention on rationalisa-
tion.” No, Sir. If the employers, the
Pay Commission and the Government
of India have repudiated the mini-
mum wage convention of the tripartite
body by the exclusive statements
made here, then the working class is
going to repudiate the convention on
rationalisation also. This is my state-
ment on behalf of my party and my
organisation. You want us to take
greater workloads but you will re-
fuse our calory requirements our
minimum wage convention and will
come and tell us, “No. Even if Rs 125
is your calculation for the minimum
wage, we are not going to give you
that; we are going to give you only
85" What are the Government ser-
vants and all those services going to
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do in such a case? The workers in the
Rai.ways, Defence, and even the
clerks and ouhers in the Secretariat
are aiways told, “for the nation, in-
crease your work, rationalise and
raise productivity”. When they came
to ask for the minimum wage con-
vention, they were told, “you are
short-statured, you have lost it.” In
that case, they are also bound to say
that short stature is bound to have
a short hand and it does not reach the
machine, it is not long enough, That
means the machine stops. That means
they take a decision to strike.

18 hrs.

Therefore, it is a great decision, a
serious decision. For the first time in
the country, all the government ser-
vices, the Defence Federation, Rail-
ways, Central Government employees,
P.&T., all these have come to one
definite conclusion, “we will negotiate
with you till May; alter all your con-
ceptions about calories, Dr. Aykroyd
and all that, and the Pay Commission;
negotiate and settle; if you do not, we
will act in June”. Will the Labour
Ministry, or if not—not the Labour
Ministry, I am sorry—will the Gov-
ernment of India, which once inter-
vened in the House in order to stop
a strike in the P.&T. have the face
to say that these workers need not
act now? Because, after two years
the Pay Commission comes round, and
the basis of minimum wages is blown
up, and even the price calculation in
the Pay Commission’s report which
they have given on the basis of 2,600
calories is a wrong chart, They have
evaluated it at Rs. 85. Actually it
comes to Rs. 85.

So, Sir, if such is the settlement
hinery which d the prin-
ciple of tripartite conventions in the
actual translation of these conven-
tions into practice, what is the work-
ing class to do in order to help in
a peaceful settlement of disputes and
help in the growth of economy and
in the fulfilment of the Plan and the
tnitiation of the Third Five Yeac Plan?
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So here, the fate of the wages, as
already elaborated by the figures even
of the Labour Minister, shows that in
this country neither the Government
as a whole—I am not discussing the
Labour Ministry—neither the Govern-
ment as a whole, as an employer and
as a government, not the employers,
the big Federation of Chambers of
Commerce organisations are prepar-
ed to acknowledge, even now, at the
end of the Second Five Year Plan
and after twleve years of swaraj,
that they must share equitably the
national income with the working
classes.

Then comes the theory of how
much is the national income of a per-
son in India, and what is his con‘ribu-
tion. There has been an employer
who seems to be progressive—and in
some respects he is—who always trots
out, “the national per capita income is
Rs. 212. my worker’s average wage
during the year is Rs. 6,000”. He goes
on dishing out such facts. And the
Pay Commission, of all things, has
come to the conclusion that as the
national income is low, the wages
should not go high. Wonderful idea!

As regards the per capita national
income, if you relate the wages of
the worker to the per capita income
of the nation, you must ask how much
the worker himself contributes in the
generation of the national income and
relate it to the per capita abstract
generation of income. I have no time
to go in‘o all these statistics. In the
evidence 1 gave before the Textile
Wage Board, I told them that the
gross va'ue, ex-factory value produced
by a worker employed in the textile
industry in the year 1952 comes to
Rs. 6,351 per vear and his income per
year is about Rs. 1,400 or so, So he
contribu‘es flve to six times to the
generation of that value. Even if you
take only his wage, he re-creates his
own waee and contributes 150 per cent
more to the nationa! income. And yet
he is told, “national income is low,
therefore you remain low”. There-
fore this is the theorv in capitalist
eronomics, But unfortunately, every
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citizen in India, let alone every Minla.
ter in the Cabinet, is not expected
to know all the intricacies of econo-
mic theory. Therefore, these people
are someuimes misled by such com-
parison as be.ween per capita nalioaal
income and the wages of a worker
The wages of a worker must be con-
sidered in relation to what he pro-
duces as a gross product and the net
product in the economy, as judged
in his own trade. That is the fate
of the wages, and that is the fate of
the machinery to settle disputes.

The Labour Minister hag said that
to seitle disputes, the higher form of
wage board has now been invented
and we are now appoinling wage
boards—though in some industries
wage boards have already been ile-
nied, But I say that the highest form
of settlement of disputes is not wage
boards. The best and the highest form
for settl of wage disputes is ne-
gotiation between the trade union of
the workers and the employers' side.

Shri Nanda: That is true.

Shri 8. A, Dange: This is the stand-
ard, acknowledged, higest form—and
a trade union which represents the in-
terests of the workers, not one im-
posed by the Labour Ministry or the
Finance Ministry or somebody. And
to find out which union represents the
interests of the workers, the best form
in all democracies is always a ballot.
Therefore, the only solution for solv-
ing disp for settl of disp
in this country is not merely wage
tripartite organisations, but the basic
thing must be the trade union re-
cognised, and the trade union nego-
tiating with the emplover, the em-
ployer negotiating with the trade
union, and coming to a settlement.

But this is just the thing that is
being mismanaged And therefore we
have got the situation in which
workers run to tribunals, wage boards
and tripar‘ite organisations. 1 would
suggest for the consideration of the
Labour Minister that next to this ar-
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rangement, the basic arrangement of
worker-employer relation between
the union and the employers, the next
best thing is not wage board, The
next best is the tripartite arrange-
ment. And he knows it, Sir. An in-
dustrial tripartite body, in a given
industry, trying to meet and arrive
at a settlement, is the next best. Be-
cause that has been tried a year ago,
and found to work very well In the
coal industry he tried it. It worked
very well. In the tea industry he tried
it, on the bonus issue. It worked very
well In banking he tried it; he fail-
ed. The bankers in the private sector
were not prepared to go into a tripar-
tite arrangement, and so also the
bankers in the State sector—that
means the Finance Ministry and the
Manager of the State Bank. We know
what he did. The moment he was
presented with a four crore bill he
said, “this is too much, I do not ne-
gotiate”. This is a wonderful princi-
ple! You could have said, “Put it down
to one crore, I will start talking to
you”! And all this from the Govern-
ment of India, which talks of na-
tional policy, The State Bank em-
ployees were forced to go into a strike,
for no reason, Because when Govern-
ment were discussing ‘“commission or
tribunal”, “tribunal or commission”,
“tripartite body or commission”, one
year went by. The workers were im-
patient. They struck work. Then they
said, “now we won't talk with you,
because you are on strike”. You were
not talking, you were not coming to
a conclusion, you were prevaricating,
you were dilating and irritating the
workers; and when the workers
presented a bill you refus-
ed to look at it; and when they
go on strike you say “you have gone
on strike, now I won't negotiate”,

Is that a policy® It is a confusion
of policy. It is not even a confusion
of policy: it is a deliberate attack on
the working classes and a negation of
policy. We, from the trade unions,
are trying to work with the Labour
Ministry, to sit in a tripartite body
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and to come to certain conclusions.
All tripartite bodies are more and
more being blown up. Effective bar-
gaining between trade wunions and
employers does not take place. So,
we come to tripartite bodies, That.
also is being blown up. When we go
to wage boards, wage boards are
sometimeg not appointed.

In the appointment of wage boards
there is a long rigmarole of argu-
ments. Some elements in the Labour
Ministry devote their whole attention
as to how to avoid a AITUC nominee
on a wage board. The delay is caus-
ed in appointing wage boards because
somehow they must avoid a repre-
sentative of the AITUC, When veri-
fication of membership gives us the
right to be appointed, then they say
“it is an old verification; we must
find out whether you stand there or
not”. The only way, therefore, tor
prove to them that we exist is to
force every time a strike, The jute
industry had it, in which fortunately
all united and struck one day in order
to get a wage increase and a wage
board. There is neither a wage in-
crease nor a wage board. It was in
December; this is April. They are
still calculating the union member-
ship, so that the AITUC membership
mav be somehow lowered and the
INTUC membershio put up, so that
they can put an INTUC man on the
Board.

The same thing is happening in
tea. The industrial tripartite body ap-
pointed a wage board. It was almost
coming. Somewhere something hap-
pened: I do not know what, Now that
is again being examined whether it
should be constituted according to the
previous tripartite agreement. Why?*
Because they knew we were entitled
to a seat on that.

So even in tripartite arrangement.
the policy followed is a discriminatory
policv. Even when we want a settle-
ment of disputes by peaceful means
and by neeatiationt in these depart-
ments. and wage boards are appoint-
ed, this is the position.
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Then the time it takeg three years
for a textile wage board, In England,
where the working class is supposed
to be democratic, not led by the Com-
munist Party at all, but by most
reasonable people—and of all things,
you know well English reasonable-
ness; they conferred swaraj on India
without her even asking for it, tre-
mendous reasonableness—what ig the
position? In England, they went on
discussing the Gillebaud report on
railways for nine months. One day,
the workers’ union came and said,
‘Tomorrow, you give us five per cent
increase in wages; otherwise, we shall
go on strike’—most undemocratic, ac-
cording to the tenets of our Finance
Minister or the tenets of the other
Cabinet Ministers or perhaps of even
the Labour Minister, Right at mid-
night, they said they would start the

strike, and i diately an agr t
was signed, and all the employers in
England d d Gov of
yielding to the pressure of trade

i in signing an agr t for a

wage increase of 5 per cent to the
railway employees, when a report was
being made by a wage board.

We are told about the virtues af
not going on strike, and many a time,
pointed out the examples of America,
England and France and so on. What
is to be done? Rationalisation is
being resisted in England, America
and all the capitalist countries by
strikes, The famous steel strike in
America has shown that the Ameri-
can working classes were against ra-
tionalisation and against curtailing
their time for smoke, for biri, for tea
and so on. Such strikes are taking
place. But here we try to avoid them
by wage boards, For the textile wage
board, they took two or three years.
They took two years for a pay com-
mission, Six months have gone after
the jute strike, still, there is no re-
sult about the appointment of a wage
board. As regards tea plantations,
another tripartite discussed the neces-
sity of a wage board. I think about a
vear has passed already, but with ao
result.
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With such conditions, how much
reasonableness should we show and
avoid strikes? I should like the hon.
Minister to please tell us. At the
beginning of one Five Year Plan, we
put up a demand and get a wage
board at the ¢nd of that Plan and
the concession at the end of the next
Five Year Plan. Is that the con-
cept that you enunciate a policy at
the beginning of the S d Plan, and
nothing comes about till the fourth
year of the Plan, and then you begin
to discuss the policy of the Third
Five Year Plan, and ask us all what
the labour policy in it should be? Is
this the way in which things are
going to function? If that is going (o
be the case, the result will be is that
the workers will get impatient and
they certainly will go into action.

I do not want to discuss all the in-
dustrial things, for, that will be done
by my other colleagues, but my sub-
mission is that if this has got to be
avoided, the Labour Ministry and the
Government of India must act defl-
nitely, with regard to direct recog-
nition and compulsory recognition of
trade unions by law If your policy
is that you will not have compul-
sory recognition, then, in that case
you will always be in trouble, eithec
trom one union or another.

Unless the employers are disciplin-
ed there cannot be peace in industry
in India, and there cannot be peace-
ful production., For the most indisci-
plined class is not the working class
but the most undisciplined class
is the employing class. There-
fore, the ocode of discipline was im-
posed. We pted it 1 rily.
What is the result? Nowhere under
the code of discipline, normallly, re-
cognition to a union is given. The code
of discipline is being violated in the
most essential part, that is, in res-
pect of the employers’ duty to the
working class, and the code of disci-
pline is forced on us on the most un-
essential part, saying, do not go
strike, do not go on go-slow, do not
demonstrate, do not raise demands,
do not raise violent demands, and
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even if you raise, do not shout and so
on.

In one case, in a textile mill, pro-
vident fund money was misappro-
priated by the employer, The social
insurance money was misappropriated.
Wages were misappropriated. ‘Two
months’ wages were not paid. The
workers went and d¢monstrated. The
INTUC was against the particular
demonstration. And 40 workers were
suspended, A man went on hunger-
strike, namely the president of the
union, Swami Kumaranand in Beawar
for eleven days, Nothing happened
for sometime. Then the Chief Minis-
ter said, 1 shall look into it and have
an enquiry, and then, a State Gov-
ernment took over the mill  Mills
which are mismanaged, which have
been closing down because of this
and other factors should have been
taken over by Government long ago.
This was the decision of the Naini Tal
Conference, Two years have passed
since in the Naini Tal Conference,
they promised that they would
amend the company law in order to
facilitate the taking over of mills
quickly. There is no trace of the com-
pany law amendment, and no trace
of general take over, excepting that
four or five mills have been taken
over; 1 do give credit to the Labour
Ministry for trying to persuade the
Ministers in some of the States who
resisted taking over, and advising
them to take over, so that something
happened in these cases, One Mill in
Madras was taken over, and two or
three in Bombay were taken over.
The other day, after the hunger-
strike, that Edward Mill in Rajasthan
has been taken over, But that is only
by the way. Good things come in as
benevolent interventions by the La-
bour Minister. Good things do not
follow as a matter of policy. What
should happen is that good things
should happen as a matter of the
logic of a policy, and bad things
should be the exceptions. But the
trouble is that bad becomes the policy;
and the good comes as an interven-
tion by this Minister or that Minister
or the Labour Minister and so on.
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The company law should have been
amended, People who are running
away with lakhs of rupees from the
provident fund are not being prose-
cuted And they tell us that there is
no corruption and they want proof.
I hear the Prime Minister and other
Ministers saying, you charge us with
corrup.ion, bring the proof And they
charged Shri C. D. Deshmukh of talk
ing in the air, Why should Shri C. D.
Deshmukh talk in the air. Here is the
proof in one indusiry, provided by
Shri R. L. Mehta, a Joint Secretary to
the Government of India who writes
very nice reports, so far as framing
of them is concerned; though I may
have some quarrel with some
parts of his report, 1 must
say that he does his work conscien-
tiously and does write good reports.
Here, he has given....

Mr. Speaker: Is the hon, Member
referring to the conduct of any officer
of Government? Is he referring to
corruption on the part of any officer
of Government?

Shri 8. A, Dange: Naturally, cor-
ruption would come in respect of
some individual, but I am not refer-
ring to any individual.

Mr. Speaker: I have no objection,
but if the hon, Member wants to
refer to any important matter of
corruption, which ought to be taken
notice of by the House, then the rules
have laid down that previous notice
ought to be given to the Minister,
so that he may be ready with the
facts.

Shri 8, A. Dange: I am not going
to refer to any individual. I am
referring to corruption which is said
to exist, and for which a proof was
demanded. T am just referring to one
proof in a par‘icular case. Here is
the report o1 ‘he Dock Labour Board,
on which there was a half-an-hour
discussion also, and the essential parts
of it were very blatantly denied by
the Deputy Minister, I think. when
he was replying on behalf of Govern-
ment at that time.

Here, money has been misappro-
priated.
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Mr. Speaker: How much?

Shri S, A. Dange: It was about
Rs. 50 lakhs. The amount is not
given in the report, but it is about
Rs. 50 lakhs. It is transferred from
one beneficiary to another beneficiary,
actually from the workers to the
stevedores or employers.

In the report, he says:

“The Dock Labour Board has
been balancing its budget by rais-
ing overdrafts since 1957. The
amount overdrawn stood at
Rs. 4,49,106 on July 11, 1959, This
is mainly because of the ‘extra-
curricular activities' undertaken
by the Board.... While borrow-
ing for revenue expenditure is
wrong, borrowing against securi-
ties, some of them purchased with
provident fund accumulations of
workers and office staff is a
crime.”,

This is & crime, and Shri Mehta has
not put in the word ‘crime’ just for
literary flourish. It is literally a
crime. He further says:

“So is mortgaging of securities
bought with the money ear-
marked for capital expenditure.”.

There are many other irregularities
which he has found out where money
meant for the workers has been mis-
used for purposes which were not at
all meant to be served by those parti-
cular sums, 1 am just giving an
illustration.

Therefore, coming to policy, it is
leading to some bad results. For
example, the Bhilai strike could have
been avoided. It was a very simple
thing. But the Hindustan Steels would
say if the Labour Ministry interven-
ed, We are the employing Ministry’.
In the public sector, when some
Ministries are employing Ministries,
‘what is the relation between the Labour
Ministry and these employing Minis-
tries? This is a policy question which
the Government of India have avoid-
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ed. Each employing Ministry refuses
the intervention of the Labour Minis-
try, and refuses to accept any princi-
ples or any tripartite decisions being
imported into their relations with
their workers. This is a funny idea,
that just because Government is an
employing Ministry, it refuses to
abide by any laws or any conventions
or any norms, This Bhilai strike
could have been avoided. The
closure of the textile mills could have
been avoided. There are so many of
these things. I do not want to detail
everyone of the peculiar disputes from
which we are suffering.

For example, right in Delhi, there
is a very good Vice-Chancellor of the
Delhi  University, making good
speecheg on economics, though some-
times, muddled—] am sorry to say
that, because 1 have worked with him
on some committees, but he expresses
some progressive views many a time.
He just refuses to allow the employees
who are about four hundred or so any
right to have any procession even on
a public street, let alone in the uni-
versity. He saw them carrying torch
processions, and he fined each of them
five rupees. He said, ‘You must not
be a member of a union’, It was
wonderful. The Vice-Chancellor, in
addition to the troubles he has to face
from students, has to face trouble
from employees. Fortunately, there
is not much of trouble from students
here. But you have it in Lucknow
and Banaras about which there was
a question here this morning. Along
with the students the trouble is also
there from employees. As regards
students, in some area, there may be
indiscipline, but all the strikes by
students are perfectly justified, when
we look into those cases. May be
they may not do certain things like
breaking the door etc. That is &
different matter, But students, after
all, are students; they cannot behave
like 60-year old leaders in the Gov-
ernment.

Shri Naada: Now old is the hon.
Member?
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The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra): He
is also 60.

Shri S. A. Dange: Right under the
Government of India here in Delhi,
this has happened, They should have
intervened. But they say that the
University is a teaching institution and
these employees cannot be consider-
ed workers. Therefore, no law
applies to them. This is all wrong.

In hospitals, employees dealing with
patients, including doctors, are given
the right of trade unionism. Some
of their disputes are even adjudged by
the Supreme Court. But here is the
Vice-Chancellor sitting right where
the Supreme Court sits, being igno-
rant of the fact that the University
employees should have the right of
trade unionism. What can you do?
The Labour Minister cannot directly
intervene, He will even ask some
people who ask questions, ‘why do
you intervene?'.

So are tljese things necessary?
Some of these disputes could easily
have been settled. There ig the bank
dispute, the Delhi dispute, the textile
dispute. There is the question of
tripartite meetings and discussions.
All these show that the Labour
Ministry has not got a grip over the
situation. May be—perhaps—it itself
does not want to have. I do not
know. Or may be that the other Minis-
tries will not agree, I do not want
to pry into their quarrels or agree-
ments. That is their business.

Shrimati Renuka Ray (Malda): May
1 ask if the right to strike in the
public sector is allowed in the
USSR.?

Shri 8. A, Dange: Yes, it is allowed.

Shri T. B. Vittal Rao (Khammam):
It is a fundamental right. They do
not strike. That is a different thing.

An Hon. Member: If they do, they
will be hanged,
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Shri 8. A. Dange: There is a differ-
ence between the right to strike and
some persons going on strike. My
amiable friend is worried that abe
never hears of strikes in the Soviet
Union. But that does not mean that
the right does not exist. That is a
different thing. The right exists.
But unfortunately, there are not the
Labour Ministry and Finance Minis-
try there quarrelling over the short
stature of the Russians and deter-
mining their calories. Therefore,
there is no strike there. What can
you do? There all the calories are
universally agreed in terms of fixed
norms, and wages are fixed. There in
the name of no Five Year Plan does
the workers’ standard of living go
down.

Shrimati Renuka Ray: Whether it
theoretically exists or not, will the
right be allowed to be exercised?

Shri 8. A. Dange: Thercfore, in all
these spheres, I would request the
Labour Ministry to be particularly
attentive. There is the sphere of iron
and steel, there is sphere of coal, there
is the sphere of plantations and so on,
As regards coal, he has paid attention,
but I think still the arbitration awards
are not translated into practice fully.
It takes a long time to get the award
translated into practice. Even the
D.A. question was resolved only re-
cently and that dispute avoided.

Then there is the Report of the
‘Wage Board for the textile industry.
If this is not going to be accepted
and translated quickly into practice,
there is likely to be some unrest in
that sphere.

Similarly, there is the aquestion of
the demands of the government em-
ployees, If the vicious principles of
the Pay Commission are not set aside
and the demands made by the em-
ployees, which aré quite reasonable
and which were put forth here—I
need not go into details; there are
other hon. friends who will do so if
necessary—not accepted and translated
into practice, then there is no other
go for the Confederation and the new
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Council of Action led by Shri Dalvi,
with Shri Peter Alvares of the AIRF
as Secretary, to go into action. It
will be taken up for action, if the
demands are not accepted.

Shri Rajendra Singh (Chapra): It
will be.

8hri 8. A. Dange: If they settle it,
why ghould it be?

8hri Rajendra Singh: Does the hon.
Member feel that they can settle it? *

Shri 8, A. Dange: If my hon. friend
is hope-less, I cannot help it.

We are now on the eve of a new
phase of development. The Govern-
ment of India are thinking of a new
labour policy in the Third Five Year
Plan. They are consulting trade
unions, and trade unions are expected
to reply to them. What should be
the real content of the labour policy
in the Third Five Year Plan? Apart
from the points which the hon. Minis-
ter has made, I would like to ask him
to pay attention to some crucial points
when formulating the labour policy in
the Third Five Year Plan. The first
thing is that no Plan policy will suc-
ceed unless there is a drastic revision
upwards of wages and dearness allow-
ances, The workers of this country
are getting more and more irritated.
It was a happy circumstance that the
number of days lost in strike in the
last year was less than that in the
previous year. But thig condition is
not likely to continue. There is a
strong pressure against the rising
prices for a rise in wages and dearness
allowance. Therefore, it must be a
fundamental plank of the labour
policy of the Third Five Year Plan,
as also of the remaining year of this
Plan, that wages will be revised up-
wards with dearness allowance link-
ed with the cost of living index
everywhere in all the organised indus-
tries and that the rise in prices shall
be tully neutralised; otherwise, there
is going ¢2 be more and more unrest.

CHAITRA 22, 1882 (SAKA)

for Grants 10942

Then the Delhi tripartiic formula in
respect of organised industries must
be accepted unequivocally and un-
conditionally in regard to minimum
wages. Then control of prices and
supplies of essentials at controlled
prices must be assured. Then there
has to be social security, I do not
want to refer to all that in detail as
my time is up. But the question of
applying medical facilflies to the
families of workers is still there.
That too should be resolved.

There should be compulsory recog-
nition of trade unions and a ballot
to determine their representative
character in the industry. Lastly,
there should be no governmental inter-
ference in the functioning of trade
unions. Something of this was tried
to be donec at the Madras tripartite
conference., Fortunately , it was
dropped. I am thankful to the Minis-
try for dropping it, All the trade
union organisations agree that there
should not be the interference that
was attempted by giving new powers
to The Registrars, other officials and
so on.

I¢ these points are followed and
greater ailcnion is given 1o icd vi-
dual disputes with workers, not only
in the States but at the Centre,
specially in the strategic spherrs of
production where the Labour Minis-
try can profitably intervene. we shall
have smoother production, the fa'l in
real wages can be halled and greater
incentive to production can be given.
Mere talk of productivity will not
help.

Therefore, our approach is that if
the Delhi tripartite convention on a
minimum is not restored, then the
Delhi convention on rationalisatlon
will not be observed. It will be
opposed. Secondly, as regards the
code of discipline. if the code docs
not give recognition to the employces,
their unions—I am not speaking of
mine or anybody's; 1 am speaking of
trade union recognition—the unions
will not assume any obligation under
the code. The code is a mutual obli-
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gation between the employers and
the employees, apart from the general
principle of peaceful settlement of
disputes, which is a different matter.
The obligation of the unions follows
from the obligation of the employers,
It is a mutual ‘obligation.  This
should be noted, and I hope the
Labour Minister will call a compre-
hensive tripartite conference to dis-
cuss this whole question and once
for all determine concrete principles
and norms of practice over the whole
industrial sphere so that better pro-
duction and better real wage comes
up for the benefit of the national
economy as a whole.

Dr. Melkote (Raichur): At the out-
set, I would like to congratulate the
Ministry on the excellent work that
they have turned out during last
year and on submitting the Report
which is an innovation altogether.
The Report is full of information;
they have gone ahead of the times as
compared to reports of the other
Minisiries, The Minister is ener-
getic and sincere a:.d he has tried to
take the House into his confidence by
placing before us in his introductory
remarks what exactly is the situation.
But, in spite of these things and in
spite of the fact that strikes have not
been so much last year and the lost
man-days have been very few, we
have got to voice the feeling of con-
cern that is expressed by the em-
ployees all over the country. The
employment potential that was ex-
pected to improve during the Second
Five Year Plan has not materialised
to the extent that was expected; and
with increasing birth-rate and em-
ployment potential not reaching the
target, the situation is taking a very
serious turn with the increase in the
price index of commodities,

We have been voicing in this
House—all sections together—that the
wages have got to be stabilised some-
where and if they are fixed accord-
ing to cost structure, the wage struc-
ture should also conform to the fair

APRIL 11, 1960

for Grants 10944

wages that ought to be given to every
worker. This has not taken place
and the pay packet of the worker is
very much thinner than it has ever
been all these years.

18.31 hrs.
[MR. DEPUTY-SPEAKER in the Chair )

The Fair Wage Tribunal said that
the dearness allowance ought to com-
pensate completely for the rise in the
index of the cost of living. But that
has not materialised in any case. In
many instances, the dearness allow-
ance has far outstripped the basic
wage itself; and, in spite of it, the
merger of the basic wage and the
dearness allowance has not taken
place everyhere....

Mr, Deputy-Speaker: The learned
doctor might move a little forward.
The reporters complain that he is not
being heard quite clearly.

Dr. Melkote: 1 am speaking quite
loud, Sir.

Mr. Deputy-Speaker: That he may
do.

Dr. Melkote: I was saying that the
merger of the dearness allowance with
the basic wage to compensate for the
increase in cost of living per point has
not taken place though this was long
overdue,

Apart from this factor the other dis-
tressing factor is the attitude of the
AITUC itself. We have had occasion
last year to mention how they have
been working in this country and how
their loyalty is extra-territorial. The
recent trends in the country have
proved our contention and the elec-
tion; in Kerala have decisively prov-
ed that the people are not behind
them. In the face of this to say
that the Code of Discipline is a code
of the bourgeois and unless both of
them agree to implement it, it would
not be possible to accept or work it
satisfactorily is not correct. Though
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the contention is correct, by and large,
the AITUC sees to it that the Code
is not implemented. 1f, therefore, the
Code has to be worked, it is by a
sincere application of the code and
its acceptance by all the parties con-
cerned.

Shri Rajendra Singh: I think every-
thing rests with your Minister.

Dr, Melkote: We have been making
every attempt and it is for the Minis-
ter and the Labour Department to see
to it. If possible, such of those
parties that do not accept this should
be removed from the national parties
which are represented in these Labour
Conferences. Otherwise, it would be
very difficult for the other parties to
work. This is one aspect of the
question.

But, at this juncture I have to men-
tion the attitude of the ‘public sector
and the attitude of the private sector
in the industrial relations with
the workers. The private sector
is getting jealous of the rapid pro-
gress that the public sector has been
making and they want to have a hand
in the basic industries. And the Esti-
mates Committee has also accepted it
though it has not been debated upon
in this House—that equity shares
should be thrown open to the public
3o that vested interests may purchase
these ghares and begin to control even
the public sector. This is a matter
which has to be deeply considered and
pondered over by this House. But,
what is demanded by the private sec-
tor is much more than this, They
say that the private sector has been
barred, by the innumerable taxes,
from using the profits that flow froi.
the industries to develop their own
industries. On the other side, they
are saying that they are preparéd to
participate in the equity shares anu
participate in the public managements.

There have been innumerable ways
by which the private sector can take
up consumer industries and plough
back thejr profits. But they are hav-
ing a jealous eye with regard to the
public sector and they are casting
aspersions. This is a very serious
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matter and the employees are much
concerned with the propaganda that
is going on all over the country. That
is one aspect of the question. The
other aspect is the attitude of the
Government itself.

The Minister has tried to say that
the tripartite labour canferences come
to agreed decisions and though rep-
resentatives of Government partici-
pate they are not binding on Govern-
ment,

Shri Rajendra Singh: Government
presides.

Dr. Mekkote: It is not understood
exactly what importance is given by
Government to these decisions and
what are the decisions that Govern-
ment would accept. It was felt that
the decisions of this conference would
be binding on all the three parties,
b the full pl t of all the
Ministries were present and were
participating in the debate. While
the employers in the private sector
and the employees cannot go back on
the decisions, if Government went
back it is extremely difficult for the
others to accept any mod fication.
Then, it would tantamount to murder-
ing the decisions of the Tribunal—
the Labour Conference.

Then, what about the statement of
the Finance Minister with regard to
the Pay Commission? I hope the
Labour Minister would induce the
Finance Minister to make a statement
which would quiet us and would give
satisfaction to the different parties
participating in the tripartite con-
ference.

It would be pertinent to remark at
this juncture that whilst we are able
to fight out issues with the employers
in the private sector to a large extent
through the united strength of labour,
the public sector, oftentimes does not
seem to care even for the labour laws
that have been passed. They try to
defy the labour laws prevalent in the
country either by ignoring them or
by by-passing them altogether, This
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happens in every sector. There is, for
instance, ‘the Health department.
There is a medical institution here.
The union is registered for the past
ten years; that is the only union that
is existent there and it has a 90 or
even hundred per cent. membership.
It has been fighting for the past eight
or ten years to get some of the awards
of the Gadgil committee given out in
1948. After about ten years of con-
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ployee. The dccision that was re-
cently taken could have been taken
much earlier. Government could
have been firm in arriving at the
correct decisi and impl ting
them. What prevented them from
taking a decision to refer this to a
tribunal? Government should not al-
ways think that it can adjudicate. "It
ig itsglf a party ofterffimes. These
public undertakings are parties by

tinuous struggle, the Gover t is
trying to suppress it altogether. The
institutiort is a private institution for
which the Government gives a cent
per cent, grant. It is not like a labour
union. The labour union is not re-
cognised. It puts up a demand and
says: ‘these are the demands’. A
strike notice is given. It has been
declared as one of the essential ser-
vices. Though it is more than two
or three months, a reference of that
case to an industrial tribunal does not
take place. Why should this thing
happen in the public sector? A per-
son says he goes on strike; notice is
also given to the Government to say
thaty it would not harm the public
interests. They have told the Gov-
ernment, particularly, that from the
date on which they go on strike, if
the new patients are admitted, they
would not be responsible but till the
last old patient gets discharged, they
will see to it that he is completely
attended to and discharged, What
more care can a union take in this
direction? Inspite of it, a reference
is not made. There are innumerable
nursing homes in Delhi. Here I
should like to mention Dr. Sen’s
hospital where the workers are haras-
sed. They have given a strike notice
because a reference is not made to the
industrial tribunal. Who is responsi-
ble? 1t is more than six months that
the case was referred to and nothing
takes place.

Sisilarly, there is the recent bank
strike. We are extremely sorry that
there should be such delays in com-
ing to decisions. Whether the bank-
men are right or wrong, it is a matter
tetween the employer and the em-

th lves and when the workers and
the employers of the public under-
takings do not see eye to eye, it
should be referred to the industrial
tribunal; that is the only solution and
the sooner it is done, the better. It
is that way the prestige of the public
sector could be enhanced.

The appointment of the wage boards
had already taken place in the textile,
sugar and cement industries, We
have gained a certain amount of ex-
perience. There has been a demand
for a wage board for the plantation
and jute industries. Why delay the
appointment of these wage boards?
The demand is from the employees.
The pay structures is not sufficient
today. With the experience that we
have gained, if we set up these wage
boards in the public sectors, it would
enhance the prestige of the Govern-
ment and would give satisfaction to
everybody concerned. It is said with
regard to the textile wage board that
the amount that has been recommend-
ed would go up to about Rs. 17-18
crores. The textile industry is not in
a position to pay all that, This is all,
to my mind, sheer propaganda. At
best, it may cost about Rs. 5-6 crores
of money. Today, with the progress
which has been made in the rationali-
sation and with production going up,
this industry is capable of paying this
amount. The decisions of these
boards often take more than two ycars
to get announced. So. whilst
these boards ought to be set up, they
should be small and compact bodies.
Decisions should come out within a
period of three to six months. If they
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are implemented quickly, the un-
necessary agony the employees are
undergoing today can be avoided, I
only hope that wage boards for the
plantation and for the jute industries
would be set up and that it would
be a small compact body. They should
be asked to submit their report at
the earliest possible time, but cer-
tainly not later than six months.

Similarly, there is the case of the
Defence Department. Many of these
workers are working in the factories.
There are some people like cooks and
water carriers, There are workers in
the Defence, Health and the Public
Works Departments. There are the
malis and malans and there are other
workers in other departments too. It
i now April. So far, the warm cloth-
ing that they should have received in
the month of December has not been
given to the. Malis and malans are
not considered suitable persons to be
given uniforms of this type as if
their bodies do not bear the brunt of
the cold. These are the small deci-
sions which the Government should
take with an understanding of the
nature of the work that these people
do and it would go a long way

It is easier for an employee to fight
against the private sector. But it
has become extra-ordinarily difficult
for the worker to fight these issues
with the Government itself. 1 feel
that the Government should attend to
these aspects and give satisfaction to
the workers.

The scheme of the ESI—Employees
State Insurance—is making good
headway and the report of the audi-
tors is an excellent one. In certain
industries where it has not been fully
implemented, the rate of collection is
{1 per cent. whereas in some cases
it is about 1} per cent, Unless the
rate is raised considerably, the quan-
tum of money that is necessary to
implement the different aspects of the
programme, construction and capital
expenditure, would not be sufficient.
T Hope that more coverage could take
place in the years to come.
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There is the co-operative sector and
the Prime Minister is very anxious
that we should enlarge it, If it has
not ded, it is b the imp!
menting authorit'es do not give suffi-
cient scope for the workers and make
them feel enthused. It is one of the
important sectors in socialist economy.
Since my time is very short, without
maki. * further reference to it, I
would say that everything to help
the workers to set up co-operative
societies of every type should be done,
It is not merely the grains and the
agricultural sector. These co-opera-
tive societies would benefit the em-
ployees in every sector of industry
and they should be set up.

Workers’ education is another point
of great importance, A number of
people are trained and some of them
are absolutely raw people who have
received training. They have had no
training in the industry at all. These
people are trained at different centres.
Instead of that, if every industry is
asked to set up a training and educa-
tion centre, such of those workers
who are trained there, should try to
re-educate the other workers in the
fleld. This would go a long way. Even
otherwise, those workers who had
already worked in the industries, who
are actually employed in the different
industries—only those people should
be absorbed by the Government for
employment and sent to the different
centreg for training the other em-
ployees. Maybe, somet mes the educa-
tional standard may not be very high.
Even so, the worker can deliver us
the goods much better than a raw man
who understands only the theory and
he cannot help the workers very much.

Sir, I would like to say one or two
points more, but my time is up.
Usually I have not taken much time,
1 am not taking any more time.

Thank you,
w1 Ty N (ARAY) : wAT™

fechy 77 avew, o Ave oY 1 fafoty
uTE AT R umomgde € @vEmT
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[ o= w7 =]
e §, 98 *1 F@F ¥ qay ww@
Y Lexe-%o J 2w A Ha< faqmw
frad a1 § FH w=fy off | frd
T R FTAY

“The labour situation in the
country was on the whole sat.s-
factory during 1959 and showed

marked improvement when com-
pared to the previous year,

The number of man-days lost
due to strikes and lock-outs from
January to December 1859 was 56
lakhs against 78 lakhs for the same
period in 1958.” ’

AT Fg3 1 wao«e ug ¢ ¥ 9gi aF
W T &1 aAF g, ag OF § A
T g W T § fr gl aF el B
ST groa w7 qATT § I9 & fpaan
qUI gAT, I F7 & aqr fafaw
ferar e g, WK wTRAT Wi u
¥ @t wFaR 41 I N faaar w9 frar
T g | %9 A4 1 J9 gW aEA
&Y § A T A W Fe gu A A
99 & AR O Agen §, WK A8
ft Jufix & fF 37 = faem gem
qq ¥ gy § gfeiioq & gam W
¥ § #ifE F o 1 agq wgw qAwa
E A agEare ¢ e Y g s
e aifeet §, 9 Qew § N v
g o ¥ g awg sfeade fer ond
o woEd ¥ g aga W=y &Y wwdy
g1 W @ oo gt AT ww @
¥ AT AT Wy §w Xy
g & a3 aifaef N A g ) wo e
ag @1 & f ) gmd R afeasd 6
Ty w1 o W AR e gw aw T g
2 17 teve 7 fgpae s @R
& AT % FTHE TATE T | IH FRE
# qugdl &, fafrmsT & ol qver
¥ AR Wifws gu o TH &eA A
awex g ar fx woget & fag o
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qiferdfy a7 F1 17 AR wERR A g
1 guTd F AT 0F o gy s
W R # 0F WeqaA gty
are fear mar foa &1 T ut gefene
3.8 WORgE | 99 ¥ AR W w6
6 ¥OT AT At W, 3@ & ofr agy
qifee aq Y 7 & A7 ag S e
mr fe TRl & A Tqw § I W
[ AN HNfgs 1 97, I F @
o fafar €1 31 7@ A fers A
AR | 3@ AT ag N Au g ur fE
W Tfedl ® zfreaie w7 *F o3,
qade g B QU 7 & f7d w
e FTOAIY 1 #3 Tad WY 793
&4 i A 98 A1 99 B0 femr A
R T waE & ford a § ofr el
®) @ | T & 9g qgAn 9T § e
e 3% i TEEi A=Y a9g-
aifeat g, st wogd ¥ v gu,
yavdE #Y sfeeriz F7 77 I g9
wraT, 39 & & frad a @At & waaw
FHT A WYY grg § femr &0 W
TR g 9w { T8 agfiga 1 qare
ag ¥ 98 qu faerm ¥ fF St T
fed sy & 9T I 9% QR 9N g /I
FREET & qTEHT A TE § A6fy
A IT N qU FE N Nfow F ow
o EWTY FTE F T AT THS g
LU

AT FYA T AT §T T aw
oew &, 3w & o Faw oifedt o Ay
A o 0a I ff N FE FET W
da ¥ Y | Iq A G A ¥ 9geT /AN
ufr 351 fE A gET ST a1 9\ A
AT FTE T A Dfge § #3 peely-
Rz Reqr amg | Y &Y [T A% ara oY, 59
Fammaugmam oz ft & gogdy
o FRAml & searw ¥ gy fgen faar
AT | TR OAFHT §, §W sAifEer § wa
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i s gl § W fad o
fead¥e % Y gavem faaT war § S9 &0
Fors &7 37 #1o § 1 frgeam & W=
Lo FTCAT & HIfEHi & ag TFIK frar
a7, qZ ag WTHL I Foan ar fv gw ta
qifedl & WA wTOAAT ¥ gfade
#3F W AIgd WY FRAET F FAAH
¥ fgren &1 1 ww foiE ¥ ag Y fors
frrmrgfrga o & Afad 3 &
afi Y@aR WY qu fear § 1 &
ag ava & foad wg @ g e s amg
Fg qg wA Ia1aT I § fr wwgd
& ghafafem agat & 1| o wA¥ R
fordiay wmr ggER MR g ?
¥ ag T faeare § fs we fggeam
¥ T OF OO e A
w frar ama ot Aol W arfewt
¥ QS Y qEEeTe R, AT AW
T o Pl fs et & oaw A
anfgg w17 ag & e N dad g
Hifers I W QT A FX | @ H g
§ 3 qg oF faamm I A 1 Wl
aga o frare dw A o A E

WA gg N oag fear a1 f
w39 A A N O @y vy v
afF W I B @ ow@ AT Ay
TR TN A0G Aemw g
ATE W T R w fgEe
¥ 9T IA § 7 FOEE GNT E.
A AT 97 9@ WA AAT ¥ q
I @1 Y AT wfawl T gE A0F @
T N ¥w T A S AT e
ATT HY FATET YA FAT 5E 7 faar
2 wE o BN O & aaw g,
iz = w1 g &, I A A1 aw
T TUTET AT ATAT & 1 AL gOH W
TF AT FT EFT@ET E, T IH &
drer e frt xezs fed wd A wm
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® gg aA %7 A Qi fw former
T ®ZF FAG & e § faar sar g,
3w ¥ af@ femr o &, s
[T add ¥ afd wf famr amar o
™ W@ aE N qU e AT g afe
w3% w7 w1 wwfw fear om &%)

N efgme ad
& o gradw A 4T I q IW &
Hafeer oY aATT ATEA g |, e
o g fe @ & w=T R wg
s gfeade 7€ gron 1w fed
N fogr § frlt 0 Y & R,
Y TQ TATH FATL A GOz
W owrar g ) W wRE e ot #
Yo gefan & & g o wifaos
fieay mar q7 7g ¥e 3oy WU HT ATy
9 ¥ 9 wd gor § 3@ ¥ W9 e
am awd § @ fadfed ¥ femr w9
wgaTd | THTER H & fad 2v. ove
AT To @S T | T AR @
Ader wET W AT ¥ o= N A
gaar sfear w41 Ay aga ww ad
FWT | FE GIYA EWT N H Q2
Q¥ %o TWHW & 77 fegrmar ar)
IJgN A fad FAT To ¥ FhT AN
9T | W & suvzr dvret A are W aan
B wrA & fr o zwrh Ao grsfam
seg & fod wez wr urz X Y,
afsdy 3 §, &1 Y & 37 W gfragw
Lac R BECE il F SRR
q=TAT o Ay £ fr ag wag e
fareraT sgveT wraT ATgA Y 1 ¥ A FuTAY
T € A o g A g ?

Yg AE wATER W wA f,
I| & a1 # A g v ez @ Iw
F ¥ o T fax frmrumr g fs
gats W sfemite s & @t ®
N g i a € med



10955 Demands

[t wmgsr =)
foqa @& MWW a=ET @ AR O
F¥er gart e, fow 1 fyx 7w fae
Afrmmm g wHIgrmw g :

“The n of (PT
reccived and settled both in regard
10 the Codes and non-implementa-
tion of labour laws, awards etc.,
is no doubt important. But what
is more significant is that as soon
ag an awareness is created amongst
employerg and workers that there
is an agency to judge their action,
to investigate into complaints
against them and if found guilty,
to bring them before the bar of
public opinion, there is bound to
be improvement in industrial re-
lationg in the country.”

I T T gU A AT Fa
T 99 ¥ TAAAE 7 qg qO Wi
fir qg W8 9 g1 | T w1 grew
# uF waTer WY WTAT 97 A JHET AT
¥ gu AT W e 3g w0 P

14 hrs

g5 Wl AYE AR TE THI-
Wiga fedvom @i fear man ar
IaF % e are dew AR 0T
Faw At fw Folta gu 4 & xey 9
FARAH YU FAA AT G I FAF R
FTR & Sura 4 § fom e R
gafeeioa @1 W g ) 5 W 4g @t
&R IorT T AR S A @ew
& &1 a0 fEmar mn oug
sgA I AT A FTH &Y a0
Fxn g afed gd ag T afea
&9 | it wi @ A7 FeEa Tg
AR

TR AF LA F AT § AT

g ag WA a1 W7 gErd uE
arferdt 4y fr Rew @ figw fm ¥
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fedfom g7 frd ot wqifs T
wE qF @7 § O fr w=ew ¥ aww
@ § ) wfad § g W ¥
it e s o ez o g e &
fedrom i 7Y FFd 7 §, 9@l e
TR s R AW
foer & fedtom gl fFg w9 arfed
oifF ag wE ww & Wi frwma a
FY GEAT EY FAH ITHT AT T 9T
qEar & 2w & NEww T qwAr g |

wrfer # ot gardy ferrad wreh § 1
fesa g frd T g AR ST A N
afie i § I A ¥ N Qe Av
&L ARAT £ TG ¥ gW T AW
Qe fregae qanfe i § e qe
a=T Fm o ¢ grd wdw W
gim ¢ ¥ wo) ¥ Awen feaw
W W E ) W F AR i W
WIT Ig WA ST A wfww 5 fr
g€ Ea & 9T gg AN S IR
e X § fr fawr wfers #=a g
Y 58 AR X g fe g &
wrafwa gré ww 7 ofm S # o
afid i § T STRTER TEEE A
aATH A N & | W ¥ A w9 Ay
¥ AFNTN FT AT AW S § |
T TF T WEH AT § WX IW #
aE WM A N agd T wewq

Jqvgw AR A Awdae

fromdwAAY?

LR L BRI L 3]
w2 fre® @ A wE
a1 sfama A o faweht 1 39 &
+t g8 a1 s e wn ar W
ug wg @ a1 fr gl W § wwe
/N whH ot § T F surare v
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o fs ﬁaq ¥ aegs TEdr
fokza foR & mEagrmar g —
“As will appear from the table
at the end of the chapter, the
number of applications for special

leave in labour matters has been
progressively on the increase.”

W AR ¥ § fad ox § awdor
AW F WA WATARATE | AT
A% ¢ e g & uT w1y ey N &
¥ 7O g Wi § 5 griERw
¥ oR giwm ¥R ¥ o Qw3
gk Ar9m ) W A
g g A AN waw fEey o v fe-
faqdr w1 ffearger &7 & T R
Mrrmgagd S am g fs s W
NT AT FT AT FT AT rAT § WX
W O I A ¥ feedow *
R IR AT o ) R @
faware & fF w grisd @ Wk g
R ¥ AT @ o A | ]
N7 qFR W AN A had ol
IR A I W & R am it
Wl qa g favamw § fs ar
FA §T A9 9 g0 faae w3t Wik
Y 37 Aadfir F AT K4

JACYR WHRAW :  WIAHG T
Amay 4E wgA an 0 § e
™ 7 #fg@ N & vauw F wfa
]

W Twgew q o A
T WA A g1 ATt N & ey
} T YT KT A W AHT WK

N afed wifs 3w & www F wy
A8 ot o @ I FEw g
T ¥ 1 W oAt oA Y Iw ey
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@ & fol w@ € AR
§ U9 ¥ WL gAQ I A€W
wWaa W g fF aagd & aR Qw
it o a1 d&v ) W g
o a% da1 A ) gFar I« % fv @
g fagr ofaar §, o oifast
Wk Sww ¢ ag g0 ag  wwa §
Tt T g g W
f§ gara O e §, qrfAEr § AW
et w1 g wifw @ @it
tar @13 ¥ § g 9% wRy W
T FTAgTa §om 1 q| v § fy
WE QU qAT AT aydm a9
W W eE o A wrRarh & fad
g & FgEn 1 W st
g ¥ sy we@ § 0 qR @
fawara @ f6 WX x@ a@ W a Al
qT ¥ HFETE ¥ & 4K I qorny
W T A Faa & o % an
? smE @ o, @ R O @
S § I

Shri Aurobindo Ghosal (Uluberia):
Sir, after the report of the second Pay
Commission was out, I have been
thinking whether the hon. Minister has
changed his attitude and approach to
the basic policy of wage. But after his
opening speech today, I understand
that he still maintains it. Anyhow, he
could not speak in regard to the Pay
Commission due to the better influence
of his colleague, holding the Finance
portfolio.

This is shocking not only to the
trade-unionists. but to the working
class at large, This is not due to the
fact that the workerx have not receiv-
ed any benefit from this Pay Commis-
sion, but because of the way in which
a responsible C iaqi inted by
the Government of India wanted to try
to demolish the whole edifice of the
wage structure that was being built
up for the Jast 10 years on the basis of
several scientific  principles, even
accepted by the highest judiciary like
the Supreme Court.
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In the wage evolution, we find that
the payment of fair wage to labour
was one of the cardinal recommenda-
tions of the Industrial Truce Resolu-
tion which was accepted by the Gov-
ernment in the r statement on Indus-
trial Policy of 1948, Thereafter, the
Fair Wage Committee also submitted
their recommendat.ons and after that,
the Constitution also guaranteed a
living wage and condit ons of work
ensuring a decent standard of ll.te
Thereafter, the first Pay C
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recommendations mainly on the out-
moded and irrational principles of
Islington Commission, and that too in
a twisted way. The demand of the
need-based minimum wage of Rs. 125
on the basis of norms fixed by the
15th Indian Labour Conference has
been d scarded by the Commission by
reducing the daily caloric require-
ments on the analogy that an average
Japanese male can manage with 2,200
calories, instead of 3,000 calories as

ded by Dr. Aykroid, and by

enunciated the principle of wage: They
said:

“As a matter of social policy, the
lowest rate of remunerat.on should
not be Jower than a living wage
and that the highest salary should
also as a matter of social policy
be kept down as far as possible,
consistent with essential require-
ments of recruitment and effici-
ency.”

This princ'ple was the guiding factor
for determining wages in various
industrial establishments for the last
ten years.

The XV Tripartite Labour Confer-
ence held in July, 1957, having review.
ed the econom ¢ development in the
country and increase in productivity
and national income during the first
Plan period, agreed to revise the
wage-freeze policy and fixed the norms
for need-based minimum wages that
should be accepted as a guide for all
wage-fixing act'vities, whether it be
wage committees, tribunals, adjudica-
tors, ctc. This, though it fell short of
the principle of living wage, was
accepted by all as a step forward to-
wards the policies enunciated by the
First Pay Commission. The recom-
mendations of the Second Pay Com-
mission have nullified all the aforesaid
principles of living wage, including
that of the national policy of a need-
based m'nimum wage, and discarded
its relation to productivity, national
income, social and ethical considera-
tions or State as 8 model employer.
The Commission have based their

calculaung the cost of two pr.ncipa}
meals a day at 56 nP, only, which is
a fictitious amount.

Naturally, it will have a bad reper-
cussion on the private sector in two
ways, Firstly, there is likellhood of
the retrogress.on from the present
wage structure, that is to say, the
tendency of staggering back the wage
will be seen, Secondly, the tendency
will grow to treat the decisions of
such tripartite conferences in a light-
hearled manner. That has been
already hinted at by Shri Tata the
other day. He has been glad to see
that the Government have realised
their m stake regarding the principle
of progressive increase of wage and
has expressed his appreciation for the
loss of binding force of the decisions
of such tripartite conferences.

Now I would like to ask some ques-
tions to the hon. M'nister for straight
replies. What will be the fate of the
decisions of the labour conferences,
if those decisions are not binding on
any party? Secondly, what will now
be your need-based wage? Thirdly,
what will be the fate of Dr. Aykroid’s
calory formula? What is the basis of
correct price structure of commodities?
If the Government now wants to go
back on their promises their action
will amount to betrayal to the work-
ing classes,

Secondly, regarding wage differen-
tials, 8o far as I understand it, in a
soc alistic pattern of society the at-
tempt will be always to narrow
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down the differences between the
highest drawn and the lowest drawn
salaries. Even in countries which do
not profess socialism or socialistic
pattern the difference is much less. In
England the d fference is only 15 times,
in US.A. 5 times, in Canada 6 times,
Australia 13'6 times, in Japan 47
times whereas in India it is as much
as 50 times, This is not the climate
of a country which is on the way to
socialism. Of course, the word “socia-
lism"” has been so much vulgarised by
interpreting it according to one’s own
advantage that nobody now attaches
any importance to it. Only the other
day in a meeting the Prime Minister
stated that we are on the way to
socialism. Shri B'rla, who was also
present, went further to say that socia-
lism has already been achieved and
that they are the trustees of the work-
ers. That shows the importance they
attach to the word “socialism”.

Then, coming to dearness allowance,
it is very difficult to say what is dear-
ness allowance and at what po.nt it is
normal and when dearness begins.
During the last 12 years there has
been a continuous upward rising of
the prices of commodities.

Though the Government have tried
to fix up the year line to call it the
basic year. still it has been ineffective
due to continucd upward tendency of
prices. So, the principle of dearness
allowance, which should have been
made flexible hag been almost on
freezing point, specially in the case of
the lowest category of workers, 1
would like the hon. M nister to con-
sider this point,

Thirdly, I want to refer to the policy
regard ng settlement of disputes, You
advocate bipartite discussion and set-
tiement. But the first pre-condition
of bipartite di i is the recogni
tion of the proper union. There is
no mandatory provision for recogni-
tion of unions and the Naini Tal deci-
sion is only a good wish. Then aga'n,
when recognition is given, in most
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cases it is the stooge union of the
authorit'es, which has no representa-
t.ve character. This is the position
in both the private and public sectors.
In Calcutta dock the strongest union
is not recognized and, naturally, all
sorts of troubles are cropping up in
this public utility service. For the
last three years this ‘ssue is hang-
ing fire, I will g've another example
e.g., the case of Hindustan Machine
Tools, I shou'd say that their recogni-
tion has been taken away illegally.
Both the unions which I mention want
plebiscite or are aggrecable to any
sort of phys'cal verificat'on as to the
support of the workers to the union
by means of secret ballot, But Gov-
ernment do not accept it,

In the beginning of all industrial
disputes it is necessary that the bipar-
tite machinery should move. But it
does not move and the inc'dents like
those of Bhilai occur. It ig strange
that the simp'e and legitimate demands
of the Bh'lai workers remained un-
heard for more than a year, because
no bipartite or tripartite machinery
has moved. In Bhilai the main
demands were very simple. They
were: firstly, provision of safety mea-
sures as 160 workers have been injur-
ed since 1957 for want of safety mea-
sures; secondly, demand for wage
increase from Rs. 41:88 nP to Rs. 48
per month; and thirdly, gradual
absorpt'on of the workers of the con-
struction side. After the workers were
compelled to take violent action, they
were blamed

Another method of settlement is
arbitration. Workers nowadays prefer
voluntary arbitration to tribunals as
they want to avoid delay and useless
expenses, If the Government support
thig princp'e, why d d they not send
the dispute of the State Bank
employees to arbitrat'on, which was
one of their main demands. Secondly,
when the disputes go to the Tribunal
and their awards go against the em-
ployer, the disputes are invariably
dragged on to the Supreme Court, If
the award is in favour of the employ-
ers, very few unions have got the fin-
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ancial capaciy to go in appeal to the
Supreme Court by paying Rs. 2,500 as
security and other court expenses.
Necither has any arrangement been
made to excmpt the unions from the
payment of the security deposit if they
want to go on appeal to the Supreme
Court, nur the provision for supply-
ing lawyers to unions free of cost has
been made.

Now even the tribunal’s or court’s
decis’ons or awards are not imple-
mented, This is another headache.
The agrcements and awards are very
rarely implemented by the employers.
That has bcen admitted in the opening
speech of the hon. Labour Minister
also, Even the Evaluation Committe-
es have not been able to improve this
matter. So, Government should evolve
a definite and storing measure for
implementation of all bipartite and
triparntite agreements and awards.

Coming to the Industrial Disputes
Act, 1 would like to pont out three
apparent defects. Firstly, regarding
the definition of the term “industrial
dispute”, following the decision of the
Supreme Court, nowadays many dis-
pu‘~; are being rejected ag ind.vidual
d: sutes becaus: the dispute is not
ta<n by any union, though of course
th» character of the dispute is indus-
trial. In any couniry where the majo-
rity of the wo-kers are still unorga-
nised and when the workers of the
small establishments cannot form
unons for fear of victimisation, this
sort of interpretation of “industrial
dispute” would hit the workers hardlv.

Secondly, the provision of section
33A has been almost ineffective. What
happens when the big industries are
involved in omnibus tribunals? It
takes about two years for disposal and
during this period the empolyerg file
thousands of applications under sec-
tion 33. asking for permission from the
Tribunal to dismiss their employees on
different pleas. These applications are
never taken up by the tribunal during
the pendency of the main disoute.
Workers are not entitled to file appli-
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cations under section 33A as applioa-
tions under section 33 are pending.
After the award is given, the tr bunal
15 ousted of jurisdiction to adjud.cate
upon these applications and so these
applications are sent back to the em-
ployers, who then dismiss the workers
concerned en masse. Even then no
applicat on can be filed under section
33A, as the main dispute is over. This
is another lacuna in the Industrial Dis-
putes Act.

Thirdly, during the pendency of a
tribunal the employers suspend their
workers pending enqury without fil-
ing applications under section 33 of the
Industrial Disputes Act.

They keep the suspension pending
for one year or even more till the
Tribunal is over. After the Tr.bunal
is over ther ho.l . . c¢uquivy, which
is & mock enquiry of course, and dis=
miss the workers thus restraining
them from filing appl.cations under
section 33A of the Industrial Disputes
Act. This is another lacuna in the
Industrial Disputes Act which should
be remedied.

Next regarding the Code of Disci-
pline—this has already been mention-
ed by the previous speaker, Shri
Dange—I may say that spec:ally in the
case of small employers where there
is no union the Code of Discipline has
become a farce, The State Govern-
ments do not very much bother about
it and they consider it as a good maxim
to be used for ceremonial purposes.
The State Governments should be
asked to see that the Code of Disci-
pline is observed. They should be
asked to take up cases of violation
suo motu, that is, even if there is no
veference either by the employer or
by the workers,

Workers' participation in manage-
ment, I know, is still in an experi-
mental stage. It was introduced in
some of the units of the public sector
and the experiment was working
quite satisfactorily in some of the
units, like the H.ndustan Machine
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Tools. But it was all on a sudden
sabotaged by the management. A
spurious union propped up and
demanded their rep-esentative charac-
ter. But the management without
going in for verification stopped the
convening of the meeting of the joint
council, The union asked the Govern-
ment to verify the representative
character which has not been done
though more than two years are going
to pass, Why did you stop the func-
tioning of the council till the verifica-
tion was over? Not only that, after
this two of the executive committee
members of the union and the secre-
tary have been dismissed. Is it the
reward for effective participation or
the ideal example of the observance
of the Code of Discipline set up for
emulation by the private sector?

Absorption of construction workers
is a grave problem now. The work-
ers of the construction side of the
stee] and other projects who become
skilled and semi-skilled during the
period of their work should be cen-
‘ralised in a pool instead of throwing
them into ployment and should
be redistributed to different projects
for better utilisation of the skilled
personnel.

Though the private sector is asking
the Government to halt the expansion
of the public sector, st:ll I submit that
more employment potential should be
created in the public sector as employ-
ment in the public sector of our coun-
try is still very low even in compari-
son with the capitalist countries, Ac-
cordng to the study undertaken by
the National Employment Service of
the Ministry of Labour and Employ-
ment, employment in our public
sector works out to 4 per cent,
of the total working population
of India whereas the corresponding
percentage was 24'3 in UK. and 12 in
US.A. in 1950. Moreover, in the pub-
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No amount of disciplinary schemes
will be able to check the growth of
ind.scipline and other vices in the
younger generation of our country if
we fail to give them employment and
work and create zest and interest in
their life for diverting their energy in
the direct’on of some works of national
development.

for Grants

Lastly, I shall submit something re-
garding the Dock Labour Board. The
Calcutta Dock Workers' Regulation of
Employmeny Scheme, which has
already been mentioned by Shri Dange,
was formulated in order to regulate
the work of the dock labourers of
Calcutta which is in operation since
1956, Many compla.nts were made to
the Labour Ministry regarding the
working of the Dock Labour Board.
These were mentioned even during the
discussion on the last Budget, but the
hon, Deputy Minister, who has got a
wonderful mental equiibrium  of
having satisfaction cven in the most
unsatisfactory circumstances, said in
his ever-complacent  attitude that
everything was all right in Calcutta
Dock Labour Board. But he set up a
onc-man enquiry in 1959 which falsi-
fled hs satisfaction. The committee
submitted its report in October, 1958,
where it was very painful to find that
everything is rotten in the imaginary
peaceful domain of the hon. Deputy
Labour Minister. The report reveals
a horrible state of affairs, the salient
points of which are as follows.

Firstly, with regard to re-imburse-
ment, under the scheme the stevedores
have got to pay levy to the Board's
fund but the Board has paid back this
money to the stevedores in spite of
any such provision in the scheme in
the name of re-imbursement, Secondly,
the Board took the statutory obliga-
tion of the stevedores on their own
houlders by paying the claims on

lic sector the increase in
is only 447 per cent, of the Plan
target in the first three years of the
Second Five Year Plan, It is abso-
lutely necessary to reach the target
for the partial solution of the unem-
ployment problem which is very acute
at present in our country.

account of workmen’s compensation on
behalf of the stevedores. Thirdly, the
Board took the responsibility of paying
ad interim increase in dearness allow-
ance at the rate of Rs. 5 from July,
1857 though this being a part of wages
should have been paid by the steve-
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dores. The Mehta Committee has
recommended the realisation of Rs. 55
lakhs from the stevedores which has
been paid by the Board on behalf of
the stevedores on above accounts,
What steps have been taken to realise
it? Provident fund money whch is a
trust money has also been spent by
the Board. The Mchta Committee has
-called it a crime and I want to know
what steps have been taken to prose-
.cute the persons concerned. Lastly,
regarding the removal of slips the
Mechta Committee has said that the
pasting of new slips have increased
wage disputes instead of reducing
them and they have recommended to
scrap it. But it is still being illegally
insisted upon by the Board and on the
refusal of the workers, quite rightly,
to paste these slips, they are refused
attendance. 1 want to know why it
has not been d.scontinued.

In conclusion, T would like to submit
one th'ng for the consideration of the
hon. Labour Minister, This is about
the role of the Government in the
trade union sphere, It has often been
sad by the Government that their
pos'ton is of neutrality, but does the
Government follow it sincerely? The
hon. Deputy Minister is often found to
crit cise the leftist parties and their
trade union organisat'ons virulently
from the IN.T.U.C. platform. What is
this sort of neutrality? Naturally, the
employcrs are bound to take a clue
from this and favour the IN-TUC. In
order to please him, So I would re-
-quest the hon. Minister to consider
my suggestion that those who hold the
portfolio of labour, specially our hon.
Deputy Labour Mnister, should be
restrained from uttering these rubbish
things from the IN.TU.C. platform.
If he is so much fond of his organisa-
tion, it is better for h'm to go out of
the Mnistry and join the platform of
the worker instead of playing the role
of Dr. Jakyll and Mr. Hyde.

Mr. Deputy-Speaker: Hon. Mem-
bers may now move their cut motions
relating to the Demands under the
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Ministry of Labour and Employment
subject to their being otherwise admis-
sible.

A list indicating the numbers of tie
selected cut motions will be put on the
Notice Board for the informat.ion of
members.

Failure to ratify the unanimous recom-
mendation to the Fifteenth Labour
Conference regarding minimum
wage.

Shri 8. M. Banerjee: 1 beg to move:

“That the demand under the
head ‘Ministry of ULabour and
Employment’ be reduced to Re. 1.”
(1475)

Failure to check the growing unem-
ployment in the country

Shri 8. M. Banerjee: I beg to move:

‘“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced to Re, 1.”
(1476)

Delay in giving effect to the recrm-
mendations of ‘Actuarial Committee’
regarding upward revision of com-
pensation under the Workmen’s com-
pensation Act.

Shri T. B. Vittal Rao:
move:

1 beg to

“That the demand under the
head ‘Mnistry of Labour and
Employment’ be reduced by
Rs, 100" (690)

Low wages obtaining for workers in
the iron ore mines

Shri T. B. Vittal Rao:
move:

I beg to

“That the demand under the
head ‘Mnistry of Labour and
Employment’ be reduced by
Rs. 100." (691)
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Need fur undertaking legislation for
National Apprentice Training Scheme.

Shri T. B. Vittal Rao:
move:

1 beg to

“That the demand under the

head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.” (692)

Delay in the disposal of complaints
made to Central Implementation and
Evaluation Division
Shri T. B. Vittal Rao:

move:

“That the demand under the

I beg to

head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100" (603)

Need for extension of ‘Code of Disci-
pline’ to Public Sector Industries

Shri T. B. Vittal Rao:
move:

“That the demand under

1 beg to

the

head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.” (780)

Failure to protect the Teal earnings of
industrial workers

Shri T. B. Vittal Rao: I beg to

move: “

“That the demand under the

head ‘Ministry of Labour and

Employment’ be reduced by

Rs, 100" (1008)

Fmpl ti of sch of partici-

pation of Labour in Management in
all the units in public sector.

Shri S. M. Banerjee: I beg to move:
“That the demand under the

head ‘Ministry of Labour and
Employment” be reduced by
Rs. 100" (1464)

Need for adoption of Code of Disci-
pline in public sector

Shri S. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministrv of Labour and
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Employment’ be reduced by
Rs. 100.” (1465)

Growth of parallel Trade Unions in
the country

Shri S. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.” (1466)

of the
Exchanges

Shri S. M. Banerjee: I beg to move:

“That the demand wunder the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs, 100" (1467)

Fuilure to raise the contribution of
Provident Fund from 6} per cent.
to 8-1/3 per cent.

Shri S. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Labour and

Functioning Employment

Employment’ be reduced by
Rs, 100.” (1468)
Recommendations of the Textile Wage
Board

Shri 8. M. Banerjee: I beg to move:
“That the demand under the

head ‘Ministry of Labour ana
Employment’ be reduced by
Rs. 100.” (1469)

Recommendations of the Cement Wage
Board

Shri 8. M. Banerjee: 1 beg to move:
“That the demand under the

head ‘Hinistry of Labour and
Employment’ be reduced by
Rs. 100.” (1470)

Working of the E.S.I Scheme
Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Labour ana
Employment’ be reduced by
Rs. 100" (1471)
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Need for appointment of Wage Boards
for metal engineering, chemical, jute
and leather industries

Shri S. M. Banerjee: I beg to move:
“That the demand under the

head ‘Ministry of Labour and
Employment’ be reduced by
Rs, 100." (1472)

Delay in the submission of the Report
of Sugar Wage Board

Shri S. M. Banerjee: 1 beg to move:

- “That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs, 100." (1478)

Need to bring forward legislation re-
garding compulsory recognition of
Trade Unions

Shri 8. M. Banerjee: I beg to move:
“That the demand under the

head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.” (1474)

Failure to enact legislation for fixring
hours of work of the Road Transport
Workers

Shri Tangamani:
“That the demand under the
head Ministry of Labour and

Employment’ be reduced by
Rs. 100.” (1507)

I beg to move:

Failure to enforce decisions of tne
XVII Indian Labour Conference re-
garding Arbitration

Shri Tangamani:
“That the demand under the

1 beg to move:

head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100" (1508)

Progress of Teacher Administrators’
training in Calcutta

Shri Tangamani:

“That the demand under the
head Ministry of Labour and
Employment’ be reduced by
Rs. 100" (1509)

I beg to move:
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Need for posting Teacher Administra-
tors trained in Bombay to. the vari-
ous States,

Shri Tangamani:

“That the demand under the
head ‘Ministry of Labour and
Bmployment’ be reduced by
Rs, 100.” (1510)

Failure to devise machinery for setil-
ing labour disputes expeditiously

1 beg to move:

Shri Tangamani:
“That the demand under the

I beg to move:

head ‘Ministry of Labour and
Employment’ be reduced by
Rs, 100.” (1511)

Need o review the working of the

Code of Discipline
Shrimati Parvathi Krishnan: 1 beg
to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs, 100." (1548)

Need to review the working of
schemes of workers’ participation
in Management
Shrimati Parvathi Krishnan: I beg

to move:

“That the demand under the

head ‘Ministry of Labour and
Bmployment’” be reduced by
Ra. 100" (1544)

Working of Employ Exchang

Shrimati Parvathi Krishnan: I heg
to move:

“That the demand under the

head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.” (1546)

Need for more safety measures for
workers in Coal Mines
Shrimati Parvathi Krishnan: I beg
to move:

“That the demand under the

head ‘Ministry of Labour and
Employment' be reduced by
Rs. 100." (1548)
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Principle and norms
tion adopted at the
Conference

Shrimati Parvathi Krishnan: 1 beg
to move:

“That the demand under

of wage fixa-
15th  Labour

the

head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.” (1547)

Need jor legislation to enforce com-
pulsory recognition of trade unions

Shrimati Parvathi Krishnan: I beg
to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.” (1548)

Need to provide free and compulsory
education to children of industrial
workers upto Higher Secondary
Stage

Shrimati Parvathi Krishnan: 1 beg
1o move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.” (1549)

Need to remove disparities in  pay
structure and service conditions of
industrial workers in Private and
Public Sectors [

Shrimati Parvathi Krishnan: 1 beg

1o move:

“That the demand under the

head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100" (1550)

Need for effective measures to re-
cover employers’ contributions to
Provident Fund Schemes
Shrimati Parvathi Krishnan: 1 beg

to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100" (1851)

CHAITRA 22,
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Need for effective measures to endure
regular contribution by employere
to the Employees’ State Insurance
Scheme
Shrimati Parvathi Krishnan: I beg
to move.

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.” (1552)

Measures for expeditious implemen-
tation of the scheme for hospitali-
sation under the Employees’ State
Insurance Scheme
Shrimati Parvathi Krishnan: I beg

to move:

“That the demand under the

head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.” (1553)

Need for steps to implement policies
laid down in the 16th, 16tk and 17th
Labour Conference
Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employ t be reduced by
Rs. 100." (1854)

Delay in pay of p tion to
workers due to illness or injury by
the Employees’ State Insurance
Corporation

Shrimati Parvathi Krishman: | beg

to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be duced by

Rs. 100" (1585)

Failure to observe provisions of the
Minimum Wages Act by factory
owners in Industrial Estate, Okhle

Shrimati Parvathi Krishnan: 1 beg

to move:

“That the demand under the
head ‘Ministry of Labour and
Bmployment’ be reduced by
Rs 100." (1558)
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Attitude of the officers of Employees’
State Insurance Corporation to-
wards workes

Shrimati Parvathi Krishnan: 1 beg
to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100" (1587)

Delay in providing more beds for
workers wunder Employees’ State
Insurance Scheme at T. B, Sanato-
rium, Perundurai

Shrimati Parvathi Krishnan: I beg
to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.” (1558)

Need for increase in the number of
beds in Headquarters’ Hospital,
Coimbatore, under the Emplopees’
State Insurance Scheme

Shrimati Parvathi Krishnan: 1 beg
to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100" (1658)

Need to extend benefits of Emplopees’
State Insurance Scheme to families
of workers

Shrimati Parvathi Krishnan: I beg
to move:

“That the demand under
head ‘Ministry of Labour
Employment’ be reduced
Rs. 100.” (1560).

the
and

by

Delay in setting up of @ Wage Board

for the Plantation Industry

Shrimati Parvathi Krishnan:
to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’” be reduced by
Rs. 100" (1561)

I beg
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Delay in appointment of a Wage
Board for the Jute Industry

Shrimati Parvathi Krishnan: I beg
to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.” (1562)

Need to ensure the early implemen-
tation of the recommendations of
the Wage Board for the Textile
Industry

Shrimati Parvathi Krishnan: 1 beg
to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.” (1568)

Failure to grant 15 days’ leave to the
workers of the Industrial LEstate,
Okhla

Shrimati Parvathi Krishnan: 1 beg
to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100" (1564)

Need for payment of leave wages for
15 days’ to workers of Indusirial
Estate, Okhla

Shrimati Parvathi Krishnan: 1 beg
to move:

“That the demand under the

head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.” (1565)
Need to review the working of the
Code of Discipline
Shri Assar: I beg to move:
“That the demand under the

head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100" (1604)
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Working of employment exchanges

Shri Assar: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.” (1603)

Need for more safety measures for
workers in  silica and iron ore
mines

Shri Assar: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.” (1606)

Failure to provide compulsory and
free education to children of in-
dustrial workers

Shri Assar: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’” be  reduced by
Rs. 100.” (1607)

Failure to take proper steps to re-
cover employers contribution to
provident fund

Shri Assar: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100." (1608)

Need to extend benefits of Employees’
State Insurance Scheme to work-
provident fund

Shri Assar: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’” be reduced by
Rs. 100" (1609)

Need to ensure the early implementa-
tion of the recommendations of the
Wage Board for the Textile Indus-
try

Bhri Assar: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100" (1610)

CHAITRA 22, 1882 (SAKA)
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Failure to settle bonus dispute in the
Banking Industry

Shri Prabhat Kar: I beg to movc:

“That the demand under the
head ‘Ministry of Labour and
Employment' be reduced by
Rs. 100" (1622)

Failure to enforce code of discipline
on the Bankers

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.” (1623)

Failure to implement the decisions of
the 16th Indian Labour Coujerence
in the Banking Industry

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be  reduced by
Rs  100.” (1624)

Failure to settle the Bank Disputes
as per agreement of the 1Tth Im-
dian Labour Conference

Shri Prabhat Kar: I beg to movc:

“That the demand under the
head ‘Ministry of Labour and
Employ ¢ be reduced by
Rs. 100.” (1625)

Failure to take effective measures to
enforce provisions of the awards in
Banks

Shri Prabhat Ksr: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reducea oy
Rs. 100.” (1626)

Failure to take action against the
management of National and Grind-
lays Banks for violation of the pro-
vision of the award

Shri Prabhat Kar: I beg to move:

‘That the demand under the
head ‘Ministry of Labour and
Employment’ be reducea oy
Rs. 100.” (1627).
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Failure to implement ‘need based
theory’ accepted in the 15th Indian
Labour Conference for wage fixa-
tion

Shri Prabhat Kar: I beg to move:

“That the demand under ‘the
head ‘Ministry of Labour and
Employment’ be  reduced by
Rs. 100.” (1628)

Government's refusal to accept agree-
ments of Indian Labour Confer-
ences.

Shri Prabbat Kar: [ beg Lo move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100" (1628)

Need for impr in ploy
State Insurance Scheme

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100." (1630)

Failure to provide hospital facilities
under the Employees’ State Inswr-
ance Scheme

Shri Prabhat Kar: I beg to move:
“That the demand under the
head ‘Ministry of Labour and

Employment’ be reduced by
Rs. 100" (1631)

1401
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Employment’ be reduced by

Rs. 100" (1633)

Failure to ensure expeditious settle-
ment of industrial disputes

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs, 100.” (1646)

Failure to enforce bi-partite
ments in labour disputes

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.” (1647)

Need to persuade employers to pro-
vide housing facilities for work-
ers

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.” (1648)

Need for taking steps to prevent Wti-
gation in industrial disputes
Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs 100.” (1649)

P, ol

Pr for p

of q
tion to labour for disabi.

agree-

1

Need to provide a separate hosp
in West Bengal under the Em-
ployees’ State Insurance Scheme

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be  reduced by
Re. 100" (1632)

Failure to recover employers contri-
bution regularly under the Em-
ployees’ State Insurance Scheme
Shri Prabhat Kar: I beg to move.

“That the demand under e
head ‘Ministry of Lubour avna

lityrdue to accidents
Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’” be reduced by
Rs. 100.” (1650)

Need for effective machinery for ex-
peditious settlement of labour dis-
pute
Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Fmploy ' be reduced by
Rs. 100" (1651)
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Need for proper functioning of the
Employment Exchange at Rourkela
Shri P, G. Deb: I beg to move:

“That the demand under the
head ‘Ministry of Labour and

Employment’” be reduced by
Rs. 100" (1652)
Failure to recognise the Dock Mazdoor

Union
Shri S. L. Saksena: ] beg to move:
“That th¢ demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100" (1751)

FPailure to mark attendance of Dock
workers in Calcutta Port.
Shri 8 L. Saksena: I beg to move:
“That the demand under the
head ‘Ministrv of Labour and
Employment’ be reduced by
100.” (1782)

Failure to impl t the 7
dations of the Mehta Committes of
Inquiry
Shri 8. L. Saksema: I beg to move:

‘“That the demand under the
head ‘Ministry of Labour and
Empl t' be reduced by
Rs, 100.” (1753)

Failure to give every labourer the
right to take his industrial dispute
to the Labour Court
Shri 8. L. Saksena: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Bmployment’ be reduced by
Rs. 100.” (1764)

Pailure to give adequate bonus to

workers in sugar industry
Shri 8. L. S8aksena: | beg to move:

“That the Demand under the

head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100." (1785)

Pailure to bring forward legislation
vegarding conditions of serrice of
transport
Shri 8. L. Saksema: I beg to move.

“That the demand under the
head ‘Ministry of Labour and

CHAITRA 22, 1882 (SAKA)
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Employment’ be reduced by
Rs. 100" (1756)
Increase in the number of accidents
in mines

Shri T. B, Vittal Rao: I beg to
move.
“That the demand under the
head ‘Chief Inspector of Mines’
be reduced by Rs. 100.” (781)

Delay in implementing the decisions
of the Safety in Mines Conference
Shri T. B, Vittal Rao: I beg to

move.

“That the demand under the
head ‘Chief Inspector of Mines’
be reduced by Rs 100." (782)

Dehu in the conduct of survey of the
tnel isis in coal

of pme
mines
Shri T. B, Vittal Rao: I beg to
move.
“That the demand under the
head ‘Chief Inspector of Mines’
be reduced by Rs. 100." (788)

Delay in the promulgation of Meta-
iliferous Mines Regulations wnder
Mines Act, 19352
Shri T. B, Vittal Rao: I beg to

move.

“That the demand under the
head ‘Chief Inspector of Mines’
be reduced by Rs. 100" (983)

Slow progress in the construction of
quarters for the coal miners
Shri T. B. Vittal Rao: I beg to
move.

“That the demand under the
head Miscellaneous Departments
and other expenditure under the
Ministry of Labour and Empioy-
ment’ be reduced by Rx. 100.”
(694)

Deluy in enhancing the rate of come
tribution to  Provident JFund
Schemes from 6} to 8-1/3 per cent
Shri T. B. Vittal Rao: ! beg to

move.

‘“That the demsnd under the
head Miscellaneous
and other expenditure urder the
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Ministry of Labour and Employ-
ment’ be reduced by Rs. 100.”
(695)

Need to raise the employers’ contri-
bution to the provident fund under
the Employees State Insurance
Corporation Act to the statutory
maximum limit

Shri T. B. Vittal Rao: I beg to
move:

“That the demand under the
head ‘Miscellancous Departments
and other expenditure under the
Ministry of Labour and Employ-
ment’ be reduced by Rs. 100"
(896)

Failure to provide alternate employ-
ment to the workers of iron ore
mines, Naomundi rendered wunem-
ployed as a result of mechanisation
of the mines

Shri T. B, Vittal Rao: I beg to
move.

“That the demand under the
head ‘Miscellancous Departments
and other expenditure under the
Ministry of Labour and Employ-
ment’ be reduced by Rs. 100.”
(697)

Need to constitute a Special Reserve
Fund for the benefit of retiring
workers, where the employers have
failed to remit the contribution
Under the Employees Provident
Fund Scheme

Shri T. B, Viital Rao: I beg to
move.

“That the demand under the
head ‘Miscellaneous Departments
and other expenditure under the
Ministry of Labour and Employ-
ment' be reduced by Rs. 100."
(698)

Failure to reduce unemployment in
the country

Shri R. C. Majhi: I beg to move:

“That the demand under the
head ‘Miscellaneous  Departments
and other expenditure under the
Ministry of Labour and Employ-
ment' be reduced by Rs. 100"
(1872)

APRIL 11, 1860

for Geants 10084
Need for laying more emphasis om
vocational training

Shri R. C. Majhl: I beg to move

“That the demand under the
head ‘Miscellaneous Departments
and other expcnditure under the
Ministry of Labour and Employ-
ment’ be reduced by Rs. 100

(1573)
Failure to implement the Housing
Schemes for coal mine workers

Shri R. C. Majhi: I beg to move-

“Thut the demand under the
head ‘Miscellaneous Departments
and other expenditure under the
Ministry of Labour and Employ-
ment’ be ereduced by Rs. 100"
(1574)

Need for more amenities for the
workers of Iron ore mines

Shri R. C. Majhi: I beg to move.

“That the demand under the
head ‘Miscellaneous Departments
and other expenditure under the
Ministry of Labour and Employ-
ment' be reduced by Rs. 100."
(1575)

Need for safety measures in Rour-
kela and Bhilai Steel plants

Shri Assar: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and other expenditure under the
Ministry of Labour and Employ-
ment’ be reduced by Rs. 108."
(1611)

Failure to run closed factories and
mills through Workers’ Co-opeva-
tive Societies

Shri Assar: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and other expenditure under the
Ministry of Labour and Employ-
ment’ be reduced by Rs. 100™
(1612)
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Failure to implement awards of the Failure to solve the problem of Un-

Tribunals
Shri Assar: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and other expenditure under the
Ministry of Labour and Employ-

employment
Shri Assar: I beg to move:
“That the demand under the
head ‘Miscellaneous Departments

and other expenditure under the
Ministry of Labour and Emplcy-

ment' be reduced by Rs. 100.” ment' be reduced by Rs. 100.”
(1613) (1618)
Failure to fix minimum wages for Need for cxp on o!. the. h of
domestic servants workers’  participation in manage-
ment

Shri Assar: I beg to move:

“That the demand under the
head ‘Miscell Depart t:
anj other expenditure under the
Ministry of Labour and Employ-
ment' be reduced by Rs. 100.”
(1514)

Failure to encourage
movement in_the working class

Shri Assar: I 'beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and other expenditure under the
Ministry of Labour and Employ-

cooperative

Shri Assar: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and other cxpenditure under the
Ministry of Labour and Employ-
ment’ be reduced by Rs. 100"
(1619)

the Employecs’ State

Scheme
Shri Assar: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and other cxpenditure under the

n;nle;::)be reduced by Re. 100 Ministry of Labour and Employ-
ment' be reduced by Rs. 1007
(1620)

Need for simplifying the laws of re-

gistration of Unions
Shri Assar: 1 beg to move:

“That the demand under the
hcad ‘Miscellaneous Departments
and other expenditure under the
Ministry of Labour and Employ-
ment’ be reduced by Rs. 100.”
(1618).

Need to implement the decisions

the Labour Conference
Shri Assar: I beg to move:

“That the demand under the
head ‘Miscell Depar
and other expenditure under the
Ministry of Labour and Employ-
ment' be reduced by Rs. 100"
(1621)

Failure to open more hospitals under
Insurance

of

Failure to open more employment

exchanges to meet the public de-
mand

Shri Assar: 1 beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and other expenditure under the
Ministry of Labour and Employ-
ment’ be reduced by Rs. 100"
1617)

Working of the offices of the Regiomal

Labour Commissioners

Shri Prabhat Kar: I beg to movc:

“That the demand under the
head ‘Miscellaneous Departments
and other expenditure under the
Ministry of Labour and Emplay-
ment’ be reduced by Rs. 1007
(1634)
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‘Working of the Conciliation Office
Calcutta

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Labour and Employ-
ment’ be reduced by Rs. 100.”
(16385)

Working of the office of the Chief
Labour Commissioner

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Miscell Depart t
and other Expenditure under the
Ministry of Labour and Employ-
ment' be reduced by Rs. 100.”
(1638)

Delay in dealing with disputes in the
Offices of the Regional Labour Com-
missioners in various States

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Labour and Employ-
ment’ be reduced by Rs. 100"
(1637)

Delay in dealing with disputes by the
Conciliation  Officer  in  various
States

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Labour and Employ-
ment’ be reduced by Rs. 100.”
(1638)

‘Delay in dealing with disputes in the
Office of the Chief Labour Comnis-
sioner

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Labour and Employ-
ment’ be reduced by Rs. 100"
1(1639)

Need for legislation for

Non-fulfilment of schemes

Need for regularising working condi-

tions of workers employed by con-
tractors

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Labour and Employ-
ment’ be reduced by Rs. 100"
(1640)

Failure to implement the scheme of

workers’  participation in the
management in various industries

Shri Prabhat Kar: I beg to move:

“That the demand “under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Labour and Employ-
ment’ be reduced by Rs. 100"
(1641)

recognition of trade unions
Shri Prabhat Kar: I beg to move:

“That the demand 'under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Labour and Employ-
ment' be reduced by Rs. 100.”
(1642)

Need to reduce unemployment among

non-matriculates in the country
Shri P, G. Deb: I beg to move:

“That the demand "under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Labour and Employ-
ment’ be reduced by Rs. 100"
(1643)

envissged
under the Second Five Year Plan

Shri Prabhat Kar: I beg to move:

“That the demand 'ander the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Labour and Employ-
ment' be reduced by Rs. 100.”
(1644)
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Need for reorientation of the lahour
policy in the Third Five Year Plan

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Labour and Employ-
ment’ be reduced by Rs. 100.”
(1645)

Failure to solve unemployment prob-
lem in the country

Shri P. G. Deb: 1 beg to move:

“That the demand under the
head ‘Miscellaneour Departments
and other Expenditure under the
Ministry of Labour and Employ-
ment’ be reduced by Rs. 100.”
(1653)

Need to provide employment to re-
trenched workers of Hirakud Dam
and Rourkela Steel Plant

Shri P. G. Deb: I beg to move:

“That the demand .under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Labour and Employ-
ment’ be reduced by Rs. 100.”
(1654)

Mr. Deputy-Sepaker: These cut
motions are now before the House.

Shri Naushir Bharucha (East
Khandesh): Mr. Deputy-Speaker, Sir,
in the report on labour and employ-
ment last year the hon. Labour Minis-
ter made 5 very significant statement.
He said that the number of man-days
lost on account of closures in one in-
dustry, that is, the textile industry, in
a single year have been more than all
the man-days lost on account of strikes
and lock-outs in that year. It there-
fore appears that the biggest single
factor in creating unemployment is
closure of the various industrial com-
cerns. Analysing the causes of closure
the hon. Minister went on to point out
that some of them were due to in-
ternal economic conditions, such as,
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the purchasing power of the people
being reduced, secondly, due to condi-
tons in international market where
competitive conditions prevailed and,
finally, he said that it was due to
mismanagement. But he forgot to
mention one very important thing to
which I have been inviting the atten-
tion of this House for quite a long
time, namely, defective legislation that
exists today.

If we examine the Industries (Deve-
t and Regul ) Act, section
15, it will be found that the Central
Government has got the power, under
sections 15 and 16, to take over cer-
tain undertakings if they find that as
a result of either mismanagement or
on account of any other thing there
is a likelihood of fall in production.
But nowhere in this Act do we find
that the Government has got the
power to take over an industrial con-
cern if us a result of closure there
is a likelihood of unemployment. I
submit that the biggest single factor
in creating unemployment today is
that concerns close down in far larger
numbers and the Government finds
itself utterly helpless because the In-
dustries (Development and Regula-
tion) Act, 1931 is defective.

It has been my experience, parti-
cularly in my constituency I have
found that the same pattern is follow-
ed in the matter of closures of mms
which are supposed to be mi
but which are really dishonestly man-
aged. What happens is that fearing
heavy maturing of labllities bogus
mortgage deeds are prepared by con-
cerns, misappropriation of workers’
provident fund takes place and then
when the mortgagee takes over pos-
session nothing can be done either on
behalft of the workers or in the mat-
ter of taking over the mills. 1 have
found that thing repeating in the case
of thc Bharat Vanaspati at Pachora,
Genda Lal Mills at Jalgaon and Ch-
haganial Mills at Chalisgson. Parti-
cularly in the case of Chalisgaon where
one shift was closed, one of the rea-
sons given was “want of cottos,” and
that mill is situated in the heart of
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the cotton district. Can we imagine
this, that mills are permitted to be
closed for alleged want of cotton in
the heart of a cotton district? Yet,
we find the Government can do
nothing about. it.

Sometime back—nearly 18 months
or perhaps two years back—the
S i C ittee was appointed to
go into the reasons for these closures.
What happened to that report the
House does not know, and we still
do not know whether the Government
have taken any action on the report,
or whether the Committee made any
disclosures as to why the mills had
been closod,

My submission is that the law is
inadequate to prevent the closures,
and therefore, my first suggestion is
that sections 15 and 16 require 1o be
amended in such a way that if, as a
result of closure, unemployment fol-
lows, Government will step in and
take  over  the industrial concern.
Government has got a horror of taking
over industrial concerns notwith-
standing the power they have acquir-
ed under the Industries (Develop-
ment and Regulation) Act.

There is another aspect of industrial
disputes to which I desire to invite
the attention of the House. As the
House is aware, the Central Govern-
ment is concerned only in a certain
number of industries, but the man-
agement of industrial relations is left
largely to the States. In Bombay w
have got the Bombay Industrial Rela-
tions Act. I had occasion to appear
in the Supreme Court in a case on
behalf of the workers of the Chalis-
gaon Mills where the management had
terminated the services of nearly 180
people  without following the pro-
visions of the Bombay Industrial Re-
lations  Act. The Qquestion was
whether the mills were required to
give the notice of change required
under section 42, read with Schedule
1T, Item 1. of the Bombay Industrial
Relations Act, or they could just give

notice and discharge the employces
under the Standing Order. Unfortu-
nately in that case, the Supreme
Court, on the basis of the law as it
stood, held the view that they could
discharge the workers under the
Standing Order without giving any
reasons whatsoever, and the learned
Advocate for the employers went to
the extent of saying that the employers
had the right to say that it they did
not like the face of a particular
employee, that was sufficient ground
to terminate his services. So, unfor-
tunately, the law as it is and as inter-
preted by the Supreme Court is that
the services of the employee can be
terminated under the Standing Orders.
If the services of noarly 180 empioyees
can be terminated, the services of
thousands of workers can be similarly
terminated. Then what remains of
industrial relations?

So, I submit our Central Act re-
quires to be altered, and where sub-
stantial unemployment is going to be
caused, there should be a general rule
that a particular procedure should be
followed, namely that of conciliation
and so on. Otherwise, I submit, the
fate of the employee is left severely
to the mercy of the employer.

The Minister in his report refers to
the provisions of the Provident Fund
Act 1952 being extended to various
concerns which employ 20 or more
workers. What iz the use of extend-
ing the provisions of this Act when
the Act as it stands is not being pro-
perly implemented? In my own con-
stituency, the provid fund of em-
ployees accumulated for 16 years was
clean swallowed by the employer. 1
went and made a complaint to the
Labour Minister and the Chief Mini:-
ter of Bombay, and asked why thosc
people were not being prosecuted. Stil:
T find nobody is being pr ted. The
provident fund of the employees of 16
years is swallowed, and this Govern-
ment looks on helplesslv. Under the
Provident Fund Act there is a definite
provision that the employer must send
his contribution month after month to
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the Commissioner of Provident Fund.
For months and years it is not done,
and this Government is sleeping and
not taking action. How can then we
believe that this Government is acting
in the interests of the employees?

The employee is helpless. Strictly
from the legal point of view, I doubt
whether, if the employee files a cri-
minal case against the employer in his
individual capacity for criminal breach
of trust in respect of the provident
fund money under section 406, such a
complaint can stand in view of the
social provisions which have been
made for punishi the pl
under the Provident Fund Act. Pro-
bably the law would be that where
a special penal provision is made, the
general law will not be applicable.

Therefore, virtually what has hap-
pened is that the employee is depriv-
od of his remedy under the Penal
Code, and nothing is being done to
protect his interests under the Pro-
vident Fund Act. I want to know
from the Government why this is hap-
pening. 1 say there is nothing but a
silent conspiracy between the Govern-
ment and the employer, maybe partial-
ly dictated in their sub. fous mind
by the fear that if the industrialists
were prosecuted, their political con-
tributions would not be forthcoming.
1 want to know why these criminals
are allowed to go free. What is the
use of extending the provisions of
this Act to more undertakings, when
it only results in bringing within the
net of the Provident Fund Act more
victims for slaughter? 1 say leave
them to their own remedies. Having
regard to the fact that nothing is being
done in this matter, I say either thix
Government must lay down a policy
that it is open to the trade unionr to
file prosecutions against such em-
ployers, or make some suitable amend.
ment in the Act.

There are two more points. Th
first is with regard to the revival of
the Labour Appellate Tribunal to
relieve pressure on High Courts and

CHAITRA 22, 1882 (SAKA)
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the Supreme Court. 1 think the
Labour Appellate Tribunal was given
& very short trial. These tribunals
came into existence I believe on 20th
May, 1850 and just after cight or nine
years they have been removed. 1
think it was a big mistake. 1 would
like the hon. Minister to consider their
revival, because it is humanly impos-
sible for workers’ unions—most of
them are as paupers as anyone else—
to take up the matter to the High
Court and the Supreme Court. I think
the machinery of the Labour Appellate
Tribunal had been working satis-
factorily. It is true that it meant pro-
traction of labour litigation, but that
it is because when a lawyer appears
before the tribunal, the tribunal does
not ring the bell at the end of 15
minutes and ask him to sit down. He
can go on for hours together, and
therefore some delay does occur, but
it is much better that there should be
justice after some delay than that there
should be no justice at all, and there-
fore I would seriously appeal to the
hon, Minister to consider the question
of reviving the Labour Appellate
Tribunals.

I believe that in the matter of the
closure of concerns, a drastic change
in the policy of the Government is
necessary. It is an irony of fate that
at the end of the Second Plan there
will be far more unemployed persons
than there were at the beginning. No
doubt it is duc to the fact that our
population is increasing fast. That
may be another aspect, but 1 feel that
the Government should take stern
action to prevent the closure of under.
taking which is resorted to by em-
ployers as a mcans of curbing labour
opposition and compelling them to
accept lower wages.

These are the matters to which the
Government should pay attention. The
hon. Minister referred to prices and
wages chasing each other. That is a
matter of common experience, but to-
day what is happening is that even
within the framework of the existing
law, implementation is not satisfactory
Unless the Government changes fts
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attitude, I am afraid there there is no
hope that labour will get a fair deal,
and the discontent which we witness
to-day will continue for a long time,

=it vty wnf wat  (fwmy )
AT, oF 79 F g 337 fafwy
# a¥afz oT g wed frw @R
& qagT STa gur ¥ 1 B b
ATEE { A AT Werdy W far
o 3§k qX A oFefaee qf &
#rwe ot Gf A F waAr qraor fxa,
I AT F JT KGR T TTE g7 |
w7 fainfy qift €Y ave § afegne
#gft a9 FH AT A WAL IA A
T AT { w5 g@aw @
wragEAr A . FA A Fr N g
ogwar Jd &, 1rE F N AEAEFAT
@l 3, wATIgwAT T A1 w2 fE
Iermfs W7 AAge 45 w7 WOw #
xaf WA gaA By gaad | sww
ST T1EAT FYE GO Y Y Y wwaw |
T Tre Y S 7 | 28 Qo F qaeTan
a1 3% 5 § 91T it i s Aees
Foam ofr 7 1 19 TE ¥ I
AEAOT ¥ TF HAGL §9 ¥ €qUq0
T IA KWW AR AF Y@ 6T
T fragos sEw A AT g
q wadr am W wr g fE & e
sAw ¥ N I¥ gfauw a9 @ E, IEE
g ¥ 4 w1 ag qmn, ¥ an
® s A Twar, 9 qEAde w¢
a7 Aff AT wgd ¥ A
! s ¥ wfaw § amg ds wTan
AAT ¥ FF ®X@TE 1w faw
I T ST Y A 7T ogrew ¥ faw
f¥ar & ag TS AN B IAET AW
A AAAY | | 9T g I AN 6T
i §7 7t § 1 & wwwar g fe
ww faarz ® gg a¥t gwEar @ 9w
@ fod q o frarr w1 e
td AT wawmd wvT

APRIL 11, 1980

for Grants 10996

Tl TTRT g5 8, IangT *gfer &
fefafern 1 gfr 7 wtr 9@ 9=1-
affa e W7 @y {7 gramr
% St wa Af 7 € IAA ghe A7)
IgE T IUR F AIAAT F worgIr
F1 fger o T A AR I gET
aform smay 1 afew @t owEARz
& sgan & 3@ & ff §g SO0 A T
& uF Fr@w § d1 990 qA A
3w w7 femanm f swwr foamn
wegr AT ST & 1 IR a7
sga ¢ fr feeft worgr 9@ @
@ &, € Aoy AATE Ad g,
o woge feafow af gmm, w0
wg feest a& @1 awar
nﬂi’eﬁwﬁf-«iwvﬁmaﬂd’rn

#1 A N @7 § T I} N v
t & friew won e g fe ol
FaE QA1 e § S S HQ g
g wegy afonw wr @ e
PPl d R A Fae & agwr
T o & T ¥ ow T wF A
g §

wiit off 3 g% arr ag W e Tage
sfafafe iR daorfe dowe g 7l
& gewrd Wi I fal aew 1w aw
*r ¥ 6 I worgR gfvae § S AT
& @, I wfafafra frar @ o
T oS @S fae i Sl I g
o gaw wg g & uw afve &
w3 feeq qfam gl | s ag 2w
# v & fr foaw oo ot & @
gfa s T ¥ deT @ oy @
wiif get frev aw & foad w1 e
aff ¥ W N ¥ frl A s
*t g g 8, Afew Aer g & faw
€ aTEdw Y e W g, A sur
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¥ wurer e @ awar § A S
w1 T § | xafed gar ag g
t fr aran feaey faedt  =fed,
wfafifaer frewr fmmm ofgd | W
fod¥E & afefirez 3 & wway & |
AqraT 31 & fraw fedt M@ o Qe
sfega AT FAwLH ¥, A fir Aare
# g€ o, gad A o el W W=
fear mT 91 | IX FAEE F o
¥z wridww & wfafafa @,
waTaEd & sfafafe 4, s e
& wfafafa o s 41 o =¥ ow
w ¥ 7% & gur e gfrme & S
T T |7 A g e | W
fodid & ofdfirsz 3 & e & wyew 2
imﬁwwt:
e faet o fadiy & fadY
Jaw # w9 wR A Ao
¥ ¥ Ry wfraa it oW @
Far P, O A® EY @R ¥
I o fady & wfafafw
o9 & ®9 ¥ qre9AT Q14 *7 T
&7 gear g

WAL | FHAGH ITEN S
Ry, Sfwa AwgT aTe 1N wifgd o
g wfafafe drqwar &

ot @ & ww AW fe qrr
¥ foor oma &
‘o fedt I ar wfaem
# vt 59 g A forawt ane
seT gw ¥ wfes @) I
AT faadt aifyd o

oy g wH TAT R
I ARG N frmmmr &
“fedft @x & IO fame %
sfafife &5 N Iu% &>
gfresl & g w1 wfa-

CHAITRA 22, 1882 (SAKA)
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fafeer & w1 % AT
afed 1"

I GRT | qg AGA " AQqw
g oy {1 ag Wrko T We
F waw & wE ¢ W few
AT FART ¥ (oY 7 a4 F 2w
fear w1

o ¥ g1 AW s wEaw < Haw
paaT }
“fag; I} @9t W wTa A
1 q= femm &

o T AT FAwE & el dmw
ARz & oA wfafafe €, ag sxoaw
T fe 8/ e wh fid s
| ¥feT o gwg @
R @ T T AT I 79T qATT
W A & ard Iw gfrgw ww &
T AR { oF gferer feret
Iai wgr T f6 3w W Sfe A
% aw @ ffe e sEeE
& fridt w1 Afed, wod ww W™
fefafamr ® 2fad, ¥z w5 TR
W v gfmw W s, g IwE
g T wEA k1 A e 3w
G, oY Ay AEY W, W AT 37
T & S ATed Wt e e 82
® W T, @il § s qF
., &few & o6 Ty f, vl a
o A e w A A g
I A< qife g7 a7 A o g gy
v # i Wi Ry dadty Qe
% 7t w7 3t mifeft & wepET Kfoaw
T SR 7 fdy frrr famd fardredt
qret & AaT of T I TAT ¢, oY
w2, & A% a1, I i R
TY FFN AEAT E | 97w aEw A
gt Fwr Y } e sfafafae feeay
wfed, awaen ot arfed | g% AW
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A€ AT greaAw wfs fied & & g
# 1 fea o3 7o 3w @R & 3few
Febrar= faret Far o Y svay el g
oAty & frmar gor e @7
AAT TAT AT ZAL TENA F1 AT
F a9 £ 1 wa 98 fr Amar
A1 A ooo HAZLH HI ¥ 7 W4T A1
A1 oqf frwar fem owm o g
qf & g Aaf ¥ q A aEa g
fF 88 amaet ¥, w9l ¥ WAl H
N qEqEs F1 AGE F® & AR A
TYH T7 A% F | FFTAH 7@ b9
= #1 ¢ f& maadz oy Al wmd
f& vAgT Qe w2 AR g
AT TEHATE EH | AT
FW A ¥ A ¥ 1 I wrawr
faemdy gfres & v TwT F AUy
qfea®t & w1 ¢ f ux & gfaas w1
argAr AgY & s wnfgw 1+ gfemw
27 FARK 7 a8 faurg faar ar fE
uF ¥ ¥ us § gfrae €1 wemar
fastdr aifzd, was *1 @,  Afex
faindr ar¥t 3w faora @ fa<e &
& Wl za gfcaa A s oA }

5| 7% favaw w1 g fagr
t fx us & 3z gfmam &t
wfafafa  gfram w7 faw
A # W fa¥ o o
sfafafe  gfams & fom a2
F&Q grm 5 7 e N
de % 2y v o "o
AT T gL | B IEIT
3y sfawa o whafafee s
arft gz afraa amr ey
afema qogdi T whafafe
gfrm a F7 qaw o
oy o+

gfema ¥ wAGW § a7 sFTAT W
ar  fad e oamew f ¢ fr fo

APRIL 11, 1960
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gfraa # 3y sfaew wwge g @
frast wmew  der gay saw Eon
Il gfafafs  gfage aifes fear
AT | AFFA I AAA T
3t afram *a gaw gy
T fale w7 ow § o owEm
TER F A9 faw § @@ A 91 A
frin  fr gfems S wrawiw 7
frarar | ¥ 7a g ¥ w1
i 2z 31 At MY 31 A% wT A AR
T fs i ARy e
FAA I ¢ f vl ¥ S g
gfrma rdadr §, 9§ @) qEra far
wid | gfemw IR wwE w1 oam
FaeT & fa worga 1 mArAa € g
am A frar g 1 ¥ET gw @
& f magst ®1 g frar s @ fr
T g3 A A ATEF E, q8 "o
Tdo Zlo o Aio F § W q27 &
1 FAT qALHET R, F W ATE WA
Togodqt o FTE 1 TTATE A TAGH
N [AAFEAT FT AI@AS FAST ISEAT
AETR | FE AN IR § —
g\ wFT 7 R qfaym
T 98 # F1HTST T HfwFIC
far var war I
7 TR AE FHA
qF IE@T

7 M & § g7 fAdsa soar wgar
§ f& g wa faam sfemm Aaw
TR ¥ gy hq¥ wAr 2, wiew
37 St ¥ qe A #9Y "o g
2 gz fqu ¥t T@ 2 1§ AAEEw
g fF a1 snea w5 wrw fefafmm o
fems daT FTHYA F faora F1
FET E, TG IT X7 FOI IS AT
THa gAr Wfgd |, @ Al

7w ag ¢ f& aw fem o7 A
g wfgd 1 @ qfewr § s
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1 EHY T F a7 W @, A
9 FT GAET AT E |

g7 %1 9% I97 08 & f& zfae
AW T W aE A §
fF stz B ;i 3T gfaaa
F) TG TF I AT FTA S
T Y mfrr gew #
qFaY wE g afa &
T Af T aw § 07 Ag
@ ag fee @D 1 F
A & o gvew @t faear <2
a5 ¢ Iq TTHTT A Arfeaw
N A A I AIF
wfafafaa # ¥ & o
W gE TF w g
T fem md e § 9%
LI

0 & fasr ¢ uF Afq sg0a § 7
39 Hifs & w @R w197 =3 §, Siwa
A ¥ A frr A Ergar g ?
st gare fax #g R T fF ko Tao
Ao go Ao AR FEA ¥ Fhamat &
@I AL gET ITEd | A § qE
fqzw wTn 9 g fs o arfed
Tq qifegniz 3 oFa A 2, IR
FAIHT AR gg AN A AR
AR A #F T FA § ) W
7™ T AT qfesr §1 97 9@, A
& ¥ gar 93m fe oz 7 wfafafee
o wrgen ) g #17 § 9 agw
&7 § fEA g FT T 5 & o
IJAFTRATFAT Y T I FT FIOT TG
¢ fe T @G wr af 3
A &Y frafaw s gAY 4 1 %
faag # T gz wTan g fE W F
wagRt & Awa feady &, wAgd
mRA W g, a o' § W IW
+F ®T1 IGGNT AT AT ¥ | XF €W
I & w9 gfafafecs @
srgar &1 Fota e amar § )
152 (Ai) L.S—8.
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ST F aF or o Wi, pexe
NgE dwa—sk AR KT,
fegearr Wrard ghrel w o ay,
fowr i ol faen fy e dwwenw
REUIT AT OF A TR Qg
g WY T R WY I W
TR 9T W & e agd
f dmerem adw wifeawt & qwn
Fom wifgd § v awfy W€
ok & @ufer T wed &1 g

a1 ¥ R | g@fag e AR ®
am Aw E wie quedy whpfs A o
Wl ay wiwiw At F el o

JAHAIR YL IA, &AL H IAW
FOT T WA | 39 F I A foran
gy EwR N ardd gt ff, gTe
AT W §) awgEd e
oqart § dvT (e gt aw & fafaat
sgat § Wi ag e ek & Q)
TS & W ghmw
it feid s dfag

e frew g ¢ e, tene w
wraT | Ay R A AR g ¢,
fog q7 A% cREa g1 ¥ e e
AR W A ATTE | vEE Sl
forar fis o aTO g g T o,
I A T w7 ww Y J W
IR AT T Fea maw § 1 wre v
& arw o gfrer o Ford S &

IEE AT 23 AATE W1 ITH0 Wy
Az wm, foed IgR fawr fe
@ gw Fa e o e oo
qr it fomize {9 & ax A fedy
ot gfrar A weh o foid ot a6
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[ rfag wrE am)
Y W o o afifee
oo % & fau qeady < ey

dMAN A IRar R FWE
fr fggem & ool gfrm o den
gfew ¥, o aafas fafy &
W A qar = omar & o wE
AN @ aX A oy, AFAI @
e AAT 9 ¥ wrar &, fore
e & PR T AW ¥
WK fomger dut daraE it T
feft i gfmm AR ¥tew &
aw A AR AT fod A
twfe ot gw S
qEEA § gAT fRAT I 8, g
qevey fear smar &)

magfedad Wi o
TeE 3 W A w7 § W age
woam R Y e o g

o Wo F Wrafiizw X W §,
e wrhifen A W §
wifs To wro Ho Fo Ho N IuH
sfafifecs afifear T ) Aag
A s aen g e oy aw ok
acam @ T TR AN @

Iy AT sk o e R
gz aar ¥ fF I dAvfa wrde
o fo o Hro ¥ Ffiw ¥
AT W1 TR AT 9% WTdo UHo
Yo # wfafrfy % 7o) WaRw §
ya IER A F waSwE Iom,
@ =t w friw g fe ke

APRIL 11, 1960
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TFo &o go Ho #Y Frafiry wTRY
R Tz 3 ARs ghaw
g AR e faudard feamge®
AIA A wOE & w@Er Ismv
9@ WX I B} AT AR i 2y,
T A worer @, e s
o A & AR o A, ol Aar &
w fad & gt a1e g A § A
me{°@°a°‘{\°iﬂo'\‘
sfafafe A9 & 1 & a8 fadzr s
w1g ¢ e a5t # A @ gre Afe,
I ¥ I A T o Wi gene—-
we ¥ agh IFR wedr Ao
3,580 FatE | Afiew Afcfea
& AT T o I Ay A=A ok, vy 3
ot | agh @ Arf AN Tz A oA
w0 e @ f, zfae awRe
], free g @ & W far-
SO AG @ 1 S, AT R A
T fir fam 3w & I N Az o,
A T IFA ¢ I e, g o
aifaa gwt

AGT T LEUS-LE T qE §,
IR AT AT go,57,40% &
3§ WX wro THo o Zo Hio ¥ 2%
mft*t AT w0 7F @ T

i
!
1
|
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qEW F R & {900, fgR AR A0
] AT ¢,0 0 MR gATEER 3 ghaw
0 T Y ¢Y AT WA Aq ) e
THEHE oY AEY [ R, 99 6
THET T T & IH: YL . & Ode,
E@® : to. ¥ T, fgw wogT W
£3.3 e Wi ganefex 3w gfm:
3. & qET |

Shri Tangamani: What is the INTUC
olaim for membership, and what is the
verified membership? It is fifty per
cent.

st w fag Wi w=t : 9@ s
FTE FT IFT 9, A A€ AT 4
&

it fermot & & R € S ¥ e

gk fr et Y affam §, s &
wrREyr sgTaT TR frg T Wk fae g e
N Yoy s 3, I N @Rw
LU ]

# 7 frza wTm e § fe
waTe g A ¢, war ag § 6 0 v
WA AE A ¥ | 9T g A @
A W7 HIET FEAT AEY §, &
figarmag@E AW W
# faw w1 Tfgd, S Wfed )
AT & At & foar § fis O W
urw fefafer &1 w3, o wy
wryar faenft | ATy AT i # I
2§ i 3w ¥ A TF 9T FT ORI AT
fear mar ol gwfad gEwr Wi fem
miE g damN§d S
e fefaftea &1 qro w7 IIER
% W A Fgfe WG 3 qeET A
FETART G | F AW w9 B T%
FTAHT ATZX § yAfie AT AW o @
fs v a4 T wifed 1 W
i g gwr e wfee a3 A,
Mo wWRfAGl & 91 T AT AW
v gwar fear oY SEE A fear
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W a® & o e o fefafe
WMIAEAFAE 1 Nt sgar g fe
w1 &= ad) gy wfgd, W fawae
¢ IO Az ¥ q foema w4,
gfaa & FTama, @ IEwr WT AT
fear I { &Y faT ag | fefa-
o w1 qER 3, W WY §EW
=y 8

15 hrs.

W A W A oY ax gefr At
W g frd ¥ v oW g
M E? A ghmw R R
¥ ¥ FAurdiz & qrea el w1 @ g,
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Shri Mulchand Dube (Farrukha-
bad): From the report that has been
circulated, it appears that the over-
all agricultural production has risen
by about 31 per cent comvpared with
the year 1949-50. It also appears
that Industrial production has in-
creased by 50 per cent as compared
with the years 1850 and 1051. In
epite of this increase in producti

APRIL 11, 1960
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The prices have also risen in the
same proportion. This may be due to
deficit financing or to some other
causes to which the Minister will pro-
bably refer in his reply. But it does
appear that we are in some kind of
a vicious circle in this matter. It
may be that we have reached the
limit of defiict financing and it is no
longer possible to control this spiral-
ling of prices. Or it may be that
production has not increased to the
extent deflcit financing has been
resorted to. Be that as it may—that
is a point for the consideration of the
hon. Minister—I entirely agree with
my hon. friend who preceded me
that labour has to be kept satisfied,
because if labour is not given a living
wage, if labour is not satisfled, the
result will be that production will
not increase.

There is another matter which
troubles me. That is the question of
unemployment. It appears that the
volume of unemployment at the end
of the First Five Year Plan was
about 5 lakhs, at the end of the Second
Plan it is 10 lakhs and at the end of
the Third Plan it is expected to be
15 lakhs or thereabouts, so that umn-
employment is also rising as our
plans are developing. It appears to
me, therefore, that there is something
wrong in the planning that we are
resorting to. We have not glven
that attention to our resources which
we should have. In ordinary plan-
ning, the first thing that a person or
a country does when planning is to
make a survey of resources and
requirements and adjust the require-
ments according to the resources.

What are our resources? Apart
from monetary or financial resources,
there is the resource of manpower, the
human material. The 40 crores of
pcople we have do not seem to have
been taken into account in the plans
that we have prepared. They are in
fact taken into account as a liability
rnther than as an asset. That liability

ting as our plans are expand-

prices have also kept pace with it

mg In the First Plan, we had @
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certain figure of unemployed. In the
Second Plan, it is doubled; in the
Third, it is expected to be doubled
again. 1 think this increase is not the
total increase, because the figures are
based on any comprehensive statistical
data but on the entries in the live
registers of the Employment
Exchanges. It goes without saying
that all the persons who seek employ-
ment are not registered with the
BPmployment Exchange. The result is
that the total figure at the end of the
Third Plan may be much more than
15 lakhs; it may be 20 lakhs or 30
lakhs. So something has to be done.
Some plan has to be devised by
which we will be able to employ our
manpower to the extent possible.

The Report circulated to us shows
that some lakhs of man-days have
been lost. Suppose there are 15 lakhs
of men who are idle. It means 151
lakh man days are lost every day for
365 days, not only for 365 days but for
years and years. Just imagine the
extent of national loss which the
country is suffering because there Is
some defect in the Plan. The Plan
has to be revised and reconsidered in
the light of this factor.

In regard to unemployment, we have
also to take into account the nature
of the persons who are unemployed.
There are unskilled labourers, gkilled
labourers and the educated unemploy-
ed. So far as unskilled labourers are
concerned, it is difficult for them to
get jobs. In the casc of skilled
labourers, they are able to get jobs.
and even if they do not, they can just
shift for themselves and work at home
or do something else. But what about
the educated unemployed? This Is
confined to those who have passed the
matriculation or high school examina-
tion. My submission is that these
people have to be employed somehow
or other. But there is a difficulty in
employing these people. During the
British days it was only English
cducation that was taken into con-
sideration in recruiting men for gov-
ernment service. Government service
acquired a great deal of prestige. Now

CHAITRA 22, 1882 (SAKA)
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every educated man wants to get into
goverrement service. The result is that
whatever education we give to the
boys, whether we make them engi-
neers, technicians or agriculturists,
whatever kind of education is given,
at the end of it, the boys want govern-
ment service. This tendency to seek
government service and do nothing
else has to be checked somehow or
other. The only thing that we should
do, in my opinion, is to change the
entire pattern of our education so that
at least this tendency of looking for
government jobs and nothing else is
checked somehow or other.

I find that there is a decision of
Government to the effect that even
after 1965 English shall continue to be
an associate language. The result of
this will be that there will be different
classes of people. English education
itself is creating a class among the
people of this country. So, so long as
this English education is there, this
problem of unemployment is not going
to be solved.

We must also do something to
change the system of our planning.
We somehow or other seem to think
that the manner in which other coun-
tries in the west, the U.8.A, UK. and
other European countries, have pro-
gressed is the only way of progress.
Conditions there are entirely different
from what they are here. There they
have a shortage of manpower. Here
there is surplus manpower. There-
fore, this surplus of manpower that
we have has to be utilised somehow
or other. I am not against big
machines. I am not against big power
plants. But they must be co-ordinated
with the human material that we
have. This human material must not
be allowed to go to waste. Work
must be found for the entire popula-
tion of the country so that the entire
national loss that we are now suffer-
ing may somehow or other be cur-
tailed or checked. For that, my sub-
mission is that the plans that we are
making have to be revised in such a
way that the human material that we
have as surplus must be utilised to
the full.
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W qard @ oy ¥ I e o
i ot 7 ey 9mar ) IR faArs
aréerd F wrara o § Wi agt ¥ oA
afs I7% qwfer daar A gurar @
o e R w ag
mﬁwﬁih@d’r % o @l aw
FA ¥ | qiw T JIT O WTHET AW
T R | it $1E & qre W age w

APRIL 11, 1960

for Grants 11024

gar g A ag o gfaur & g I
A F1 fauerd § 1 ag g AT &
W IAY 4 A ¥y TE a9 gg Amaw
ez faoet faar amd | O g §
AAZT F TE TFAG Qe T oww
THE T OFARE F7 AL ARG A
fo&r %1 O AEF 7% | AT grera F wws
a7 F1 afy gaifaa mgrar @ 4o
ST A ETEe Y gAY @ v
# argar § 5 1@ 9w #1 & day ¥
e woRr 9y fewEd wv v wfer
f& #7171 gEE T @ A ATar
AN 2 T AT i AR AT X
[T T WY e IR R
T AT ¥ N IR fewgA
afa

# Y ST qIEA ¥ g4 I F qgAT
g s ety gt e F w RagT
F X F ot #rf fawm awc T 0 A
ag 7 waar & wogQ # duy ey A
T IF FT9 Y AT w7, Ofe afz o
g} & fF woET W WY A |
e T AT IRE A 8@, ar
agT A A awaTg F Nt § Ifam
wreEEA W & 1 dfvr s fa
@ I91 @ fam Sad fod fasiw
®rf q@ W@ gl | FoEE W ohEA
Frrerew S3E § prefide A & v
& | gt Wit o /T A e
TR ¥ A o7 8 A ¥ Afe
oL @ T v fawam v @ fe
Y frar v I grg 9T faeT
AN & vy g g g e awoAw
&t wifeht T T @€ eew fa
@ § fet aeg ¥ AW @ o ®
HAFT W7 W AT AT T AT O
it T | T g AT g & e
Ay e & 77 A e WA
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Shri S. M. Banerjee (Kanpur): Sir,
1 thank the hon. Minister for giving
us a good review of the work dune
by the Labour Ministry. My hon.
friend, Shri Dange, mentioned certain
basic points during the course of his
speech. He also mentioned that the
Central Government employees or-
ganisations, the Railwaymecn's Feder-
ation, the Defence Employees Feder-
ation and the Confederation and the
P. & T. employees and the other or-
ganisations have ultimatly come to the
conclusion that in order to get certain
demands fulfilled they had to resort
to direct action. I must make it clear

CHAITRA 22, 1882 (SAKA)

for Grants 11026

what is going to be the pay of the
workers whether in the public or in
the private sector? The Pay Com-
mission has not taken a note of it,
because this letter was received from
the Finance Ministry. I say, Sir, with
all respect to the Pay Commision, to
those eminent economists and Supreme
Court Judges, they did not dare to
take any action after reading this
letter.

On the day the Textile Wage Board
reporet was submitted I was surprised
to see that the members of the Textile
Wage Board acepted this and in their

dations they have said clear-

to the hon. Minister, who
the confidence of all the working
classes, whether in the public or the
private sector that this decision was
taken after a thorough and deep con-
sideration of all the recommendations
of the Central Pay Commission. Dur-
ing the discussion on the report of the
Pay Commission, I said that the
Finance Minister and the Finance
Ministry had really discouraged the
working classes of the country by
saying that the recommendation of
the 15th labour conference were not
binding on the Government and that
they were not ratified. I would only
read the passage given in the Com-
mission’s report for the information of
this House and of the hon. Minister.
1 am sure he has read it very care-
fully. The reply that was given by
the Finance Ministry is as under:

... The Government desire me to
make it clear that the recommend-
ations of the Labour Conference
should not be regarded as decis-
ions of Government and have not
been formally ratified by the
Central Government. They should
be regarded as what they are,
namely, the recommendations of
the Indian Labour  Conference
which is tripartite in character.
Government have, at no time,
committed themselves to taking
executive action to enforce the
recommendations.”

er as I said in the past, if these re-
dations are not pted, then

ly-—page 20, para. 93:—

“We have accordingly framed
our unanimous decisions so as to
ensure that (a) the principles of a
need-based formula as enunciated
by the Resolution of the 15th
Labour Conference are kept in
view. ... ... "

It I may be permitted to use the ex-
pression, if it is parliamentary, I
should say that these recommendat-
ions of the Wage Board for the Cotton
Textile Industry and the recommend-
ations of the Wage Board for Cement
Industry are not less than a slap on
the face of the Pay Commission. So
what business we have or the Govern-
ment have to tell the private owners
to accept these recommendations if
they cannot possibly accept the de-
cisions of the 15th Labour Conference
in their own case?

Sir, there is another point which
agitates my mind, and I am rather
confused about it. I would ask, as
an immature trade unionist, one par-
ticular question to the hon. Minister,
whom I consider to be one of the
mature trade unionists of the coun-
try. Now, in this recommendation of
the Pay Commission, Dr. Akroid has
been substituted by Dr. Patwardhan,
47 ounces have been substituted by
32 ounces. The price of these 32
ounces of commodities has been cal-
culated at 56 naye paise. I put a ques-
tion to the hon. Finance Minister and
wanted a reply, but that reply is
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somewhere missing. I do not know
how in Delhi 15 ounces of cereals, 3
ounces pulses, 6 ounces of vegetables,
4 ounces milk, 1} ounces of gur and
sugar, 1} ounces of vegetable oil and
1} ounces of groundnut could be pur-
chased at 56 naye paise. It passes my
imagination. It is said that on the
basis of the prevalent prices in the
market in 1958 it was calculated that
32 ounces of these commodities could
be purchased for 56 naye paise. I am
in Delhi, Sir, with the blessings of
the people of Kanpur, ever since 1857.
I could never purchase these 32 ounces
for 56 naye paise. I do not know how
any man can possibly purchase all
these 32 ounces at 56 naye paise.

Therefore, Sir, the very foundation
on which the recommendation of the
Pay Commission has been based is
wrong. I would ask the hon. Minis-
ter to kindly consider if 56 naye paise
can give 32 ounces of these di-
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Pay Commission’s report. A $traight
question was put to the hon. Finance
Minister.  Since many complicated
questions are to be discussed, the ques-
tion of relativity, the question of wage
differential etc., we asked whether the
trade union organisation of the em-
ployees, whether the Central Govern-
ment Employees’ Federation or union
will be taken into confldence and these
matters will be discussed with them
at the time of implementation or be-
fore implementation. This straight
question, Sir, was answered, of course,
in a straight way, and the non-violent
reply which came from the hon. Min-
ister was: “No, there is no necessity,
because the organisations had their
own say at the time of giving evidence
before the Pay Commission.” Sir, I
can realise and I can appreciate this
particular thing. No Central Gov-
ernment employees’ organisation
should be given another chance if the

ties. If it cannot, I think that the re-
commendations of the Pay Commis-
sion require revision and this parti-
cular recommendation about minimum
wage requires reconsideration.

I know when a strike decision has
been taken it will be said that the
nation is in difficulty, and why should
the Central Government employees on
whose shoulders d d the of
the Third Five Year Plan, the Second
Five Year Plan and the security- of
the country take such a decision. I
must assure this House and the hon.
Minister that if the country is in
danger the Central Government em-
ployees will never go on strike. The
Central Government employees may
not get a minimum wage, but I am
sure that they do not lack in mini-
mum patriotism. That is there, and
they may not take that decision.

But today, Sir, these two million
employees under the ban-
ner of a united organisation, fhe joint
council of action, have decided to go
on strike. Even today during the
Question Hour a question was asked
by me and also other hon. friends—

Shri Anthony Pillai and others—on the

dations, if the memoranda or
the scales of pay recommended by
these organisations had been accepted
by the Central Pay Commission. They
have not accepted them. Now, the re-
port has not accepted the decisions of
the 15th Labour Conference which,
naturally, the Central Government
employees have a right to discuss
afrash before it is implemented. If
this meagre demand is not accepted,
I hope the Central Government em-
ployees may decide for a strike, they
might consider whether a strike
should come about or not. Such de-
clarations, such blunt statements from
the Finance Minister will compel the
Central Government employees to go
on strike. This is not a helpful attit-
ude. If anybody refuses even to talk
on this issue, I do not know what is
left before the Central Government
employees to decide.

My other point is about the Textile
Wage Board. I am not discussing the
report as such, but even that much,
the unanimous recommendation of
this Textile Wage Board is not going to
be accepted by the millowners. I am
concerned about Kanpur and U.P. The
millowners association, the represen-
tatives of the employers’ organisation
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have met the hon. Minister and ex-
presaed their difficulty about the im-

tation of the rec dation
of the Wage Board. They have said
that a sum of Rs. 38 lakhs will be re-
quired. Sir, I know the Kanpur
millowners better than anybody else
here. They do not want to pay in-
come-tax. They have not paid in-
come-tax, wealth tax and gift tax to
the tune of Rs. 4'8 crores. They have
not paid sales tax to the tune of Rs. 21
lakhs. They have not paid railway
freight charges for the siding to the
tune of some lakhs of rupees. They
have not paid water charges to the
corporation to the tune of Rs. 4 lakhs
or Rs. 5 lakhs. They have not paid
electricity charges to the electricity
company of Kanpur, which is of
course a nationalised concern, to the
tune of Rs. 17 lakhs to Rs. 18 lakhs.
They can pay only at the time of el-
ection to some people. They can only
present a purse of Rs. 1 lakh to the
Swatantra Party, but they are unable
to pay Rs. 38 lakhs. Sir, I am only
submitting before the hon. Minister
one thing. Today the Kanpur mill-
owners are not in the grip of any
crisis. They were helped probably by
the Centre. The Central Government
helped them and the State Govern-
ment also helped them. They are
making profits today. If they GCome
forward with the argument that they
are unable to pay anything, they are
facing a crisis, it should not be taken
any note of.

My next point is about the appoint-
ment of a national tribunal for the
bank employees. After this assurance
from the hon. Minister while he was
making a statement on an adjourn-
ment motion where he said that the
State Bank employees will not be
victimised—I am sure he never means
to victimise them-—what happens?
The State Bank strike was withdrawn.
The employees wanted that their per-
iod of absence during the strike per-
iod should be covered by leave with
pay. Even this much is refused. I
feel that this meagre request of the
State Bank employees should be con-
ceded. After all, they have with-
drawn the strike. The history of trade
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clearly shows that the period of ab-
sence during strike period is always
covered by leave with pay if due.

Now, coming back to the national
tribunal, I do not know whether the
hon. Minister pleaded for this national
tribunal for the bank employees. The
strike by 70,000 bank employees on
the 27th of last month clearly is an
ample manifestation of anger against
the imposition of the national  tri-
bunal. I mlly do not understand why
a was denied to them. I
request the hon. Minister to throw
some light on this. I feel that this
acceptance of a national tribunal for
bank employees is a virtual defeat of
the hon. Minister in the hands of the
bank-owners. That is my feeling; I
may be wrong.

Coming to the wage boards, the re-
commendations of the wage boards
for textile and cement industries
hould be impl rod i diately.
For plantations, metal industry, lea-
ther, chemical and transport industries,
wage boards should also be appointed
In regard to jute, some decision is be-
ing taken about the representative
character of various trade union or-
ganisations. My friend, Shri
Ramsingh Bhai Varma, who is a
seasoned trade unionist, mentioned
about the figures. I do not hold the
brief for the AITUC, but I want to
know from the hon. Minister or his
Deputy the verified figure in 1958 and
whether it is not a fact that in 6 or 7
States, the verified figures of the
AITUC are more than the INTUC. He
has always evaded this question. If
the figures of ATTUC were more in
1958 in the jute industry, I would
like that AITUC should be given re-
presentation in the jute wage board.

About dock workers, something has
been said by Shri Dange. SAri Mehta
submitted a report and after reading
the reply of the Deputy Minister, we
find that most of the recommendations
have not been implemented. I want
to know what specific recommendat-
ions have been implemented. He
mentioned about 46 rccommendations.
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The other day I read a notice in the
Statesman issued by the Deputy Chair-
man of the Dock Board. He said that
only for the painters and others it has
been accepted and not for all the cate-
gories.

Shri Rajendra Singh: That too par-
tially. I want to know whether Shri
Mehta went into the details of it and
whether it is a fact that the Regional
Labour Commissioner was appointed
there as administrative officer. My
information is that this Regional
Labour Commissioner, Shri Talib,
went there as administrative officer.
Later on he went to Pakistan and he
has not come back so far. I want a
clear reply. He wanted leave to go
to Pakistan. He has swindled Gov-
ernment money there; I do not know
how much. My information is Rs, 200
or Rs. 100 from each worker was
taken at the time of registration. This
Regi 1C issi has gone to
Pakistan after swindling Government
money. 1 would like to know who
granted him leave knowing that he is
going to Pakistan. 1 want to know if
he has come back, if not, whether he
has resigned and whether his resign-
ation has been accepted by Govern-
ment or not. This is a slur on the
Labour Ministry that such a responsi-
ble officer should go to Pakistan. He
has huge property in Dacca and other
places and he has never come back.

About unemployment a lot has been
said. During the question hour, a very
important question was asked, whether
during the third Five Year Plan, the
unemployment will be more. We
have been pleading in this House for
unemployment dole. When we spend
so much money on other things, why
should we feel shaky about granting
unemployment dole? After all, the
third Plan should not result in more
unemployment. I am happy to know
that every effort is being made in the
case of the Bhakra and Hirakud
workers and other workers. I hope
something will be done.
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About the recognition of unions, it
is most unfortunate that with all the
sincere and earnest efforts of the hon.
Minister some parallel organisations
have been formed. I know in defence,
there was only one organisation. But
some people who could not be elected
immediately formed another parallel
federation and called us all, including
Shri S. M. Joshi, as anti-national. They
said, “because this federation is in
the hands of anti-nationals, that is
why, we have formed a National
Federation”. When we put a question
in Parliament whether the Deputy
Minister was a party to it and whe-
ther he addressed those workers, he
jumped up and said, ‘“Yes; the patrio-
tic workers have formed this feder-
ation”.

Sir, this division and disruption com-
ing from the Treasury Benches, spec-
ially from the Deputy Minister, is
wrong. I would request the hon, De-
puty Minister not to indulge in such
activities. Qtherwise, this will com-
pletely disturb their movement. Let
him not become an emblem of dis-
ruption and disunity.

Shri Keshava (Bangalore City): Sir,
I would like to express at the outset
my sense of appreciation of the get-up
of the report. It seems to be an im-
provement over last and perhaps I
may not be wrong if I say it is am
improvement over the reports of
other Ministries also.

Shri Rajendra Singh: What about
the contents?

Shri Keshava: I am coming to the
contents. But the main difficulty, I
feel, is that the Labour Ministry is
not absolutely effective. Perhaps the
hon. Minister was pleased to make a
reference to this while initiating the
debate, but I am very anxious that
we must evolve sornehow a method in
which we should make the Ministry
absolutely effective. Otherwise, all
these diffisulties will certainly be
there.
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1 am of the opinion that somehow,
that active spirit is lacking in the
mind of the workers, that urge for
activity, for building up the nation.
That seems to be wanting in every
quarter. Speed is the thing that is
most needed today and every attention
must be paid to see that rapid decis-
ions are taken and implemented ra-
pidly. There does not seem to be any
effort in that direction. Delays are
very common in the administration. It
has become so proverbial that some
of the westerners have been thinking
that in India morrow means not the
next day, but sometime in the future.
They should not give room for any
such considerations. I am very an-
xious that the spirit of quick action
must certainly be resorted to.  After
all, administration does not mean
anything other than an unending ad-
venture of serving our country. In
this advanture, all the various sectors
will have to co-operate and hamonis-
ed the work. The efficiency of the
officers does not lie in their individual
capacity, but they must have the
faculty of get'ing things done by
others. That is the thing which ap-
pears to be wanting. Something must
be done in this direction as well.

At the outset, I would like to refute
with all the vehemence at my com-
mand one thing. The previous speaker
was contending that we have brought
about a division in the ranks of
labour. I feel we should be very
grateful to the Chinese people tnat
they have invaded our borders. Good
and bad things are always mixed to-
gether. One good feature of the situ-
ation is that we have been able to
know a section of the people and the
colours they are made up of. The
time has come in our country today
when we are in a corner in the road
where the workers can no longer
neglect the ma‘ter and they heve
got to take a decision whether they
should go the democratic way or the
other way. This is not a matter
which is causing a division or dis-
ruption.

Shri Rajendra Singh: Division came
even before the Chinese aggression.
152(Ai) LS—1.
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Mr. Deputy-Speaker: If an hon.
Member makes too many interruptions
that time will be debited to him when
he speaks.

Shri Keshava: This has brought
about a situation in which they have
to take a decision; it is very vital.
Otherwise, the cancer would have been
very seriously working into the heart
of our country.

16 hrs.

1 was mentioning in my previous
speeches also, about the welfare offi-
cers. There must be a regular cadre
of welfare officers. But now [ learn
that even in spi‘e of the report of the
expert, Mr. Richardson, even though
very well-trained we fare officers have
been coming out in good numbers in
our country the Labour Department
is not able to put them in their pro-
per places. It looks as though every
concern is anxious ‘o put up its cwn
men, trained men of its own choice
with the result that this set of officers
are lying idle. This factor has to be
tackled in the proper way and some-
thing has got to be done to get neces-
sary justice done to the training that
has been given to these people.

When I am on the welfare question
1 would like to refer to one case. It
was discovered recen‘ly, a few days
ago, that there is the instance of one
Lal Singh, who is a gate-keeper at-
tached to the Ordnance Depot in
Delhi Cantonment. That gate-keeper
has been a conscientious worker end
he has been unwilling to join any
association of any colour. Un-
fortunately, he has now been made
to work without salary for a full
period of seven years. For seven
long years he had been working with-
out salary. He has done unstinted
hard work. The hardest, honest work
has been done by him and every offi-
cer is praising......

Mr. Deputy-Speaker: If he has work-
ed for seven years without pay, per-
haps he does not need fit.
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Shri Keshava: He 1s undergoing ter-
rible hardship and he is having only
one meal a day. He has preferred
petitions and appeals through the pro-
per channcl to the authorities con-
cerned. Still no relief has come to
that unfortunate worker, It is ab-
solu'ely ultra-constitutional. In fact,
it was a very surprising thing for me
when it was brought to my notice.
That immediately demonstrates the
helplessness that we are labouring
under. So, I would like to suggest
that something should be done in that
matter as well.

Then, for holding union meetings
even outside the work site permission
is not given. When a trade union
meeting is being held and when a
trade union leader is addressing a
meeting, he is served with notice why
disciplinary action should not be taken
against him. This is the state of
affairs prevailing in that sphere. It
is the fundamental right of a trade
union leader to address the workers.
On the one side we talk of educating
the workers. On the other side, the
officers try to punish those workers
who address meetings. That is a mat-
ter which has to be looked into and,
if possible, something may be done.

Then, we have built thousands and
thousands of houses all over Delhi
for refugees and others. I hope I
may be pardoned if I say that it is
absolutely unbecoming of us {hat we
are not able to give any relicf what-
scever to any extent to the workers
in respect of their shelter. This is a
thing which we could have donc. We
talk so much of co-operation.  When
the industrial workers have formed
themselves in'o the house-bui'ding
societies, duly registered, when they
apply for loans something is wrong
somewhere and nothing is done. They
are even going to the length of saying
that they would themselvas cffer
labour and build their owa houses.
What a nice idea would it be. If only
we give them some encouragement
they will build their own houses. 1
learn that 37,000 acres of land were
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acquired by Government and we have
not been able to give them a few
acres for purposes of construction af
houses. We ta k of co-operation in a
very efficient manner but we sre not
able to implement this kind of thing.

I would suggest, if I may be per-
mitted to do so, that the Labour
Ministry must have an  engineering
section, if possible. If they could
themselves afford to give some sanc-
tion within the framework of the
other set-up, in the interests of the
workers, it would be a good thing.
Even in the States, though the Minis-
try sanctions money for the construc-
tion of houses by the House Boards
for workers cvery year, that money
lapses and it is not put to use at allL
That is not a good situation and that
has to be taken into consideration.

Coming to the public sector, Gov-
ernment being the largest employer.
public sector must be regarded as an
opportunity for the Government to
demonstrate that it is an ideal eam-
ployer. But, on the other hand, we are
having quite the contrary experience
and we have not been able to imple-
ment cven the very legislative meas-
ures that we enact in respect of the
public sector. That is a very un-
satisfactory state of affair, and that is
a matter which we should certainly
guard against.

Then I would like to submit that
employment exchange is not the only
type of organisation for employment
of labour. It should look to the ar-
rangement for recruitment of labour
in the Gorakhpur area. It looks as
though it is a manpower corporation
just meant for recruiting some un-
skilled labour. Of course, there is an
element of compulsion and want of
facility for them to move about and
all those things there. If those ob-
noxious elements are removed. there
are some very good elements also
there. While I was in Gorakhpur I
found that every day Rs. 1 lakh was
being contributed to the village econo-
my. Workers used to come from the
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coal mines and go back after work.
There was compulsory saving of
their wages and each labourer, I saw
with my own eyes, accumulated about
Rs. 800 to 1,000, and in one case
Rs. 2,000 even. and their contribution
to the vilage economy was about
Rs. 1 lakh. That is a very salutary
feature that has got to be maintained
somehow. I would even suggest that
it could be introduced in other parts,
wherever there is such heavy labour.

Shri Nanda: There is a report on
that also.

Shri Keshava: I would like Govern-
ment to take action on this report,
not to wipe out the organisation alto-
gether but to maintain all the salutary
features of the organisation.

Some of my hon. friends herc sug-
gested that there should be a 3pecial
Bench for disposal of labour matters
in the Supreme Court. I think, auto-
matical.y whenever labour matters go
before the Court, they are more often
than not considered by the same
Judges. It is always a sort of Special
Bench. Now if a Special Bench is re-
gularly constituted for this purpose
that might lead to delay in the dis-
posal of cases. I do not think we nced
stress tha! point any further.

In Bangalore I find that cccks,
sweepers and others attached to the
concerns are not being authorised to
form themselves into a union. This
is something which I am unable to
understand. I feel that something has
got to be done and we should remove
that difficulty for them.

I saw from the Report that two
posts of Regional Labour Commis-
sioners with headquarters at Dhanbad
and New Delhi were created for
helping the imp ementation of latour
laws and for verification of member-
ship of trade union organisations re-
spectively. I do not see why one
such headquarter and one such re-
gional centre should not be opened in
the south, somewhere near Bangalore.
That is a matter which has to be
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taken into consideration. The pro-
posed insurance scheme regional hos-
pital in the city of Bangalore is a
long overdue affair. Many industr-
ies are located in the city of Bangalore
and there are th ds and th 1
of workers employed there. So, il is
a very dire need and that has got to
be attended to immedia‘ely.

So far as the workers' education is
concerned, much has been said about
it. But if 1 can make a suggeston 1
would like to suggest that the trade
un‘ons themsclves may be given a sort
of grant-in-and by the Government,
if possible, so that they would be
under our control and subject to the
supervision of the Government and its
directions. They would be in a posi-
tion to start schools and try to cdu-
cate the workers to the best oxient
possible. Instead of thinking of giving
cash emoluments to the workers I
would like to suggest that all elorts
must be made for safeguarding against
the rise in prices by providing storos
for selling grain and other essential
materials to the workers at very
reasonable prices, even at subsidised
prices.

Shri Rajendra Singh: Mr. Deputy-
Speaker, Sir, 1 do concede that the
hon. Minister of Labour and Employ-
ment is a man full of noble and good
intensions. ... (Interruption). I think
it will please you. But, 1 am afraid,
he possibly does not have the nerve to
implement and bring into practice
what he desires. Just a few minutes
ago, my hon. friend, Shri Banerjee,
said, that the wage boards constituted
for cement and textile industries in
their wisdom considered to pay
nearly Rs. 100 as the minimum salary
to the workers concerned. But the
Second Pay Commision to which the
hon. Prime Minister, the hon. Finance
Minister and several other hon. Min-
isters have paid profuse compliments,
considered that Rs. 80 would be suffi-
cient for the Class IV grade workers.
How ridiculous it is to find that the
wage board recommends approximate-
ly Rs. 100 for the cement workers but
the Pay Commission does not find it
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possible, practicable and justifiable to
recommend a similar amount of sal-
ary for the railway workers. Do you
think that the Railways as a commer-
cial ‘institution and as an industry
which is responsible for keeping the
most difficult and vital part of our
life going on could not be expected, or
in their case it could not be called desi-
able, to give to the railway workers
at least something which we can give
to cement and textiles workers? This
simply prove:. that the Second Puy
Commission could not, or rather it did
not, discharge its responsibility with
any sense of fairness or with any sense
of justice.

Thereforc 1 urge upon you once
again that the issue of the Second Pay
Commission is not yet a dead horse.
It is still alive. I would expect ‘he
hon. Labour Minister to prevail upon
his colleagues that the Third Five
Year Plan, however stupendous it
might be and whatever big a size it
may have, cannot infuse a sense of ur-
gency and a sense of cheerful co-
operation in the mind of our workers
and in the mind of our countrymen to
say that we are building our country
and are receiving our due, so let us
put in the last drop that we have in
the development of our country.
Therefore once again I urge upon the
hon. Minister of Labour that he
should try to instil and inject a fresh
thinking in the minds of his own col-
leagues at least when the time is such
that we shall soon be launching on
the Third Five Year Plan.

Then 1 come to the question of the
Code of Discipline. Again 1 can tell
you that the intention and the motive
behind the Code of Discipline cannot
be challenged. It is not me alone, my
party and the HMS but every right
thinking person in this country who
has good wishes for this Code of Dis-
cipline. But wherever you go you find
the question is that the Code of Dis-
cipline could not work and the pros-
pect that lies ahead is not cheerful
Even my hon. friend, Dr. Melkote and
my hon. friend, Shri Pandey, who
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comes from the neighbouring  pro-
vince of UP and who, I concede, has
much larger experience of labour
problems than I have, feels that and
has made no secret of it. Why is it
so? How could it be that the hon.
Minister decided about it, there is a
unanimous decision and there is no
dissenting voice, when it comes to the
impl ting of the d , the hon.
Minister who presided is without cere-
mony let down by his own colleagues?
What a disgraceful situation it is?
With all respect to the hon. Labour
Minister, who happens to be my senior
in ¢imost all respect, I may say that
if T would have been in that position
certainly I would have kicked off that
responsibility and that ministry ....
(Interruption). Wiy do you not lis-
ten to me? It is so obvious. In par-
limentary democracy for every decis-
ion that a Minister takes there is
community of responsibility. It has
been made clear not only in this
House but everywhere. When a Min-
ister presides over a conference, a de-
cision is taken and he does not record
his dissent there, then it is supposed
to be a decision of the entire Cabinet.
If the Cabinet does not approve of it
subsequently, it is rather imperative
on that Minister to resign, go back
to the people and say, ‘“Well, T took
a decision, it was not approved of by
my colleagues and so I come out.”
What happened in the case of Shri
Giri? 1 want water.

Mr. Deputy-Speaker: 1 will provide
him with that, surely, but he has 20
minutes in all.

Shri Rajendra Singh: Excuse me. I
am speaking on behalf of my party. I
must get at least 30 minutes. That
was told to me by the hon. Speaker.

Mr. Deputy-Speaker: If there are
ten parties and if I were to give to
each of them ha!f an hour, that would
mean five hours. But there are only
four hours that are to be distributed.

Shri Rajendra Singh: Let me res-
pectfully submit—I am not challeng-



ing you; you know how highly I res-
pect the Chair......

Mr. Deputy-Speaker: He may con-
tinue with his speech instead of fight-
ing over it.

Shri Rajendra Singh: Let us be
clear about this. The leader of the
Communist Party got one hour. Could
I not be given half an hour? There
is no other speaker from my party.

Shri Naushir Bharucha: Let him
take water and cool down a bit.

Shri Rajendra Singh: I may assure
Shri Bharucha that I am always a
cool-headed man. So, this is an extra-
ordinary constitutional point.

The major issue in the code of dis-
cipline is this, that the Government
officers or the Government shall take
no partisan view when ‘'t comes (o
inter-union matters of activities. As
far as my own experience goes—and I
do not think anyone will contradict me
either inside the House or outside—
the officers, the Minister and especial-
ly, if I may submit with due respect,
my friend the Deputy Minister, can

Shri M. B. Krishna (Karimnagar—
Reserved—Sch. Castes): Why so much
respect?

Shri Rajendra Singh: Mr. Sharma, 1
thought you were an old man, but you
have not grown up. Chronologically
he may be old, but he has still to grow
up mentally.

Shri D. C. Sharma: I would like to
know to which Sharma he refers. I
did not interrupt.

Ch. Ranbir Singh (Rohtak): Hc re-
fers to Shri M. R. Krishna,

Shri Rajendra Singh: Punjab was
not in my mind.

For a healthy democracy, trade
unionism has to develop in this coun-
try. All of us want it.  Naturally,
Government may have its own labour
union if it likes. I do not go to the

extent of saying that the INTUC i
the stooge of the Government. It
may or it may not be, that does not
interest me any longer, but it is clear
that the INTUC does get certain
favours which are not legally due to
it.

My hon friend said that the patrio-
tic workers of the defence establish-
ments have come out with a separate
organisation because enlightenment
has dawned on them because of the
Chinese aggression. This is rather, 1
think, a very silly observation. If it
is unparliamentary, I would take it
back.

Shri Nanda: What was the word
used?

Shri Rajendra Singh: I am waiting
for your decision.

Mr. Deputy-Speaker: What was the
word used. That is not clear to me
also.

Shri Rajendra Singh: I said “silly
observation”.

Mr. Deputy-Speaker: In what con-
nection was it? Whose observation?

Shri Rajendra Singh: It was sald
by some of the speakers that the
Chinese aggression had brought about
& new enlightenment among the
workers, and that is why they have
come out from the old organisations
and formed new unions, and they have
been termed as patriotic. This rur-
prises me because this is twisting the
matter. It is not true. Rather, this
took place several months before the
Chinese aggression. So, I said it was
& silly observation.

Mr. Deputy-Speaker: In this con-
nection his word may not he taken so
serfously.

Ch. Ranbir Singh: Otherwise also,
it would not be taken very seriously.

Shri Rajendra Singh: So, once
again I plead with the hon. Minis-
ter and everybody concerned with the
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labour movement for equal treatment.
1 do not hold any brief for the Com-
munists and much less for Commu-
nism. You know my hostility to Com-
munism. But if it is a fact that the
AITUC is not a patriotic organisa-
tion it is an organisation which is not
motivated by the interests of the
country, it is the responsibility of the
Government of the day to do away
with it. Why do you ailow it and then
g0 to the people and say that it has
extra-territorial loyalty? It is  just
not honest. If something is bad, it
must be eliminated. You cannot con-
tinue with it and go on decrying it.
You may not agree with their philo-
sophy, methods and tactics, but when-
ever there is a genuine and bona fide
grievance of the workers, you have to
take note of it even if it comes
through the AITUC.

Every one of us in this Parliament
including yourself is here because the
majority of the people in the con-
stituency voted for us, and every
Member is allowed to continue for five
years unless he is found disqualified
otherwise. Can we not bring about
this democratic set-up even in indus-
try? In the railways and everywhere
you go, there are divisions among the
workers into INTUC, HMS, AITUC
etc. What is this? You can have a
plebiscite, a referendum. If you can
have an election throughout the length
and breadth of the country and on
that basis have a Government entrust-
ed with the responsibility of running
the entire country and controlling the
destiniez of the people, what is  the
harm in having a system by which the
workers, by a majority, elect their re-
presentatives and allow them to con-
tinue for three or five years? After
that 1o determine the fresh situation.
you can have another election. Tn this
process you can also do away with
the central organisations. 1 do 1ot
mind if the HMB goes to pieces, I dn
not care for the INTUC or the ATTUC.
That will give a sense of fulfilment. »
nemse of satisfaction, of confidence to
the workers that their representative<
are i the union. Why should any
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central organisation be looking “"Yor
support from the Government or
other organisations? We can very
well tell the workers that they have to
contribute a  certain part of their
wages for the union,

Shrf K. N. Pandey: May I know
whether this type of plebiscite has
ever taken place anywhere in the
world?

Shri Rajendra Singh: Does it mean
what has not happened elsewhere
should not happen in this country? I
am making a submission which de-
serves ideration. It should not be
just thrown away in‘o the waste paper
basket because it has not happencd
elsewhere. My hon. friend was in
America, England and several other
countries. Do I therefore understand
that something which has not taken
place in England or America or
Russia should not happen  here?
After all, we have our own genius.
This is really ridiculous.

Shri K. N. Pandey: Should there
be any difference between the mem-
bers and non-members?

Mr. Deputy-Speaker: Now, the hon.
Member can just concede that some-
thing is happening which has not
happened anywhere else!

Shnt Rajendra Singh: Let me give
a typical example of how this Gov-
ernment functions always with the
primitive instincts of partisanship.

On the 9th May, 1959 the Labour
Ministry set up a committee to re-
view the working of the Calcutta
Dock Workers’ (Regulation of Em-
ployment) Scheme, 1956. This Com-
mittee was called upon to investigate
all sorts of irregularities. This one
man Committee went into the details
and its findings were that there were
many things which were unconstitu-
tional, illegal and undesirable. I am
not developing this point because I
do not have much time at my disposal.
But T said the same thing last year
on this occasion and the hon. Deouty
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Minister said that there was nothing
wrong in the Calcuta dock labour
area. But a few months after a Com-
mittee was set up and the findings of
that Committee were a complete re-
pudiation of the stand taken by the
Deputy Minister in this House.

The Deputy Minister of Labour
(8Bri Abid All): Not correct.

Shri Rajendra Singh: It is hundred
per cent. correct.

Mr. Deputy-Speaker: I have request-
od hon. Members to keep patience
now.

Shri Rajendra Singh: Now, I come to
the next point. Certain collections
are made for the welfare and the
amenities of the workers but they are
being utilised by stevedores. A good
amount was collected and it should
have been spent on the welfare and
amenities of the workers as required
by the rules of that Board. These
stevedores are not sadhus and yogis
who would just renounce the world.

Mr. Deputy-Speaker: Are they
fools?

8hri Rajendra Singh: They are
sxtremely wise. That is what I say.
When the moncy was there meant for
the benefit of the workers then this
money should have been used for the
workers. But instead of that there
was a mutual distribution of the booty.
Sir, it was the duty of the Labour
Ministry to see that the funds were
distributed in a manner as required
by the rules. 1 pointed it out last
vear also. But the hon. Deputy Min-
ister came out with a repudiation. He
does not understand anything other
than opposing and repudiating what
the Opposion says even if the position
is correct. How can I help? It is
really an absurd situation.

Now, the finding of the Committec
is that the maney to the tune of Rs. 60
iakhs which should hawe been spunt
on the workers has been given to
stevedores. The Mehia Committec
have specifically said that this money
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should be realised from stevedores.
But again, as I told you, not only the
Labour Minister but even the Labour
Ministry does not have the nerve to
take back money from stevedores und
distribute it to workers, I say, still
time has not been lost and the hon.
Minister can apply his mind and see
to it that the workers get what is
their due share.

Mr. Deputy-Speaker: Now, the hon.
Mcember should skip over some pages.

Shri Rajendra Singh: Sir, there are
so many disturbances when 1 speak.

Now, 1 come to another point. This
year the Finance Minister has levied
certain taxes and excises on raw films.
I am not opposed to taxes. Very much
to the risk of my own career even, I
go to my people and say that they
must pay the taxes. I may tell you
that I am never opposed to taxation,
even if more taxes are levied, but I
am always opposed to waste. At the
same time, we must also see to it that
a model pattern is sct for taxation, so
that only those taxes will be levied
which will promote the interests of
the community and not taxes which
will halt the progress of the com-
munity or which will have a very bad
effect on the employment position.

I would like to refer to the tax on
the raw fllm industry in this con-
nection. 1 have very seldom gone to
a cinema, I do not go, I am not at all
enamoured of it, but I have received
information to the effect that because
of this duty, this additional taxation on
raw films, 4000 workers in Bombay
have been thrown overboard, and
they are today unemployed. For, for
cvery additional print of the cinema,
125 per cent. more money has to  be
paid, and the direct result is the deter-
1oration in the employment situation.

So, 1 would urge the Minister to
look mto this matter. I do not sav
that there should not be taxation, but
I would say that I have looked inta
the point, for I wanted to know wl.e-
ther the distributor had to pay or the
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exnibi.or had to pay or the other
capitalist section had to pay, and I
found that in fact, it would come down
ultimately on the workers. There-
fore, I would say that the Labour
Minister who himself comes from tne
S ate of Bombay should look into it
and see that the employment position
does not further deteriorate.

Mr. Deputy-Speaker: Now, the non.
Member should conclude.

Shri Rajendra Singh: I shall finish
in two minutes, though I, first of all,
thought......

Mr. Deputy-Speaker: There ought
not to be any argument on that. He
might just have his say and finish.

Shri Rajendra Singh: I never argue
with you. You know how much res-
pect I have for you. I feel that you
are so kind to me. You are always
so kind to me. I shall finish in one
minute.

My last point is about the hotel in-
dustry. A few days before, I called
on a friend of mine who was in the
the Jan Path Hotel. Before that, I had
never been to that hotel. When I
had been there, the bearers came
and told me....

An Hon. Member: Which hotel?

Shri Rajendra Singh: Jan Path Hotel
It is...... (Interruptions).

Mr, Deputy-Speaker: Let there he
no interruptions.

Shri Rajendra Singh: Congressmen
are incorrigible.

Ch. Ranbir Singh: What about the
hon. Member himself?

Shri Rajendra Singh: I was one
day a Congressman. So, the tradition
lingers.

Mr, Deputy-Speaker: That one
minute is now over. He ought to con-
clude now.

Shri Rajendra Singh: T am just con-
cluding.
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The bearer came and told me that ne
was getting Rs. 72 per month. Jan
Path Hotel is a State-managed hotel.
And it is a luxurious hotel, where
only people who have a big purse, ang
who have position go and stay; it is
not meant for ordinary people.

I wanted to know what our State
industry was paying to our workers.
I was told that the bearers were not
given any tips, though in Europe and
e.sewhere, wherever you go, in all
such hotels in such places, tips are
given. If tips are not given in India,
I do not mind it, but surely I want to
say that the conditions prevailing in
other big hotels like Claridge Hotel
and others should be applied also to
our State-managed hotel.

Mr. Deputy-Speaker: Now, the hon.
Member Shri Rajendra Singh must
conclude. Shri S. L. Saksena,

Shri Rajendra Singh: He is my
neighbour. He would not mind if T
had taken two minutes more.

Shri 8. L. Saksena: I must thank
the hon. Minister for his introductory
remarks, and I join my hon. friend
Shri S. A. Dange in congratulating the
hon. Minister for the fact that he has
admitted that the rise in prices is not
due to anything given to the workers
by way of wages.

1 do not want to cover the pointe
which Shri S. A. Dange has covered. I
want, first of all, to discuss some
statements about the docks, which the
Deputy hon. Minister for Labour had
referred to the other day, and in res-
pect of which today also he has said
that what he had said was correct.

Sir, the docks are a national indus-
try, and on them depends our future
development. I, therefore, think
that if there is anything wrong with
them, it must be set right as a matter
of top priority.

The story of this Dock Labour
Board, Calcutta, is as follows: Om
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April 6, 1959, during my speech on possible regularity of employ-
the last Budget, I said: ment for dock workers, specially
casual labour, i.e., pool workers.
“Lastly, Sir, I would like to Under the gcheme, pool workers
refer to the Calcutta Docks. I are guaranteed minimum wages
have been the President of the for 21 days in a month. They
Calcutta Dock Mazdoor Union. are also entitled to attendance
I want to tell you that a key allowance at the rate of Rs. 1-8
industry like the Docks is not per day on days on which they
being properly looked into”. came for work but are not pro-
vided work”.

- in his re
The Deputy Minister in ply The Committee reported on the 20th

said: October, 1959. Government accepted
“What I was submitting is that the Report on the 12th December,
there is no trouble anywhere. 1959. The Report was published in
Even in Calcutta, there is no the Press. I would like to quote a
trouble. The workers are not small editorial in the Statesman of
suffering”. Calcutta:

‘This was his statement on the 6th
April, 1959.

Just one month and three days
after, on the 9th May, the Govern-
ment of India inted a Special

“The Mehta Committee's report
on Calcu®ta Dock Labour Board
is a shocking indictment of mis-

t i p and
worse in the country's biggest
port. If the picture presented

Committee of Inquiry to inquire into
the situation in the Calcutta Docks.
9n their nbtification, they said:

“The Government of India have
ppointed a on b Com-
mittee to review the working of
the Calcutta Dock’ Workers
(Regulation of Employment)
Scheme. Shri R. L. Mehta, Joint
Secretary, Ministry of Labour and
Employment, constitutes the
Committee.

“In particular, the Committee
will examine various complaints
that have been 1eceived from
different  quarters about the
administration of the scheme. It
will recommend measures to deal
with those complaints, where
necessary.

“The Committee has been asked
to conduct the inquiry expedi-
tiously and submit its report to
Government ag early as posible.

“The Calcutta Dock Workers
(Regulation of Employment)
Scheme, which came into force
in 1956, seeks to ensure, as far as

corresponds closely to reality, it
is difficult to believe that the
Board’'s primary purpose is to
keep the port going by sweeten-
ing labour relations; the wonder
is that it has not; instead, it has
brought work to a standstill
The payment of wages, we are
told, has been delayed, muddled
and exploited; leave rules have
been misused; welfare work has
been hardly started and a hospital
that cost nearly Rs. 7 lakhs
(have the builders been paid?) is
still without patients; the finan-
cial irregularities alleged involve,
among other monies, the proceeds
of povident funds; budget
deficit and overdrafts have not
curbed infructuous expenditure
and waste; a highly paid efs-
ciency expert's recommendations
have been pigeonholed and annua!
reports andu accounts have been
forgotten.

“If only some of these allega-
tlons are true, they would still
suggest a monumental mess. Yet
it has taken years to discover it.
How long will it take to put
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things right? Is there even an
intention fo do so?”.

‘This was on the 23rd December 1958,
immediatel after the publication of
the Repor:.

Then this matter was discussed n
a half-hour discussion on 17th March
1960 on a motion by Shri Braj Raj
Singh. 1 quote from the Synopsis
«©0f Debates:

*“The Deputy Minister of Labour
(Shri Abid Ali) replying said:
The criticism made in the House
might lead one to the conclusion
that a Rs. 55 lakh fund belonging
to the workers had Dbeen
«mbcezzled. Such a conclusion
would be totally erroneous as not
& single pie had becn embezzled.

“The payments to the stevedore=
were made from the levy realised
from the shippers, which was
adjusted according to the ex-
.penses of the Board”.

1 think the first statement is not
correct. As regards the second, the
Expert Inquiry Committee has said
that borowing against securities pur-
chased with provident fund accumu-
lations and mortgaging of securities
bought with money earmarked for
capita) cxpenditure is a crime. The
question is not that the securities
have been reduced, but the question
i= why and how they were ap all
mortgaged.

Then the Minister said that the
Board would continue until a new
ane was constituted. The Board ia
already out of date. Its life expired
about six monthy aga on 6th October,
1859. We should have already recon-
stituted the Board. 1t was for three
years which had expired last esear.
Then, fourthly, he said:

“‘Most of the recommendations
of the Mehta Committee had been
accepted and action to implement
them had been taken by the Gov-
cmment.”
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1 wanted to say a few words to Iet
the hon. Minister realise that what
he haq said, was, probably, incorrect.
He has said that ‘the payment to the
stevedores were made from the levy
realised from the shippers, which was
adjusted according to the expenses of
the Board.’

I have read the whole Act and the
schedule. There is no provision in
them for realising a levy from the
shippers. The relevant section says
that this Board shall have the power
of—

“levying and recovering from
registered employers, contribu-
tions in respect of the expenses
of the scheme;”.

Instend of that they make a levy
from the shippers. Also whatever
income comes to the Board cannot
be spent on the stevedores. Clause
(2) of this section says:

‘“The income and property of
the Board from whatever source
derived shall be applied solely
towards the objects of the
Scheme including health, safety,
training anqd welfare measures for
dock workers . . .”

When this is the statutory provi-
sions scheme, on what authority did
the Dock Labour Board spend the
money in reimbursing the stevedores

for so many things? The Report
says:
“The decision of the Board to
imb steved the

T the
expenditure incurred by them on
leave, provident fund contribu-
tions and other benefits in
respect of monthly workers goes
against the grain of the Scheme
and is one of the causes of finan-
cial dificulties in which the
Board finds itself today. This
reimbursement should stop forth-
with.”

“The rate of levey has fluctuat-
ed far too suddenly and sharply
in the pest”
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“The pratlice of making pro-
visional payments to workers
should stop at once.”

The employers should pay the
wages but how exiraordinary it is
+hat wages are being paid from the
money collected by the Board which
is specially to be set apart for tne
welfure of the workers. If this not
ambezzlement what else is embezzle-
ment? All the money that has been
realised by this Board should be
spent for the welfare of the workers.
But here the finding of the Committee
is that this money has been used to
reimburse the stevedores for expendi-
ture incurred on leave, provident fund
contributions and other benefits which
ahould - have been borne by the
Stevedores. This, they say, was a
wrong decision of the Board. The
Inquiry Committee again says:

“The wrong decision of the
Board to take over the statutory
r ibility of ers for
pay of p th to
workers for injuries sustained in
the course of employment has
cost it over 4} lakhs during the
last three years.”

Thias expenditure ghould have been
met by the employers and the Dock
Labour Board is reimbursing the
stevedores is wrong. Then the report
says:

“Interim dearness allowance of
Rs. 5 pm. paid to workers in
pursuance of the interim recom-
mendation of the Second Pay
Commission 13 part of wages.
Under the Scheme wages are
payable by employern. It was
wrong of the Board to agree to
pay this amount to workers even
temporarily. The Board is still
payng it at a cost of Rs. 50,000
per month. The Board must
forthwith transfer this responsi-
bility to employery to whom }t
belong:."”

In three years about Rs. 16 lakhs
have been paid to the stevedores for

CHAITRA 22, 1882 (SAKA)

for Grants 11034

the payment of dearness allowance
If this is not embezzlement, what else
is embezzlement? The Mehta Com-
mittee Report further recommend:

“The Board has not yet created
the Dock Workers Welfare Fund
as required by the Scheme. This
Fund has to be built up with
contributions from employers.
Instead in deference to the wishes
of the employers that the con-
tributions should come from the
levy, which they can recover from
the shipping companies, the
Board has agreed to set apart
about Rs. 7) lakhs from the levy
for welfare work.”

What is the effect of all these
embezzlements of money belonging
to the Dock Labour Board? The effect
is thut there have been overdrafts.
The Report says:

“The Dock Labour Boarq has
been balancing its Budget by rais-
ing overdrafts since 1957. The
amount overdrawn stood at
Rs. 4,489,106 on July 11, 1959. This
is mainly because extracurricular
activities undertaken by the
Board, do not leave it enough
money to discharge its statutory
responsibilities like payment of
wages to its own employees.”

“While borrowing for revenue
expenditure is wrong, borrowing
against securities some of them
purchased with provident fund
accumulations of workers and
office staff is a crime. So s
mortgaging of securities bought
with money ear-marked for capi-
tal expenditure. The Calcutta
Board has indulged in all these
irregularities.”

The result of the working of the
Calcutta Dock Labour Board has
been this. Why? Till June, 1988, the
Board was under the adminisiration
of an officer of the Government of
India. It worked admirably well 1n
fact the Dock Workers (Regulation
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of Employment) Act was passed in
1948 and I was one of the members
of the Select Committce. The scheme
came in 1951. In 1953 this Dock
Labour Board was formed and till
1956, it was the Government officer
who was responsible and he did
wonderfully well. When he left this
board, there were Rs. 27 lakhs in the
fund. As soon as he went, it went
under the administration of the
employees and this is what has hap-
pened. This is an example of what the
private sector will do if people from
that sector take charge of such
things. As a result of the transac-
tions by these people, that amount
has been reduced considerably. It is
not proper for the Minister to say
that the amount was spent on the
stevedores. Every pie realised from
the levy should be spent on the
workers.

Now, para 51 of the report says
that the accounts of the Board should
be audited by the Comptroller and
Auditor-General. So, this recom-
mendation should be implemented
and those who were responsible for
the misuse of this money should be
punished.

I will now pass on to the other
things. I am sorry 1 have no time.
This House was promised that a Bill
would be brought forward by the
Government for the transport
workery when a Bill was brought
forward by Shri Vittal Rao and some
other friends. I am sorry that it has
not yet come. We are anxious that
it should be brought before the House
as early as possible.

My hon. friend, the hon. Minister,
told us something sbout productivity.
He was referring to the complaint of
the Federation of the Indian Cham-
bers of Commerce and Industry. I
want to give an illustration from the
sugar industry of how productivity
has increased. In 1850, the produc-
tion of sugar in the country was
about ten lakhs tons. This year, it
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is estimated it would be over 23 lakh
tons. But the number of workers has
gone down compared to 1950, when
it was 13 lakhs. It has come down
to about a lakh and a quarter. That
is due to the efficiency of the workers.
The work-load has increased by
about 130 per cent. But their actual
wages have increased hardly by flve
per cent. The Supreme Court has
recently given a judgment affecting
these workers. T would tell the
House that the Supreme Court is a
body of Judges who are guided by
principles of abstract law. They do
not consider how things move. The
workers want the allowance to be
given to them; as they have work
only for four months, they are not
given the allowance. They are forc-
ed to starve and the result will be
chaos in the industry. Unless they
are given some allowance, what will
they do? They will starve. They
have not been paid the bonus also,

About the railway workers and
also the workers of the P. and T.
Department and other Government
servants, my comrade, Shri Dange,
has said that if the Government did
not revise the report of the Pay
Commission, it would amount to
destroying the fundamentals on which
it is based. There will be trouble. 1
hope Government will see light. I
am also sorry that the bank em-
ployees' dispute was not settled and
the strike was allowed to take place.

Finally, Sir, about the mining
labour, I have to say this. If the
CRO and Gorakhpur Labour is
abolished. our targets about mining
and coal production and iron mining
will all go awry. The CRO therefore
must not be abolished.

Mr. Deputy-Speaker: Shri Palani-
yandy.

Shri Anthony  Pillal (Madras
North): Sir, in the morning when I
asked the hon. Speaker whether 1
would be given an opportunity to
speak on these Demands he gave me
an assurance that I would be called.
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Now you tell me that I would
not get a chance. You have been
allowing other hon. Members to
speak for a much longer time than
the stipulated period.

Mr. Deputy-Speaker: Order, order.
I have heard him. Now I have called
another hon. Member.

8hri Palaniyandy (Perambalur):
Mr. Deputy-Speaker, Sir, at the out-
set 1 would like to congratulate the
Labour Minister for his approach as
well as his intentions to have indus-
trial peace in our country effectively.
But, Sir, I would also like to bring
to the notice of the hon. Minister the
major items which were constituted
in the Labour Industrial Truce as
well as in the First and Second Five
Year Plans, but have not been imple-
mented fully.

Luckily, Sir, we are having buth
Labour and Planning with our Minis-
ter. If you take the labour problem
rverything comes under the Labour
Ministry and also under the Planning
Commission. Agricultural labour also
come under this Ministry and are
covered by the Minimum Wages Act.
Therefore, Sir, the Labour Ministry
nas to play a greater part in the
developing economy of our coun-
1ry.

We have seen that the policies
enunciated by the Planning Commis-
sion in their two reportsg about labour
Lave not been implemented fully.
‘The Ministers had the intention to
uoplement them, but 1 do not know
where the fault lies. The policy that
ias been acgepted by the Pl i
Commission in the Plan should be
.mplemented properly.

Sir, so many things have been sug-
gested such as settling industrial dis-
putes with a minimum expenditure of
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to deal comprehensively with all the
aspects of the question of wages.
They have not been implemented

Even during the Second Five Year
Plan, so far we have not had anvy
appreciable improvement. For
instance, in the settlement of disputes
by voluntary arbitration we are not
still having any voluntary arbitration
machinery either in the State or in
the Centre. Moreover, I can say
specifically that the Industrial Deve-
lopment and Regulation Act was
never utilised to take over the control
of the administration, where the
employers faileq to implement the
awards and decisions of the tribunals.
Lastly, the labour participation in
management reminds one of the
theory which has not been seriously
considered by the Government so
far.

I would like to impress upon the
Labour Minister and the Govern-
ment to have a contented labour
force by, not merely making promises,
but by implementing as far as possi-
ble the wage policy mentioned in the
Plan, and to create a psychological
satisfaction among the workers by
the quick redressal of grievances by
providing such fair fina] settlement
of industrial disputes avoiding all
legal technicalities and litigation in
the form of appeals.

Sir, here I would like to say that
with the abolition of the Labour
Appellate Tribunal, it was thought
that delay in the settlement of dis-
putes through adjudication would be
cut down. But, contrary to expecta-
tions, there has been enormous delay
in the settlement of disputes through
adjudication b the ployers
have started increasingly to resort to
either writ petitions in High Courts
or appeal by special leave to the
Supreme Court where matters are

time and money, the impl jon
of awards and decisions of the tribu-
nal under special legislation and the
permanent wage boards of tripartite
oature in the State and at the Centre

pendi for a ber of years.
Here 1 want to say, Sir, that the

Government should see that at least

s Special Bench of the Supreme
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Court be made to deal with the
labour cases. It should go al] over
the country and try cases. It is very
dificult for the workers to go over
to Delhi to fight their cases in the
‘Supreme Court. 1 know personally
of a case in Dalmia Cement Company
in my constituency in the Madras
State where I am the President of
the Union and where an agreement
was not implemented by the manage-
ment and for which the Government
referred the matter to adjudication.
The adjudicator gave an award
favourable to the workers. Even the
High Court has also given a decision
in favour of the workers. Then they
have gone to the full bench of the
High Court. Sir, I hope that they
will go even to the Supreme Court.
So, the workers have to face so many
difficultics before getting an agree-
ment. So, I would suggest that there
should be a full bench in the
Supreme Court for the workers; and
I think the Law Commission also has
given that idea.

17 hrs.

Coming to industria] relations, we
are having the usual process of settl-
ing industrial disputes by mutual
negotiations, conciliation and adjudi-
cation. Wherever mutual negotia-
tions fail, there is conciliation. The
conciliation proceedings under the
statute have become more or less a
forma) affair. The reason why the
conciliation proceedings are not always
effective is the comparatively low
stature of the office. So, I would like
to suggest that measures should be
taken to redesign the machinery so
ag to have a speedy settlement even
in the unit levels.

Coming to the code of discipline,
early in July, 1957, the Indian Labour
Conference evolved an agreed code
of discipline in industry. Even
though the parties agreed to bind
themselves to voluntary arbitration
and implementation of awards, still
the employers have not come forward
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to honour the specific obligations
under the code. The employers delay
the implementation of the awurd by
going from court to court. In our
consultative committee, we have dis-
cussed it and it was pointed out that
some employers are not adhering to
the code of discipline, and it was
told even employees sometimes do
not adhere to it. But the Govern-
ment also sometimes does not adhere
to the code of discipline. In the
public sector, in so many cases thie
code has not been implemented.

Not only the Government, but the
officials also do not adhere to it. For
instance, the Regional Commissioner
in Madras State ig a funny man. He
is not in a position to interfere in &
matter where there was a dispute.
Simply he has written to the Union
that he is not willing to interfere.
I do not know under what rule ar
statute he says that. So, we are
having funny officials also not adher-
ing to the code of discipline. I would
like that Government should take all
possible measures to insist on the
code of discipline.

In regard to the implementation of
the awards or the decision af the
tribunal, the second Plan observed:

“While the responsibility for
the implementation of awards
should be mainly on the
employer, an appropriate  tri-
bunal should be constituted for
enforcing pli 1t should
be possible for the parties to
have direct approach to the
tribunal. The tribunal should
also be empowered to interpret
the scope and meanings of the
directives  contained in the
awards.”

But we are not having anything.
There are so many awards which are
not impl ted by the ]

Under the statute, Government can
take over the administration if the
award is not implemented. 1 do nok
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know how many such units Govern-
ment have taken over till now. That
has also to be seen.

About fair wage policy, the second
Plan hag accepted the workers’ right
to a fair wage, irrespective of public
or private sector. We have constitut-
ed three wage boards for the cement,
textile and sugar industries. In
regard to cement and textiles, the
boards have given their reports and
Government also have given their
recommendations. But still the em-
ployers have not implemented those
recommendations. The other day,
when I put a question, the Deputy
Minister said that, “when the time
comes, we will convene a meeting of
the employers to implement those
recommendations.” This is the oppor-
tune time for the Government to
convene a ti of the loyers
to impl t the r dationg of
the wage boards. The reports have
come only after three or four years.
If even now it is not possible for us
40 implement the award, it means
great injustice and great difficulty for
the workers. If the Government has
not taken a decision workers have to
go on fighting their case. I would
like to suggest that public sector
should also take cognizance of the
spirit of the Plan. 1f you compare
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Governments. The finance available
for both the Central and State Gov-
ernments should undergo a readjust-
ment so that justice may be done to
the workers and empioyees under the
State Governments. In the moan-
while, the Government Should con-
sider the giving of necessary relief
to all State Government embioyees
which are given to the Central Gov-
ernment employecs 1n accoraance withn
the recommendations of fhe Centrat
Pay Commission.

Coming to the State Insurance
Scheme. this scheme is applicable
only to the workers coming under
the Factories Act. There ig a special
dificulty in the case of the cement
industry. Workers working in the
mines also are near the factorics of
the cemen{ industry. But it is not
applicable to the mine workers, who
are working in the cement industry.
I would suggest to the Government
to give thought to cxtending the
insurance scheme to the mining
workers who arc working in the
cement industry.

Coming to housing, we have not
done anything in the matter of hous-
ing for workers in the urban areas
who are now living in the slums. So,
1 would suggest that Government
hould take very strong steps to have

the scales of pay of the loyees of
the State Government and the Cen-
tral Government servants, you will
find a wide disparity. The Central
Pay Commission, which wag appoint-
ed to fix the wages of the Central
Government employees, has not given
any light for solving this important
problem. There should not be any
difference between the pay scales of
the Central as well as State em-
ployees. 1 hope our Iabour Minister
would take it up strongly and I hope
he will manage to bring up the scales
of the workers in the States also on
Par with those of the Central Govern-
ment employees. The argument
wbout the incapacity of the State
Government cannot be a valid reason,
because it is the same tax-payer, who
pays to both the Central and State

more houses for the workers of the
industries.

Mr. Deputy-Speaker: Now [ muat
call the hon. Minister. But there i§
one thing that I wanted to refer to.
Shri Anthony Pillai has stated that
the Speak had promised in the
morning that he would be given time
to speak. I could not ascertain it
from the hon. Speaker, though I do
believe what Shri Anthony Plllai has
stated. I do not see any reason why
I should disbelieve bhim. But the
words of the CNair should be takan
with certain caution. Because, there
are certain occasions when hon. Mem-
bers come and ask for time and
then cursorily the Chair says “Yes’".
But the difficulty arises subsequently
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and every day I find, particularly
myself, that I had to disappoint some
of the hon. Members. The only relief
is that the number of disappointed
persons is so large that I escape with
impunity - perhaps, and nobody takes
me to task on that score. Because,
a very large number of hon.
Members are disappointed. If real-
ly the hon. Speaker promised him,
1 would not mind giving him
an  opportunity. For example, I
promised to give time to Shri Jena
when he approached me, but I have
not been able to keep that promise. I
still feel that if the hon. Speaker had
given that promise, T should keep
that promise. So, if he could be satis-
freq with ten minutes, he might have
it,

Shri Anthony Pillai: I did write to
the Speaker and he agreed to give
me time.

Mr. Deputy-Speaker: That s
always subject to certain circum-
stances that might arise subsequently.
No hon. Member can say that a pro-
mise was made to him.

Shri Anthony Pillai 1 thank you
for the opportunity given to me and
1 wi]] try to confine my speech to
the time that you have allotted to
me.

There is a public entertainer out-
side this House who sees the world
through dark glasses. He sees every
Congressman as dyed in the wool
Communist, deceptively going about
donned in Gandhian clothes. But,
unfortunately, the reverse is true of
the Labour Minister for he sees the
world through rose tinted spectacles
and even when things go wrong he is,
what 1 call, an ineorrigible optimist.

According to the Report that has
been submitted by the Labour Minis-
ter, he seems to think that industrial
relations are improving, that things
are better than they were ever before.
Ang he takes great pride and plea-
sure in the fact that the Code of Dis-
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cipline is working well, as is eviden-
ced by the number of man days lost
as a result of industrial disputes. It
is a very simple logic, a very
deceptive logic, it is the usua] argu-
ment of post hoc ergo propter hoc.

But when I try to assess the
validity of this claim I am reminded,
of the character in one of Molier's
plays who was surprised with
pleasure that he had been speaking
prose all his life. The same thing
also applies to this Code. Long
beforc this Code was thought of, it
was in existence wherever industrial
relations had been good. What is
necessary and pertinent to examine
is whether this Code has made any
significant change in bad industrial
relations and not in good industrial
relations. What we would like to
know is in how many cases em-
ployers who in the past refused to
recognise unions have begun to re-
cognise them after the Code came
into existence. The second criterion
that should be applied is, in how
many cases have employers been
agreeable to submit disputes t
arbitration.

On these two criteria, I am afraid,
the Code has been a failure. To the
best of my personal knowledge I do
not know of a single employer who
has agreed -to submit a dispute t
arbitration after the Code was un-
animously accepted, nor do 1 know
of any single employer who has agreed
to recognise a union which he has
refused to recognise before the Code.
But apart from this, the main ques-
tion is not whether & single or a
small employer here, or there, or a
minor trade unionist here or there
abided by the Code or not. The ques-
tion is whether the big employers,
the so-called representative em-
ployers, abide by the Code or not.

I woulg like to cite the case of the
President of the Federation of Indian
Chambers of C ce. He is, 1
would presume, a very important
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employer representing a very import-
any organisation. But he has deli-
berately and systematically violated
every code and convention in  every
possible way that he can possibly think
of. I brought it to the notice of the
Ministry of Labour that he does not
abide by the Code of Rationalisaticn
and on the introduction of n

technological  pr he reduces
wages or threatens with retrench-
ment. And what do I get? The

Ministry of Labour behaves like the
Postal Department and sends me a
communfeation saying “that the em-
ployer threateng to retrench. That is
all. If that is the purpose of the Code
and if that is the purpose of the
implementation machinery, namely,
to act as a sort of a postman com-
municating views, then, 1 am afraid,
this Code is not working satisfactori-
ly.

Labour generally protested that
this employer was undermining the
independence of the judiciary by
employing a member of the indus-
trial tribunal on his retfrement. As
a sort of a mark of appreciation of
the protest. he has employed a second
member of the industrial tribuna] on
his retirement! Labour hag brought
to the notice of the implementation
macninery a5 to how he violates law
after law. On the other hand it is
not a question of it being the INTUC
or the HMS or the AITUC union.
Even when Shri G. Ramanujam, the
President of the INTUC, was the
president of the union the Govern-
ment of Madras did not take any
steps to refer such subjects to a
tribunal for adjudication. Even now
the same situation prevails, despite
the guiding principles for the refer-
ence of disputes to trib Is d

1o in the 17th Indian Labour Con-

terence.

So when important employers, like
Shri Birla in the Orient Press dis-
pute. and State Governments treat
the Code with scant respect, then I
am afraid this Code, whatever figures
the Ministry may give with regard
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to the man-days lost, is not working
satisfactorily.

I would, on the other hand, give
great credit to the hon. Minister him-
self who, despite the fact that this
Cod> has not been working satis-
factorily, has been able to hold down

.oour discontent. But it is not
berause of the Code. I can say after
some experience of his methods that
purely with his soothing syrup he has
been able to hold down labour dis-
content. Nothing else, only soothing
syrup. He is a man with immense
amount of personal charm and men
who come breathing fire and threaten.
ing to stage walk-outs stay and
collaborate.

Shri Braj Raj Singh: What about
his deputy?

Shri Anthony Pillai: It is not the
question of the Code. It is a ques-
tion of his personal relationship with
representatives of industry and of the
central organisationg of labour. But
however much he may employ this
soothing syrup, however much he
may ecxercise the magnetic personal-
ity of his, he must remember that he
cannot hold down indefinitely indus-
trial discontent arising out of falling
standards of living. We must also
consider that this temporary reduc-
tion 1n man-days lost has taken place
at a time when there has been a
steep fall in real wages all round.
That is why I give him personal
credit because nowhere else in the
world has there been a reduction In
the man-day lost when standards of
living have been falling down. But
you can say to the credit of the hon.
Minister that he has been able to
achieve this mfracle.

A lot has been talked about the
failure of the Pay Commission to
abide by the decision on wages of the
Fifteenth Indlan Labour Conference,
on the theoretical or legalistic assum-
ption than it was not a decision of
Government, but | would like to
refer to a decisi of Gover




[Shri Anthony Pillai]

itself. After all, I presume that this
Government is bound by the Second
Plan, and what does the Second Plan
say? It says in clear and categorical
terms that the wage policy that will
have to be pursued during the Second
Plan should be a rising level of real
wages. Surely that is a decision of
Government. Leave alone the deci-
sion of the Fifteenth Indian Labour
Conference as a pious resolution, but
here the Second Plan says very clear-
ly and categorically that there shall
be a rising level of real wages. I
would like to know when this Gov-
ernment accepted the Second Pay
Commission’s Report, whether it con-
sidercd that the Second Pay Com-
mission’s Report is in line with that
major recommendation in the Labour
Chapter of the Second Plan.

I have workeddut some figures with
regard to the extent real wages have
fallen as a result of the Pay Com-
mission’s Report. The cost of living
index for 1951-52 was 370 on the
basis of the indices relied upon by
the First Pay Commission, while for
the same year ‘the Reserve Bank con-
sumer index was 104. The latest
available TReserve Bank consumer
index, for November, 1959, is 126 and
according 1o that, the cost of living
index would be 448 on the basis of
the indices relied upon by the First
Pay Commission. That would mean
that the real wages of fMe Class III
servant compared to the wage scales
recommended by the First Pay Com-
mission and implemented in 1947
shows a reduction of 20 per cent.
Surely you may quarrel about the
decision of the Fifteenth Indian
Labour Conference as a pious resolu-
tion, as an aim to be achieved in the
future, but with regard to rising real

wages in the immediate present there

can be no dispute,

Again. there is a lot of discussion
about the norms of nutrition adopted
relied on by the Second Pay ' Com-
mission. The Government of = India
have also acceptedq the Cement Wage

Board’s Report. But do they realise
that the wages proposed by it are
based on entirely different recom-
mendations made by the same Shri
Patwardhan not for an optimum diet
but for what he calls an improved
diet? Are wc to take it that his
latest book on nutrition is considered
correct and what he stated before the
Second Pay Commission wrong. Shri
Patwardhan, to the best of my know-
ledge, has been saying various things
at various times. Yc¢ has appeared
before the tribunal for plantations in
South India, and there gave evidence
on behalf of the planters saying that
the wages already paid by the plan-
tation owners provided adequate
nutrition. Before the U.P. Labour
Enquiry Committee he gave an
entirely differcnt version. In his
latest book he gives a third version,
and he gives a fourth version before
the Pay Commission. I very serious-
ly object to the method of obtaining
allegedly vital expert evidence
followed by the Pay Commission
without the other side being given
an opportunity to rebut it, or to
cross-examine him. The Pay Com-
mission themselves say they are not
experts In this matter, and they seem
to rely entirely on calories, as if man
lives by calories alone. He lives by
proteins, vitamins, minerals and so
many other things. According to Shri
Patwardhan himself, this particular
diet that he has recommended to the
Pay Commission containing., six
ounces of vegctables and ‘only four
ounces of milk, certainly will not
provide the necessary minerals,
proteins, vitamins etc. This morning
the Minister was saying he was ready
to have a new evaluation of nutri-
tiona] norms on a scientific basis. I
would like to ask the Minister very
clearly and categorically whether, if
the new body that is to be appointed
to go into the scientific standards of
adequate nutrition comes to the con-
clusion that Shri Jivaraj Mehta and
Shri Patwardhan have been talking
through their hats, as a member of’
the Government would he be ready to
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agree to revise the pay scales fixed
for Government employees on the
basis of false standards.

Mr. Deputy-Speaker: Let us hear
him then. The hoh. Minister.

Shri Nanda: Mr. Deputy-Speaker,
Sir, the discussion ranged over a wide
ground embracing persons, principles
and matters, big and small, affecting
the labour and labour administration.
With the limited time that I have 1
can only deal with some major
issues. 1 may not be able to give
satisfaction to every Member on the
scorc of many things—important
certainly—but it would not be possi-
ble for me. Now, the time having
been curtailed already, I would like to
find some other ways of conveying
the information to them that they
would like to have.

This morning I dealt mainly with
the question of wages and relationship
of wages, prices and other connected
matters. This question of wages was
again taken up in the speeches of the
hon. Members and many of them
referred to it at length, gave expres-
sions to their own views, raised fresh
issues and questioned some of the
things that were being done. I would,
therefore ‘ake a little time now to
pursue this line of thought and try
to deal with those points and give
such answers as I can at the moment.

It is very obvious from what even
the hon. Member who spoke, Shri
Anthony Pillai said that it is a com-
plicated question. 1t involves com-
plex technical and economic matters
and, thercfore, these controversies
cannot be set at rest in the course of a
discussion like this in this House. It is
very important that the whole process
of fixafion of wages which touches
vital interests, such as industry,
workers and the community, should
be placed on a sound footing. I gave
some assessment in the morning of
varioue aenecte of this auestion and
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Here the whole economy is involved.
There are very intricate problems.
Therefore, I was thinking whether
these high issues could not be dealt
with, examined and brought near
some understanding, closer under-
standing than can be given in these
either desultory discussions or even
in the brief meetings that we have
in the Indian Labour Conference and
the Standing Labour Committee.

I have in mind at the moment a
near dccision that had been taken
in the last meeting of the Standing
Labour Committee. The question of
bonus was discussed at length. The
payment of bonus comes at the end
of every year. If 1t 1s earned but
cannot be obtained, it always creates
a trafl ot bitterness and an amount
of suspense and uncertainty in
advance. Therefore, it is a general
feeling that we should do something
to put it on a more sccure basis and
that more certainty may be jmparted
to this particular matter which
exercises the minds of both parties.
The conclusion reached was that we
may have a bonus commission, a com-
mission which will go info this ques-
tion, try to evolve some norms so
that what one expcets in a particular
industry and under particular con-
ditions could be anticipated and there
may not be any great deal of bicker-
ings about it or conflicts developing.

There was a further thing also
brought up at that time, that is, the
question as to the form in which the
bonus should be paid to the workers,
and whether in view of the condi-
tions of the country and its needs and
the requirements of investment, some
part could not be received not in cash
but in some other form, such as
deferred payment. It was decided
that this also should be taken up by
this body.

1 was thinking whether we could
not expand the functions of such a
high-powered committee, whatever
may be the composition—! have not
given thourh: to it—and ser whe-
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a bearing on price, wage fixation, the
question of prices, productivity, cost
of living and such other issues also
could not be placed in such impartial
hands, of course, helped by all the
necessary technical investigations and
studies, so that we may have some
reliable guidance in these matters.

Shri Anthony Plllai: But the ques-
tion is this. Is the hon. Minister ready
to restore the rea] wage? Unless he
restores the rea] wage that has fallen
since 1947, all these proposals are of
no avail.

Shri Nanda: It is not for me to say,
yes or no, because, as I have explain-
ed, and as the hon. Member knows,
Government do not decide these
things themselves. They create a
machinery. First of all it should be
a proper, adequate and suitable
machinery. Secondly, through these
tripartite deliberations, it produces
some guidance. That guidance is
made available to the tribunals and
the courts, and that is being consider-
ed. This is the way in which, as I
made it very clear in the morning,
the workers are perfectly entitled to
make their claims; and that atmos-
phere which is being created,
antagonistic to these claims, I have
personally tried to see, should not
come in the way; it should be dis-
persed.

Again, it is a question not of a
general wage level; within this gen-
eral framework, generally, the
principles which are to guide each
industry has to be seen in relation to
its capacity to pay and various other
factors. That is a matter for indivi-
dual decisions.

I think that the rehabilitation or
the restoration of the standards of the
workers, whatever we may do to get
a little more increase and a little
more, is not going to happen if this
upward trend of prices is not curbed,
as 1 have explained already, and that
is where Government and everybody
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have to apply their mind to see that
some effective way is found in regard
to that. The moment that is done,
all these other things are bound to
follow.

Again, I might make ane thing very
clear. I am not thinking of this kind
of set-up or an inquiry and contem-
plating any dilatory position arising
for the workers’ present claims or
any claims that they have. This
should not affect those claims. So,
let there be no misunderstanding that
till all that is done, nothing else is to
move. That is not the position. I
am saying this because otherwise
there may be a misunderstanding on
that.

The question of wage boards has
been discusseq by many Members,
especially with regard to thé imple-
mentation of the recommendations.
These were the first sets of reports
that we received. Naturally, a new
situation was being faced, and we
tried to find means of expeditious
action on that, and we had talks with
representatives of the employers who
have to implement; we did that in
the case of textiles. The resolution
of the Government is there, and its
intention 4g that the recommendations
should take effect from the date
visualised by the board itself.

Now, some time is passing. I hope
that the employers concerned will see
their way to give effect to these re-
commendations. If there is much
delay, I will have to consider it. But
I do not want to dilate on that
uspect, because 1 hope that they are
people at least with enlightened self-
interest. It is in their interest also
to see that these decisions are carried
out. I would not like to say what
may be the consequences of their not
carrying these things out. I may not
be able to do anything immediately.
But then there is the question of
legislation on the one side and the
question of action on the part of
workers on the other which they can
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be free to take. I cannot help it;
that is very clear.

A question was asked about new
Wage Boards. We were asked why
we were holding it up. We are not
holding it up. Everything takes a
little time. T will remind hon. Mem-
bers of one thing. When they ask
me about delays here, I know what
happens when I deal with it. I have
to write and write again. I do things
in their interest. 1 write about ten
times and then they reply or they
do not reply. Then I personally ask
them; I go to them and ask them to
do it. This is even in small matters.
Here are big complicated questions
where large industries are concerned.

Jute and plantation were mention-
ed particularly. ‘It is not at all
correct to say that we have been
trying to manipulate. Of course,
there is no question of minpulation so
far as we are concerned—or delaying
things in order that gomeone may
benefit and someone else may suffer.
‘This is not so at all. Jute was men-
tioned. In the Industrial Committee
on Jute, we met someone. It was
not the INTUC representative; it was
the Hind Mazdoor Sabha representa-
tive. It was asked; why should there
not be verification? Meanwhile, the
situation had also changed. So far
as the AITUC, the quarter from
which it emanated is concerned, it
has not affected them either way.
They were there first; they are there
again now. If, as T hope, the Jute
Board comes up, anybody else is free
to raise any questions.

Regarding plantations, the question
arises whether it is not going to be
a very unwieldy body. I have
answered that I am bound by the
unanimoug decision of the Industrial
Committee on Plantations. If any
change has to be made in view of
this consideration, let it again be
referred to that Committee and let
them come to a fresh decision. So
there is nothing which is not quite
above board in all these things.
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17.34 hrs.
[MR. SpEAKER in the Chair)

Now 1 come to the question of
the status of the conclusions of
the Indian Labour Conference. I
may first declare that 1 attach
the highest importance to this
machinery. It is, therefore, my con-
stant anxiety and effort to see that
the conclusions—unanimous conclu-
sions—of this body have all the
prestige and authority it is possible
to give them. Otherwise, what is
left? Government have to do every-
thing themselves by law and enforce
cverything against the will of the
parties. T would rather that we do
not have this legislation and this
government intervention,

Shri S. A Dange spoke about what
the best form of industrial relations
machinery is. I agree with him. 1
do not pit this Wage Board against
collective bargaining. The latter is
the best. These are all extensions ot
that, including the Wage Board. 1
mean collective bargaining in the
sense that the parties are present.
They have got some mediators sitting
hm. So it very nearly approaches
in essence collective bargaining. I
prefer that. What Government are
doing is just assisting in the process
of collective bargaining. The parties
are brought together and Government
help them to come to agreement.
Very good agreements emerge from
this process.

Then Shri Rajendra Singh, and
some others also, said, ‘It is an ILC
decision. If something happens to it,
what should the Minister do or
should not do?’ If that is the view
we are going to take of what trans-
pires at these meetings, then we will
be effectively retarding its progress.

We come with open minds; we
meet and we discuss with a view to
agree and (o promote agreements.
Government has from the initial
stages declared its own part and role
in these matters. It is to bring the
parties together. Supposing in a
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Housing Conference the Minister of
Housing is present and the con-
ference decides that a thousand crores
of rupees should be given for housing
and the Minister says, ‘All right’, and
if the Government does not give the
thousand crores of rupees, then, does
the Minister become discredited and,
therefore, loses his locus standi? 1
think this is very absurd. Sir, 1 do
not want to use that word. But I
would say it is not proper. It is not
a proper approach to and outlook on
this matter. He said, we should have
authority........

Mr. Speaker: And wice versa, 1
think. (Interruptions),

Shri Nanda: Therefore, these
decisions of the LL.C. were conclu-
sions. We haqd discussions. This is a
very important matter and that is
why I am explaining. We took up
this thing at the Standing Labour
Committee again and we gave sober
thought to the matter and arrived at
proper conclusions. If the decisions
were to have that amount of force
that Government is also to be bound,
then, Government must first be fully
associated with it. We sat there in
a conference and jn two hours we
came to certain conclusions. We said
it should cover everything and it must
have authority. There, I agree also.
Then, we said, what is the way out.
The way out is the way that has been
approved. We talk without inhibi-
tions and come to certain understand-
ings. If all the parties say, it is all
right, they will become recommen-
dations. Then they have that morally
binding effect. Otherwise, there may
be a reservation at the moment. They
may refer back to the principles.
Then, when they come back and say,
‘we have accepted them’, they will be
fully binding. I think we have found
a good way out.

I think I have covered that part of
it. the Minister’s responsibility and
the responsibility of the Government.
1t is not a question of a commitment in
that sense. In the morning also I said

how much weight I attach to the
recommendation. But that recommen-
dation was not bindin in the rigid
sense even as it was conceived. It
has been said that if there are condi-
tions then it cannot be done. It means
that there may be a number of cases
where it cannot be done.

Secondly, as to the issues raised, the
content of it, the calories and proteins
and all those things, they will have to
be cxamined afresh. What will be
done afterwards, will, certainly, be in
the light of those conclusions. Things
will be taken further.

In the same context Shri Banerjece
and some others, I think, spoke about
the strike of the government em-
ployees and all that. I hope that this
line will not be pursued because ours
is a democratic country, of course,
there are no strikes somewhere else;
but herc they are free to strike. Ia
some cases they are not free to strike
also because they have got another
kind of rules and regulations and
certain principles apply to their
conduct. The Pay Commission is very
ncarly in the nature of a tribunal.
If there is anything to be done,
it must be done properly and
peaceful action should be pursued.
In these times, we are making efforts
and putting ourselves in such strain
for the purpose of development and
people are groaning under the strain.
The strain is there because in the
next stage they will be better off.
Today. they have to suffer. Similarly,
for other reasons also we have to sce
to it that such things do not happen
in this country.

About industrial relations, things
were said. That is a question of the
trade union recognition. That js anr
important matter and I will deal with
it. Shri Dange and others took up
that question and had something te
say about it—Government interven-
tion in trade unions. I think the hon.
Member himself had said something
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Something arose in the Madras Con-
ference—some kind of proposed legis-
lation where Government wanted to
empower its own officers to take cer-
tain decisions which- could either be
done by agreement or by court. I
took that line and persuaded those
Governmentg to drop that legislation
and those provisions. But the INTUC,
cte. are there. I would like such an
instance, even a single ingtance, to be
brought to my notice during the
period with which at least I am per-
sonally familiar because then I can
answer with confidence about these
matters. I am fully confident that
nothing of this sort takes place.

The hon. Member there said about
the Defence Federation and some
union being set up by the INTUC. It
is also free to go into the field just
as the others are free and have been
doing. Personally, I am in favour of
climinating rivalries. I am in favour
of a strong, united labour movement
in the country in order that it may
‘help the worker and serve the country
better. These rivalries are coming in
the way of improving their status
and hindering the progress and effi-
ciency of industry. But it is not in
the hands of the Government. It is
for the parties and it is not a question
that T could deal with here.

Shri S. M. Banerjee: My objection
was that the hon. Deputy Minister
should not lend his support to one or
the other. Let him remain neutral.

Shri Nanda: If the hon. Speaker
could have given him some time, he
would have effectively dealt with
those matters as to what he said
exactly. He went also to a union of
the AITUC and addressed it. What is
to be done about these matters?

Shri S. M. Banerjee: The confusion
is created in the country that the
defence unions are affiliated to the
INTUC. 157 unions are affiliated to
the Defence Federation and no union
is affiliated to the INTUC.

The Deputy Minister of Labour
(Shri Abld Al): That is a wrong
statement.
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Shri S. M. Banerjee: I am absolute-
ly correct........ (Interruptions.)

Mr. Speaker: Who is to decide?
Both of them have made a statement.

Shri Nanda: Shri Dange has said
that there should be legislation about
the recognition of the trade unions.
Previously, the attitude of the parties
had been that they should not go in
for legislation but do this by under-
standing. I can tell the hon. Member
that if it is legislation, it will not have
one-tenth of the substance of the
recognition. It may be that we have
taken some time over it. In the code
of discipline rccognition is based on
certain criteria. It takeg this entirely
out of the hands of the employer and
he has no discretion about this matter
of recognition. We may say anything
about optimism, rosy picture and all
that, but consider, when institutions
are being changed, when outlooks are
being transformed, in how many
months it is done. Consider, also, in
this peried, to how many people the
matter has to be explained. The
matter -has . to be explained to the
States  also. The implementation
machinery has to be set up. The
officers concerncd for the job have to
be appointed. One after the other
the States have to set up the imple-
mentation machinery. Therefore, it
is too early really to think of some-
thing of a radical character. It may
be that in some good units there were
good relations, but recognition will be
given on a certain basis irrespective
of what the organisation is.

In actual effect, it is not only a
question of implementation of this, it
is a question of implementation of
many other things. I have a lot of
material here, but the time at my dis-
posal is very limited, to show how in
the matter of awards the implementa-
tion has been very successfully
pursued. In a very large number of
cases, in a large majority of cases,
non-implementation hag been rectified.

In the case of recognition of trade
unions, may be the difficulties ate
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more. Many of the cases belong to
States and in some cases recognition
has becn secured. There is at least
one case, AITUC, and also other cases
are being pursued. In some probably
there may be no justification. There-
fore, we stand by it. If it is
proved that in certain places re-
Cognition to HMS or AITUC is
called for, it is our business to
g0 and persistently try for it. Then,
if these things are not adhered to the
problem becomes a bigger problem.
It will not then be a problem of one
union, but a question will arise whe-
ther the Code of Discipline can stand
or not. In the next meeting of the
Standing Labour Committee this is
one of the things to be considered.
This is something which is apart from
the legal sanctions which are there
today. The Code of Discipline does
not displace any of the existing sanc-
tions. It is something additional to
that. That additional may not be
enough and some more sanction may
have to be added. What is to be done
it an employer fails to abide by his
contract, by his obligation, by the
promise that has been given by his
representative? The same applies in
the case of employees also. It is not
as if the monopoly of non-observance
or violation is only of the employers. T
have here a whole list of cases where
almost impartially all the central
organisations of labour have violated
the Code—the INTUC, the AITUC
and the HMS. What should be done
to them? We still continue our
efforts. We write and ask them. In
some cases they have taken action,
they have disaffiliated the offending
units—at least the INTUC has dis-
affiliated two units.

This Code of Discipline, I might say,
is a product of tripartite deliberation.
1t cannot be said that it has changed
everything immediately. But I feel
that the results have not been dis-
appointing at all. I judge by the
information that I receive from the
people who are in the fleld, from the
State Directorates of Labour. I judge
from their assessment. The employers
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and workers may meet. The breaches
are to be quoted from both sides.
Efforts are then made to see that
amends are made. 1 think this thing
will have to proceed on those lines
so that later on we are able to take
to higher levels. The strains are
there. I am saying this after reading
the resolutions and speeches made by
hon. Members. Even here they
remind me that this will bappen and
that will happen. I am in the same
boat with you, in the semwse that 1
would see to it that these things are
done. If they are not done, if the
Code of Discipline fails, if the Code
of Conduct fails, then it means that 1
personally will have nothing to look
to them. Then, I will have to be
sitting here passing orders for tribu-
nals and the tribunals will cause
delays, the cases will go to the
Supreme Court and so on. I do not
think that is the outlook which at any
rate I can contemplate with any
equanimity, nor can the workers nor
the employers. They have got to take
this. There is no other way. The
only way is to persist in this direction,
because any other way is going to be
worse. That is clear. I do not want
to take more time about this parti-
cular matter.

The question of ballot was brought
in about trade unions. We here have
worked out a method of election, in
the interest of trade unionism and of
the workers themselves. It is better
that trade unions are formed and the
trade union bers get the fra
for this purpose and not the non-
members. Our trade unionism is
very weak in this country. What are
the resources they have? What are
their activities? I want to strengthen
the trade unions t¢ an extent which
will help the country and help the
workers. We should try to improve
things from other directions, because
this is not the proper way at all.

‘Workers' participation was mention-
ed by an hon. Member. I am confi-
dent that in the employer-employee
relation, code of discipline and aiX
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these things, the workers’ participa-
tion scheme has a special bearing on
it. They are intended to carry indus-
trial relations to a higher stage. Some
way hag to be found consistent with
our democratic traditions and Consti-
tution. The only way for that is that
the worker's status should rise. He
should be a co-partner in the indus-
trial system. That is the only peace-
ful, democratic way of taking things
to a higher level. In that context,
workers’ participation has great signi-
ficance. I personally had great appre-
hensions and doubts about it. But
when we had a seminar sometime
back, I was agreeably surprised that
in 20 out of 23 units, the workers’
representatives, the employer's repre-
sentatives and the State Government’s
representatives declared emphatically
that their experiment had succeeded
and was giving results conducive to
peace, cfficiency, higher productivity
and all those things. We then thought
of moving further and seeing that
there is a rapid extension of this as
early as possible. So, there is no
ground for any kind of feeling of
disappointment about this.

Workers' education programme also
is part of this. I would like it to be
accelerated very much. This is the
line on which we are thinking. We
have been developing co-operatives in
the mining area. I have been think-
ing that the workers’ edycation pro-
gramme should prepare the workers
for a very highly developed co-
operative movement, not only in that
industry, but in other industries also.
These are the various directions. The
only way that is open to us is that
we have to improve the position and
the status of the worker.

1 was asked about the State Bank,
commission, tribunal and all that. It
is a matter before the tribunal. It is
not for me at all to deal with any
aspect of it—merits or otherwise.
But lest some misunderstanding ought
to remain, I may say I had not given
any kind of undertaking that there will
be a commission or a tribunal so far
as the State Bank is concerned. When
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1 asked the State Bank people to
come and attend our meeting, they
said “No, we will have our settle-
ment with the State Bank itself. We
do not want to come to you." They
wanted to settle it themselves and,
therefore, they did not agree to our
having discussions. Only at the last
moment, when things started taking.
another turn, they struck work. Now
I do not want to make apy compari-
son about the course of events or say
something about their merits. What
was the course open to them? Was
there any other course open to them?
Some pceople say they should not
have been given adjudication because
the strike was going on. I think that is
a narrow view of such things. After
all the workers have to be provided
with some machinery, some way of
settling things. We thought we should
provide that machinery.

Then, this question of employment
has figured very much.

Shri Prabhat Kar: About the with-
drawal of strike by the State Bank
employees, an assurance was given
that there would be no victimisation.
Now their salaries have been deduct-
cd for that day. What have you got
to say about it?

Shri Nanda: After all, there are
employers in the public sector just
as in the private sector, and employers
in the public sector are not angels.
Some of them have to be educated
also. I have to take them through
that process of education. In this
case, the victimisation issue was a
general issue. I could immediately
say “No victimisation” because, after
all, they have given notice and they
have gone on strike which is not
illegal. It is my personal view and I
am not entering into the legal techni-
calities. So, 1 said “No victimisation”,
so far as other things are concerned.

When there is a strike, I have per-
sonally stood against any idea of
payment for work not done. But here
they were asking for it to be set off
against some earned leave. That is &
matter which is between the workers
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and the management, and thcy are
adjusting it, I think, against overtime
or some advance was asked for. I
made a recommendation that advance
should be given and I believe they
have agreed to do that.

Before 1 go to the matter of cm-
ployment, I want to refer to provident
fund and dock labour board. It is a
wrong information that there js so
much of wastage in the provident
fund. I have got the figures, but in
view of the shortage of time I do not
want to go into them. Only a very
small fraction is being kept back, kept
ay arrears or not being realised.
There are prosecutions and recoveries
are progressing. Now, I agree that
orven that small  percentage means
that some workers are going to be
deprived of their provident fund,
which is a very very bad thing.
We have been thinking of creat-
jng a reserve. We have suggest-
ed that, if the members of that
body are agreeable to it. Who comes
in the way? 1 do not come in the
way. Let the.others give a litlle
fraction of their interest and make a
kind of insurance for the others,
which is a proper way of dealing
with it. We are not going to be lax
in this matter. We are going to take
more stringent action. I am trying
to persuade and prevail upon the
State Governments, because they have
to do it. Things are improving there
also.

Shri K. N. Pandey: Some amend-
ments were drafted for that but they
have not, as yet, seen the light of
day. A promise was made that a
permanent contribution should be
made from the payment of overtime
allowance. That has also not been
recognized.

Shri Nanda: We have got in hand,
not one but half a dozen devices at
least, which are at various stages.
For e pl h in the transport
law. We think the Bill has been
prepared and it would be possible. ...

Shri T. B. Vittal Rao: Kindly intro-
duce it.

Shri Nanda: We are ready with it.
We are trying.

Then, a very wrong impression was
sought to be created as if there was
some defalcation or some embezzle-
ment or something in the Dock
Labour Board. It is not a case of
corruption.

Why did we have to hear the name
of that good gentleman, Shri C. D.
Deshmukh in this connection? The
gentleman who reported used strong
terms.  But nobody has taken away
the money. It was irregularly used.
Immediately there was some kind of
a difficully. They used it for other
purposes. The money had not gone
anywhere. This has been regularised
and the thing has been deall with.

18 hrs,

Shri . L, Saksena: Workers' money
went to the stevedores.

Shri Nanda: I will provide you with
full details of that. The question was
of some officer having embezzled the
funds. That has not happened.
Secondly the question was of some
gentleman having gone away to
Pakistan. If somebody can go to
Pakistan or somewhere else and if he
does not choose to come back—I have
not got the facts with me—I do not
sec what to do about that.

I would have liked to say some-
thing about employment, but I do
not want to trespass the limits that
have been set for this discussion, We
will have other occasions to deal with
the other matters. I thank the hon.
Members.

Mr. Speaker: Shri Abid Ali wanted
to say a word of personal explanation.

Shri Abid Ali: Some hon. Members
were very much angry with me be-
cause I have said somewhere that
defence workers who had formed
their own national organisation are
patriots. Of course; 1 never meant
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that those who have not joined the
organisation are not patriots, That I
never meant. But, of course, I told
the workers that there were many
traitors going in the country and they
should keep themselves away from
them.... (Interruption).

Mr. Speaker: There may be traitors.
Need I put any cut motion to the
vote of the House?

Shri Prabhat Kar: Yes, my cut
motions Nos. 1628, 1629 and 1642.

Shri S. M, Banerjee: My cut motions
Nos. 1475 and 1476 too.

Shri S. L. Saksena: I want my cut
motions Nos. 1751 to 1756 also to be
put to the vote.

Mr, Speaker: I will put cut motion
No. 1475 to the vote of the House
first.

The question is:

“That the demand under the
head ‘Ministry of Labour and Em-
ployment’ be reduced to Re. 1
(Failure to ratify the unanimous
recommendation of the Fifteenth
Labour Conference  regarding
minimum wage)”. (1475)

The motion was negatived.

‘Mr, Speaker: The question is:

“That the demand under the
Head ‘Ministry of Labour and Em-
ployment’ be reduced to Re. 1
(Failure to check the growing un-
employment in the country).”
(1476).

The motion was negatived.
Shri S. L. Saksena: I have also

moved some cut motions, Nos. 1751
to 1756.

Mr. Speaker: The question is:

“That the Demand under the
head ‘Ministry of Labour and Em-
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ployment’ be reduced by Rs. 100”.
(Failure to implement ‘need based
theory' accepted in the 15th Indian
Labour Conference for wage fixa~
tion.) (1628)

“That the Demand under the
head ‘Ministry of Labour and Em-
ployment’ be reduced by Rs. 100
(Government’s refusal to accept
agreements of Indian Labour
Conferences).” (1628)

The motions were negatived.
The Speaker: The question 1s:

“That the Demand under the
head ‘Miscellaneous Departments
and Other Expenditure under the
Ministry of Labour and Employ-
ment’ be reduced by Rs. 100.
(Need for legislation for compul-
sory recognition of trade
unions).” (1642)

The motion was negatived.

Mr, Speaker: Now I put cut motions
1751 1o 1756 to the vote of the House,

The cut motions were put and
negatived.

Mr. Speaker: Now I put all the
other cut motions to the vote of the
House.

All the other cut motions were also
put and negatived.

Mr. Speaker: The question is:

“That the respectivg sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 3lst day of
March, 1961, in respect of heads
of demands entered in the second
column thereof against Demands
Nos. 66, 67, 68 and 128 relating
to the Ministry of Labour and
Employment,”

The motion was adopted





